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LOK SABHA

Tuesday, September 23, 1965/Asvina 1,
1887 (Saka).

The Lok Sabha met at Ten of the
Clock.

[Mr. SpeaRER in the Chair)
ORAL ANSWERS TO QUESTIONS
Fourth Plan

+

[’Sh.rl Yidya Charan Shokia:
Shrl R. 8. Pandey:
Shri Tridib Kumar

Chaudhuri;
Shrl P. C, Borooah:
Shri P. B. Chakraverti:
Shri Raghunath Singh:
Shri Bagri:
Shri Daji:
Shrimati Vimla Dewi:
Shri R. Barua:
Shri A. S, Saigal;
Shri J. P. Jyotishi:
Shri D. C. Sharma:
Shri Rameshwar Tantia:
Shri §. C. Samanta:
Shrl Subodh Hansda:
Shri Yashpal Singh:
Shri Ribhut! Mishra:
Shri K N. Tiwary:
Shrl M. L. Dwivedi:
Bhrimati Tarkeshwarl Sinha:
Shri Basappa:
Dr. Mahadeva Prassd:
Shri H. C. Linga Reddy:
Shrl M. L. Jadhav:
Shri Jedhe:
Shri Surendra Pal Singh:
Shri Indrajit Gupta:
Shrimati Jyotsna Chanda:
8hrl Warlor:
Shri Ram Harkh Yadav:
Shri Murll Manchar:
Shri Chandak:
Dr. L. M Singhvi:
Shri Prakash Vir Shastrl:

-
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Shrimati Maimoona Sultan:
Shri Mohan Swarup:
Shrl Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Tan Singh:
Shrl Wadiwa:
Shri Ram Sewak:
Shri P. G. Sen:
Shri Karnl Singhji:
Shri Sarjoo Pandey:
Shri Hem Raj:
| Shri Dhuleshwar Meena:

Will the Minister of Plannlag be
pleased to refer to the reply ghen e
Starred Question No. 386 on the 1lth
March, 1965 and state:

(a) whether the Planning Commis-
sion have re-examined the Fourth
Five Year Plan's allocations in the
light of the recent discussion of the
National Development Council on the
Plan proposals; and

(b) if so, the declsions taken in this
regard?

The Minister of Planning (Shri B
R. Bhagat): (a) and (b), In pur-
suance of the Resolution adopted by
the National Development Council at
its meeting held on September 5 & 86,
1885 the Planning Commission Is exa-
mining, in consultation with the Cen-
tral Ministries and State Governmcnts,
the lines on which the Fourth Five
Year Plan and the Annua]l Plan of
1966-67 have to be re-oriented to meet
the emergent situation and 1o safe-
guard the country's security and its
long term interests

Shri Vidya Charan Shokia: As the
final lay-out of the fourth Plan was
recommended by the National Deve-
lopment Council in gencral terms, may
1 know i Government also put for the
its wiew-point before the Planning
Commission  about the size cf the
fourth Plan and does it also coneur
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with the view of the National Deve-
lopment Council about the defence
orientation of the fourth Plan?

Shri B. R. Bhagat: The size of the
fourth Plan was adopted by the
National Development Council; in the
resolution, as the hon, Members will
see, it has authorised the Chairman,
that is, the Prime Minister, o suggest
whatever  adjustments  he (hinks
necessary in view of the emergency.

Shri Vidya Charan Shukla: Has the
Chairman, that is, the Prime Minis-
ter, indi:ated any lines on which this
fourth Plan might be reoriented?

Shri B. R. Bhagat; That is why the
Planning Commission is examining all
those questions, and it has sent a com-
munication to the State Governments

prescribing  certain  guide-lines on
which the readjustmen. hus to be
made,

Shri P. Venkatasubbalah: When the
fourth Plap is going to be defcnce-
oriented, may I know whether aeces-
sary thought has been given to give
top priority, if not the same priority,
to agriculture, so tha' defence and
agriculture will go together for the
economic development of the country?

Shri B. R. Bhagat: Agriculture,
particularly food production, conti-
nues to occupy the topmost priority.

oft gafiTe W gy W oA
frar § ot ¥w aw qETaE 9T §
o g7 W el wF A A0 ar T
ard gt @ra S guT § 1 W g
%t Ao gfdfenfa wt am @y go
w1 §8 srre o A §, afz g,
a1 wT AR T § 9 i Al
T & A S & ETEA W A o
t?

AT w (ot qo w10 W)
et wate 3 v o M e
oI TF ar5T AT A A  f fea
aiw ¥ Gyaezdz wo wfgg, o
wENT £ 4T gHt WWrE g T
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Gowedz & At ¥ oW FORTY A
o femr mm
Bhri P. C. Borooah: May I know

how far the ever-increasing demand
of the people to strengthen Lur de-
fence requirements by going in  for
nuclear weapons as well as for the
conventional weapons is going to be
fulfilled in the fourth Plan and, fur
this purpose, to what extent the de-
fence plan outlay is going to be in-
creased?

Shri B. R. Bhagat: As for the de-
fence plan, the needs of the weapons
and other things will be looked into
by the Defence Ministry, but to the
exten! it calls for the dispersal of the
resources or other matters, certainly
the Planning Commission will look
into it.

Shri P. R. Chakraverti: With the
backlog of unemployment of 12 mil-
lion and also with the additional
labour force of 23 million in the next
plan, may I know what is the employ-
men! potential in the fourth plan?

Bhri B. R. Bhagat: That is being
worked out.

st wo w0 fyadt : & qg s
wrEar § fF wad d=adin g W
wimy =7 &7 53 & of =@ AT
Forre e et gravaeaTal &
ferm <o fadrawt & qorrw ¥t § W
o o aw AgY det & A w A WY
ot gty g § sfaon & wat
® fag fadvlt quT w7 iy wwem g @
i ?

o1 Wo o www : wfawwr Fraedy
st & fag dar #7 wwn fedg fafa-
w0 TEwT TR T & W IaE fAag
wriw qegsx € ot yeeg ¢ afge d
o A ¥ vy qEe g% T €1 g

ot wo Ao foramdl : it a7 mxw
s fafmow nea e s frt g
g ¥t agxr aE @ g wwd
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Qe T 1T a7 & faw war s
gavadi?

Y To Tro WA : AT I fAH
s sfew a8 ger #0fE angE
WIE=T I @) ST WY § o 99 9L I
N F AT WK SEE qw W
TS GTRA AT qg Rl ST o

Shri Basappa: May [ know whether
the plan outlay will be adjusted in

| such a way that projects that would

give iminediate benefits will be taken

up first?

Shri B, R, Bhagat: Yes; those nro-
jects will be lookeq after first.

Shri . C. Sharma: May I know if
in the fourth plan efforts will be made
to see that the concentration of wealth
is not in the hands of g few hundreds

| ang that the benefits of the plan are
. distributed equitably among all sec-
| tions of the people?

R ——

3

tenfative programme, but in
of the reorientation, that might be
‘upget,

Shri B. B. Bhagat: That is one of
the objectives, perhaps a long-term
objective.

Shri Raghunath Singh: In view of
the fact that shipping has exceeded
the target twice in the third plan, may
I know the amount allocated to shup-
ping and the target fixed for shipping
and shipyards?

8hri B. R. Bhagat: I want notice: I
do not have the figure.

Shri §. €. Samanta: May I know
when the draft outline of the fourth

- plan will be ready for the members

of Parliament and what procedure
will be adopted to have the opinion

~ of the House?

Shri B. R. Bhagat: I gave a certain
view

HY FHA WV FFNT : FAT TG AT

i;_-ﬂmwmaﬁwﬁﬁm
Bl 4TS e o 4 W AT AR

A TETT AT & ? T 5 AT W
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eI THET STAT % 9wy AW surer
a4 ?

= Fo o WIH : F& MWW TX
ot § s g g €0

Shri Hem Barua: May I know if the
attention of the government is drawn
to a statement made by the Deputy
Chairman of the Planning Commis-
sion, Mr. Asoka Mchta, that any plan
holiday would mean the kiss of death,
and if so, may 1 know what are the
reazons for his saying so and whether
the Minister proposes io advise all
those like me who are normaily afraid
of kisses to grow beards?

Mr. Speaker: Would that be a sin
if they grow beards?

Shri B. R. Bhagat: What is the
question? Is it the beard or the kiss
of death?

Shri Hem Barua: I shall repeat the
question.

Mr, Speaker: Not the latter pertion
at least.

Shri Hem Barua; May I know if
the attention of the government is
drawn to a statement made by the
Deputy Chairman of the  Planning
Commission, Mr. Ascka Mehta that
any plan holiday would mean the kiss
of death and if so, what are the rea-
sons on account of which he said like
that; and at the same time I want ta
know whether the Minister would
advise all those like me who are nor-
mally afraid of kisses to grow beards.

Mr. Speaker: Two things he con-
siders as two opposites; one, offering
kisses and, the other, growing beards.
This is what he means to say. What
does the Planning Commission Deputy
Chairman want now, ‘whether he
should have one or the other?

Shri B. R. Bhagat: We can alter-
nately grow beard and also chop it off.

=t T feg ¢ & ag st s
g & g S 21,500 FTF w0 FY Tiry
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=Y To To WA : feFw 1 T
W RAT R

ﬂl‘lm: T AT ‘Tﬁ?ﬂﬂ'ﬁ
@ & FW &7 & gfF o w7
qfefeafa 1 aqe & @y gy aw f1
HET Y §F FAT 99 § WgW §, @
foq F7r Wt ooy droe & @
warar daT FY 9T W a1 gwer
w1 G FTA I FIAT A ¢

St Xo To WA : Wt g, T AT
g fiwar T g

Shri Indrajit Gupta: Sir, originally,
before the present crisis arose, the
foreign exchange requirements uf the
Fourth Plan had been assessed at
sbout Rs. 3,200 crores. May 1 know
whether whatever reoricntation has
to take place now will be attempted
within the framework of this foreign
ex hange requirement or is that like-
ly to be increased?

Shri B. R, Bhagat: Apart from that,
whether it is likely to be increased or
not, we are making every effurt to be
as much self-reliant in this matter as
possible and go in for not only import
gubstitution and giving encouragement
to indigenous manufacture to  the
utmost extent possible but also in-
crease our exports to pay for it.

Shri Daji: Has at least this been
decided upon that whatever recrienta-
tinn we have, the total plan limit fix-
¢d will remain the same, or even that
is likely to be raised?

Shri B. R. Bhagat: That is the size
adopted by the National Development
Council. Whatever adjustment ia
needed, we will make within that

Shri Daji: Sir, my question has not
been answered. There is a size de-
cided upon already. Will the re-
orientation that is being made as &
result of the emergency or the re-
thinking on the Plan be only within
that limit, or is even that limit likely
to be revised?
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Shri B. R. Bhagat: At the moment
this size has been accepteq by the
National Development Council. At
the present moment we are making
adjustments within that, but any in-
crease in size will call for larger re-
sources and mobilisation of greater
resources. Without that it is not pos-
sible to increase the size.

Shrl Alvares: Defence orientation
may mean anything, from food self-
sufficicncy 1o lesser reliance upon
foreign aid. In view of the fact that
defence expenditure is outside  the
Plan, may 1 know whather any de=
fence orientation will mean an addi-
tion to the present size of the Plan?

Shrl B. R. Bhagat: I said that any
increase in the size of the Plan will
mean additional mobilisation of re-
sources. :

Shrimati Jyotsna Chanda: May 1
know whether Government has al~
located any amount of money for the
rchabilitation of the refugces from
Eas' Pakistan who will come nver to
India during the Fourth Plan period?

Shri B. R. Bhagat: That is provi led,
but it is not a plan expenditure.

Shrl Liladhar Kotckl: In the cone
tex! of the Fourth Plan being defence-
oriented and in the context of defence
and development being the twin-
policy of Government after the
Chinese aggression of 1862, have the
Government considered the spe.ial
needs of the north-eastern region from
the point of view of both defence and
development during the Fourth Plan?

Shri B. R. Bhagat: To the extent
certain social and economic overheads
are required, it has been done,

Shri D. J. Nalk: May I know
whether the recommendations of the
study group for the backward classes
have been fully accepted by the Plan-
ning Commission so far as the physi-
cal and financial targets are concern-
wd; if not, may I know the reasons?

Shri B. R. Bhagat: I do not know.
I am not able to answer now to what
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extent the recommendations  have
been a:cepted. But, certainly, the

provisions for social services for the
backward classes have been enlarged.

st fagfer faar @ {oedr gewa wix
qiferart werf & o e wwE
w1 gfer § @y gu e ORI
Sq-yifg T & arg SeE, g
oYX wTCAET & T § qga & A
QATZHZ ®1 GaaTH 6 & ¥ a
we?

| o o WM : 7 ATl F1 Y
ST T I G M AT AT W
fs g7 fvq gz 9% @9 917 0 fndx
@ FT O a1 B IO wL

Industrialisation of Gos

<+
{ Shri P. C. Borooah:
Shri Bagri:
' Shri Marandi:
Shri Utiya: .
Will the Minister of Planning be
pleased to state:

(a) whether a plan has been chalk-
ed out for the industrialisation of
Goa in diversified flelds other than
the mining industry; and

(b) if so, the details of the plan,
its total outlay and how it will be
shared between the public and private
sectors?

The Minister of Planning (Shri B,
E. Bhagat): (a) Yes, Sir,

(b) A statement is laid on the Table
of the House. (Placed in Library.
See No. LT-4958/65].

Bhri P. C. Borooah: May | know the
present employment potential in Goa
and the employment potential that
will be added as a result of the indus-
trialisation scheme?

Shri B. B. Bhagat: It has not been
worked out for Goa separately. It
iz there for the country as a whole.

Shri P. C. Borooah. We have heard
about a steel plant for Goa quite often

ASVINA 1, 1887 (SAKA)
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but it is missing in the statement.
May 1 know whether any steel plant
is envisaged for Goa in the Fourth
Plan?

Shri B. R. Bhagat: No steel plant
has been sanctioned so far.

oft wrergt ey & WO &
farear ¥ for oY Grorr arr€ ok @, vt
a7 TIAT MaT ] OF & 1L §90
wT o Tk § W osEw wgraw ¥
forefrer et ¥ gfeewior gk § 2

ot Wo o Wt : Wi & gleewio
FomEaf g

Shri Shinkre: Does the hon. Minis-
ter know that one of the essential
pre-requisiles for industrialisulion is
the availability of cheap power, that
Goa at present is terribly short of
power supply and that hitherto it is
only subjected to oral or verbal pro-
mises of cheap power in competition
by Maharashtra and Mysore Govern=
ments? 1f he knows that, whut steps
does he contemplate to see that Goa
gets power at & reasonable cost wi'h=
in the reach of the industrialists?

Shri B. R. Bhagat: That is a sugges-
tion. I think my colleague, the Minis-
ter of Irrigation and Power will con-
sider this suggestion.

Shri Bhinkre: Where is the sugges-
tion?

Mr. Speaker: He has given all the
information. Now it is for the Gow-
ernment to consider them.

Shri Shiakre: Have they considered
them?

Mr. Bpeaker; He has given all the
information. Now he should give
them some time to consider them.

Shri Buta Singh: In view of the
fact that Goa is ome of the mo#t
important centres for exporting mine-
rals, may I know whether Govern-
ment propose to build a factory for
manufacture and repair of ships w#so
that gll ships could enter that pori?
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Shri B. B. Bhagat: Perhaps the
Fourth Plan industrial programme fou
Goa will in¢lude this,

Celling on Expenditure om Industrial
Housing

*794. Shri Yashpal Singh: Will the
Minisier of Fimance be pleased to
state:

(a) whether it is proposed to put a
ceiling on expenditure on industrial
housing particularly on the Central
Government industrial and minersl
undertakings;

(b) if s, the main points under
consideration; and

(e) when a decislon is likely to be
token in the matter?

The Minister of Plannimg (Shri B,
R. Bhagat): (a) The Committee on
Public Undertaking had recently re-
commended thal Government should
prescribe an upper limit for expendi-
ture on townships

(b) and (c}
consideration.

The matier is under

»it orerars feg : @ FE T T
T g7 11T fear § fr a7 912 +4-
i # fag wnw &1 s fear
ary " gt wfeas & fomr oamw i
sy Ferr e 7

Hqt do o WA © GO TAFT EF
fwar  Hrd

wft amvare fag &7 ORI A 59
avr e gaey figar & e oo & A A
noARENgE AT A ST AT,
wife o #w & g7 ¥ frafr & o
mqdEET aEm ¥ TAT TT fY
feqfer & famg ¥ 7 o7 & a2 a7
fareew ws F o ?

wreag Wy ww ;o arfer

Shri Warlor: What will be the pro-
posed ceiling of the percentage of
expenditure to the total cost of the
whole project?
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Shri B. RB. Bhagat: Recently, the
Prime Minister has directed that the
ceiling should normally be 10 per
cent or below. In cerlain cases, with
the previous approval of the Govern-
ment, it can be raised to 15 per cent;
not more.

Shri P. Venkatasubbalah: While
constructing townships near the ip-
dustrial projects will Government
ensure that more amenities are given
to the ordinary industrial workers in
the matter of housing rather than to
the top people?

Shri B, R. Bhagat: Yes, Sir,
will be taken into account.

That

ot HTH qTOAD : FAT A A0 THAT
fir 3fir g 1 wifagw da § o
W AT ARy & @A & fag wrar
¥ &2 sgmrqr afy ¢, wwiow e @
ATAAT & gty g At 3 fo o
Y FIE YE4T AT AQAT ¢

weay wgRy oy of ded ¥
art § aaran At gfees Zmm )

Lt ik ag Wi Tdg
ol @ 1 @ & wagel T Fa urara
w1 ATE smATGT AFr ¥ 1 44T @ 67 W
faare frar omm 7

et wERT : IA 07 ¥&T faaT
fwan @

Shri Sham Lal Saraf: Is it proposcd
to limit the expenditure on percent-
age basis with  regard to industrial
plants as such and officers and indus-
irial workers separately? If so, what
is the percentage fixed for sach?

Shri B. R. Bhagat: We have fixed
the overall percentage of the total
investment on tewnships  which in-
cludes everyihing.

ft A T FTNTT GH T T
wr ot fs I v § oA u-
gfer ot & wr § i ok fag
ux % fred ft wETE &0 q@ TE
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fwar nan B, v@ T i gaer o s
Tar oy ?

ot ¥o To W 17 : A A6 $TH WA
¥ § I %% %y v faegr amgar

Shri Daji; Is the Government also
considering this aspec: of the matter
that where undertakings sre establish-
ed far away from urban arcas this
ceiling will not adversely affect the
industrial workers in such undertak-
ings by shortage of houses?

Shri B. R. Bhagat: Most of the
new undertakings are established out-
side the 1towns and that is why this
10 per cent has been provided,

Shri Daji: Sir, my question has not
been answered. | asked if the Gov-
ernment has also givon consideration
to this fact that this ceiling on cx-
penditure should not pdversely affect
such areas where entirely now basgtis
are set up for industrial workers,

Shri B. R. Bhagat: That is why Lhe
normal ceiling is 10 per cont. 15 per
cent will take carc of ex-cptional
cases,

Shri D. N. Tiwary; May I know
whether Government is aware  that
in different industrial - undertakings
the management have their owp pat-
tern for housing end there is no uni-
form pattern?

Shri B. R. Bhagat: In the past some
cases might have oocurred like that.
In future there will be eo-ordination
to ensure unilormity.

P.L. 480

+
" Shrimati Bavitrl Nigam:
*188. . Shri Madhu Limaye:
Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to refer to the reply givea to
Starred Question No. 500 on the 3th
March, 1085 and state:

(a) whether any prolest has been
made by the Government of Indis
regarding the payment of freight
imports in foreign exchange se 5 re-
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sult of an amendment made to Lue
U.S. Public Law 480 in October, 1064;

(b) if so, the culiviuc .iereof; and

(c) the impact of this amendment
on our foreign exchange lability?

The Minister of Planning (Shri B.
R. Bhagst): (a) and (b). We have
made it known to the U.S. Govern-
ment that the provision would cause
extra hardship in our current foreign
exchange situation. Bince the amend-
ment is a statutory provision appli-
cable to gll countries, no waiver from
the provision is available.

(c) The exact amount of cxira
foreign exchange lhbility would de-
pend on the quantum of imporis
under PL 480. So far, there is only
one agrecment which attra:ts this
provision and in respect of that ugree-
ment, which is for import of one mil-
lion tonnes of wheat, the exira furcign
exchange liability is approximately
Rs. 3 crores.

ot ay fomd : qfeww AT 480
wary & % oy wgw ff fe emder
& @1 W TAT FTOFTHT gAT ¥ qur
Fa oY aF ket gm ¥ ) aa wr af
& o T AT A e O AT §
fr ?

=Y ¥o Mo WA ¢ AW TT A gwr
Rag

ot 7y femd : g7 ax ¢ fs @
WA AT gur § IOF w7 feaat
fordrofy sy wreer WY &y ot ?

ot ¥o TWe AT : TF A eft wETET
a1 § i aw sz & fare dr W

ot wy femd : yTox o9 AT T ®
Lutd L

e wghvg : IHY 9T g aeAr
ol T TR

Shri Isdrajit Gupta: Is it also cor-
rect that this latest amendment in
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the PL 480 law relates not only to
payment of freight in dollars but also
allocation of a part of the PL 480 pro-
ceeds in this country for the use of
American tourists who come from
abroad and, if s0, to what extent is
it going to adversely affect our foreign
exchange earnings on tourist trade?

The Minister of Finance (Shrl T. T.
Krishnamachari): That is a different
thing altogether. Iy is resiricted to 2.6
million dollars from whatever funds
they, have. We have got to pay the
freight from  our own foreign cx-
change resouries.

Shri Ramanathan Chettiar: The hon,
Minister stated that this amendment
will apply only to one million tons
of wheat under PL 480. What about
the balance of flve million tons,

Shri B. R. Bhagat:
yet.
Shri Ranga: What is the reply?

Mr. Speaker; That would not be
affected.

Bhrimatl Tarkeshwari Sinha: What
is the amount of freight for which
payment had already taken place
in Indian rupees under PL 400 accord-
ing to the previous arrangement, and
may I know if any residual amount
which has been left over will be
charged under the new agreement re-
trospectively also?

Shri B. R. Bhagat: I do not have
that information. Whatever balance
there is under the old agreement will
not & tract this,

No agreement

Dr. L. M. Singhvi: Is not the Gov-
ernment of the view that the exces-
sive foreign exchange obligations
which will arise as a consequence of
the amendment would largely offset
the ndvantage of PL 480 programme
itself over a period of time?

Shri T. T. Krishnamachari: In fact,
it would not, because the amount of
freight charges would be compara-
tively small as against the value of
the product that is got. If it actual-
1y off sets a considerable amount of
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this, naturally we will
advantage of PL 480,

Shri P. Venkatasubbaiah: May I
know whether we have come to an
agreement with the US Government
regarding the carrying of wheat by
our shipping (ompanies instead of
giving them a monopoly?

Shri B. R. Bhagat: Only 50 per cent
is to be carried under US freight.

Food Laws

*796. Shri P. R. Chakravertl: Will
the Minister of Health be pleased to
state:

not take

(a) whether the Government of
India have advised all State fiovern-
ments to introduce uniform food laws
in terms of the recommendations of
the Food Hygiene Division of the
Nutrition Committee: and

(b) the steps taken by the States
to do away with all variations and
accept g uniform code for the entire
country?

The Minlsier of Health (Dr. Sushila
Nayar): (a) Mode] bye-laws for seni=
tary up-keep of hotels and restaurants
and other eating and drinking estab-
lishments framed by the Working
Group on Food Hygiene, set up under
the National Nu'rition Advisory Com-
mittee, have recently been forwarded
to the municipalities and corporations
of important cities, places of tourist
interest and pilgrimages for considera-
tion and implementation. Copies of
these bye-laws have also been sent
to the State Gowvernments.

(b) As the bye-laws have only
recently been sent to the concerned
authorities, it is too early to indi-
cate the steps proposed/taken by them.

Shri P. R. Chakraverti: May I know
whether the States had been  sent
some of these suggestions for imple-
mentation and how far have they been
implementeda?

Dr. Sushils Nayar: / There was &
meeting of the Corporations in
Hyderabad sometime back where they
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desired that some model by laws may
be framed. Following that, we set
up a commitlee consisting of the
health officers o7 the corporation of
Delhi, New Delhi, Calcutta, Madras,
Bombay, and Bangalore, with Dr. K.
Mitra as the convener. These people
visited various places and framed
model by laws which in the course
of their visits they also discussed with
the State Government and local autho-
rities. Their recommendations have
been forwarded to the State Govern-
ments.

Shri P. R. Chakraverti: In the light
of the survey made of the eating
houses, it hus been found that at
least some fifty per cent of them are
kept in the most unhealthy conditions,
What positive steps are now being
taken to see that these eating houses
are run on healthy lines or stopped?

Dr. Sushila Nayar: 1 would go
further than the hon. Member. It is
not fifty per cent; it is a much larger
proportion, which has unsatisfactory
sanitary conditions. It is from this
point of view that we appointed fhis
committee. The recommendatinns of
that committee were finally adopted
on the 3rd August. We have forward-
ed them to the municipalities as well
as to S'ate Governments, both hcalth
and the local self-government autho-
rities. It is for them to consider them
and implement them.

st wo AT foramt:  grpfifon
TX ® T # o ywww § ) TEE
=g § ow fem amer & 7 oW
afens &7 ¥, gree afems o wwe
7 o gaifage v N gaw At
wmy?

Wogsiwramue ¢ 2gmt ¥ @
sy ferdmite wudl § o ofems-
dx i carfagfes § 1 77 wTw g
T A1 =T W oarha 1 gee
Ll
Shri Harl Vishmn Kamath: On  the
basis of reports received, information
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collected and otherwise, is the Minis-
ter in a position to state definitely,
precisely or not so preciscly, as to
in which State of the 16 States in
India food adulteration has assumed
the most menacing proporticns?

Dr. Sushila Nayar: This question
does not concerp food adulteration, but
eoncerns food hygiene.

Shri Harl Vishon Kamath: May I
ask you, Sir, if it is so restricted as
all that? Would you give a ruling?
Food laws are there because of food
adulteration; otherwi.e, what is their
use? 1f we get pure food, we would all
be happy.

Mr. Speaker: That question is mnot
directly relevant here; therefore, she
has not got that information.

Shri Harl Vishnu Kamath: She does
not know; she is ignorant at the
moment I am content.

Price of 14-Carat Gold

*797. Shrl Bagri: Will the Minister
of Finance be pleased to state;

(a) whether Government have deci-
ded to raise the price of l4-carst
Gold;

(b) if so, by how much; and

Oral Answers

(¢) the reasons therefor?

farw siorrwn ¥ qoent (wt TrTEe
wg) : (%) & (7). 14 AT
g1 ar Tl o gEL & T AT §TE
oy Fafraa ) faen o & 1 wafid,
W agTr w1 A &Y A SE 0

ot ot : v frwe v
wopTe @t w1 wrn fafvwa w7 6T
faerr ezt £

ot R aTg A A

wit Y : W Wi & fwifoe &
WX A wes & g1 & Wy 9 wEl
quaT &, w7 ETETC B Raw w@m ko
we §, a1 vt e ¥ fag e
et g |
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dtwat st (st we o wmar) -
[ GEol (i BECiCEE CACEE (I
TEHT A AW AMATT T AT 1

WEUR APT . T §E 6T
vz § fr aw fafewa 7 v & gt
a1 & wrr g uwC Oy § ) w9 A
S ATHY W@ W ATETT KT RN
g

ot wo To wna: 3w fmifa w03
w1 ®rprr w1 9t w18 Frare AdT B

Shri 8. M. Banerjee: The hon. Minis-
ter hae slated.

“avg fafrar wgr fwer o
wiad gT &g 1 vq Ag0 I3AT

I want Lo ask him whether it is a
fact that even after the Gold Control
Bill was passed into an Act, the price
of gold as obtaining in the market,
whether in Bombay, Kanpur or Def
etc,, 18 much more than the wuctual
price; if so, what steps Govornment
contemplate to take te see that the
price of gold remaine what it should
be.

Shri B, R. Bhagat: 1 did nol say that
the pricc has not risen. 1 said that
we do net control it. We do mot see
any reason for controlling the price
for that reasom.

ot gew T I . § S
wgat § e wq7 s A1 o9g W
fa T wum g ® U@ WA BT NE
160 € & 2 | 77 fema awrar
¥ o' wr Avere 3w ov fadao A
LR CH LEL SCUEAR

e i =@t @1 w oW
i g fr oere A wI ETA
CE R s kA

ot o o wuw : g 71 a7 ARY §
fr wg a7 fak
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Wae o wmw: I
fawar § 1 (Interruptions).

woTw WEY ;A A g fawq
;T 0

a3

Shri Shinkre: How long does the
hon. Finance Minister, Shri T T.
Krishnamachari, propose to take to
realise the uiler folly of this gold
control law and to come to this House
and state publicly and openly that he
wants to scrap it?

The Minister of Finance (Shri T. T.
Krishnamachari): I am afraid, Sir,
during the life time of this Parlia-
ment 1 have no such intention.

Shri Sham Lal Saraf: At the time
of introducing the Gold Control Bill
in this House an assurance of an indi-
calwn was given that attempts would
be made to bring the price of gold to
the international level. What attempts
have so far been made to bring the
prive of gald tn the intermationzl price
level?

Shri T. T. Krishnamachari: 1 um
afraid, such nssurance was not given,
1 do not think T gawe any such assur-
ance.

Shri Sham Lal Saraf: It is not a
question of a person; It is a question
of the Finance Minister. When the
Finance Minister brought this Bill
before this House he assured the
House to that effect.

Mr. Speaker: He can write o me
after consulting  the records as to
whether there is any assurance like
that. The hon. Member says that
there was an assurance; the hon.
Minister says that he never gave that
assurance. What should I do now?
The only remedy is that he might
consult the records. He might luok
into the records and write to me
along with the copy of the record that
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this is the fact and I will look into

it.

wt @t ;. ogone giEw,  f
uF fadz # wodT a1 S ARAT §

wsow wgwT ¢ avt & ¥ st
TUET A ATAT §, FAT TIT AW
|1 AT HT

Shrimatl Renuka Ray: Is the Gov-
ernment aware that the enforcement
of the Gold Control Order, in its
present form. in rural areas is one
of the reasons why hoarding in food-
graing continuc; as there is no stable
media available to them for savings
when there is so much inflation of our
currency?

Shri T. T. Krishnamacharl: There
are several causes for the hoarding of
the foodgrains. This may be a con-
tributory cause, but I do not think
it is the main cause.

Wy ;. wemw wEww, &
farey deft & @ wrer #r awrk g )
Y g<iw ¥ wgr e faer el 3 @m0
e w1 awq fear qr o faer Aar &
aary faan fig g o€ a= i fa,
&a a1 faearer Ay fawray o &
aa agar § f§ o oW ww
firsh st farwr el & § a1 anfiret fam
adft i faedgrdt ofr ag A § o

weTw wgtvm @ ug wATw AR AT g

ot Wiere ww dcar: & aEw
g § fe o & o7 oo S
5T & ¥ bt o0 fY §I wwC 990
t?

ot ¥o To AT : LUt
gty & 2w wr w1 wrew W
g e
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Rise in Prices
+
Bhri 5. M. Banerjee:
“198.4 Shrl M. L, Jadbav:
. Shrl Jedhe:

Will the Minister of Plannimg be
pleased to state:

(a) whether his attention has been
drawn to the statement of the Deputy
Chairman, Planning Commission, as
reported in the 'Statesman’ dated the
12th July, 1885 that “Prices will re-
main high for ten years”; and

(b) it so,
thereto?

The Minister of Planning (Shri
B. R. Bhagat): (n) The Deputy
Chairman, Planning Commission, cau-
tioned the Seventh All India Con-
vention of Foodgram Dealers in New
Delhi on July 12, 1985, that a tremen-
dous development effort would be
needed in the next ten years to break
through the poverty barrier; that, in
this period of intense effort, the pre-
sent pressure on prices might persist;
and that thercfore, the trading com-
munity will have to fall in line with
Government policies for checking
inflationary price increases.

(b) Government's policy is and will
continue to be one of containing undue
pressures on prices through avoidance
of inflationary financing end gsuch
administrative measures as may from
time to time be necessary.

Bhri 8. M. Banerjee: Apart from
discouraging or completely s'opping
deficit financing as assured by the hon
Prime Minister and the Finance
Minister in this House, T would like
to know what other measures, apart
trom the administrative control, they
propose to take to check this

Shri B. R. Bhagat; The most impor-
tant measure is the increase in the
supply of foodgrains. But during, the
shortage, the control of the monetary
supply for foodgrains, flscal controls
and certain other measures that have
been announced by the Food and
Agricultyre Minister including ration-

Government's reaction
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ing in big industrial areas, are a
number of measures in this direction.

Bhrl 5. M. Banerjee: I would like
to know whether as a precationary
or a prevenilive measures the Govrn-
ment intends to ban speculation in
foodgrains completely.

Shri B. R. Bhagat: All the where-
withal of speculation is being choked.
What will mercly the banks do?

Shrl Jedhe: 1Is it a fact that the
statement of the Deputy Chairman,
Planning Commission, itself has
helped the mercantile community to
raise the prices?

Shri B. R. Bhagat:

Shri A. P. Sharma: In spite of
the pronouncements and assurances
given by the Government to the coun-
try and the people, the prices of
foodgrain and essential commodities,
in particular, are rising. Therefore,
1 want to know what concrete mea-
sures or drastic measures Govern-
ment propose to toke so that, if the
prices cannot be brought down, at
least they should be stabilised whe-
ever they are today.

Shri B. R. Bhagat: The measures
have already been made known to
the House. I do not know what more
the hon, Member wants.

Shri A. P. Sharma: Let the hon
Minister say one or two.

Mr. Speaker:
that.

Shri D. C. Sharma:
by making a hasty, sweeping and
unpremeditateq statement like this,
shakes the confidence of thepeople in
the control of prices, will the Finance
Minister or the Chairman of the Plan-
ning Commission come forward and
say that he will not, in future, make
such statements which, imastead of
tmproving the situation in the coun-
try vis-g-vis prices bring about dete-
rioration?

Shri B. R. Bhagat: I have already
explained what he had said and I do

L]

No, Sir.

He has already done

If a gentleman,
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not think that the statement was hasty
or unpremeditated or sweeping.

Shri Indrajit Gupta: During the
last few weeks during which Indo-
Pakistan hos'ilities were going on, as
the hon. Minister is aware, prices
of practically all essential commodi-
ties and consumer goods here in
Delhi, for example, were ralsed quite
unconscionably by the traders and
shopkeepers. What steps, if any, were
taken by the Government, apart from
making appeals to them, to see that
this was not done and why did they
fail so miserably?

Shri B. R. Bhagat: In the first few
davs due to stonrpage of supplies,
there might have been some rise, but
later on this has not persisted.

Shri Hem Barua: May I draw the
attention of the hon. Minister to a
newspaper report this morning that
prices in Delhi have proved very
erratic and that prices have differed
from shop to shop within the same
locality, and ask the Government as
to what steps they have taken to
arrest this rise in prices during the
days of hostilitles with Pakistan?

Shri Harl Vishnu Kamath: Use De-
fence nf India Rules.

Mr. Bpeaker: TIf they are erratic,
they will also fall.

Shri Hem Barua: They have been
erratic on the high side and during
these days, the prices have differed
from shop to shop even in the game
locality.

Mr. Speaker: If there is a tendency
only on one side, how can it be called
‘erratic’ I do not know much
English.

Shri Hem Barua: I can take out the
word ‘erratic’, Sir.

Mr. Speaker: The hon. Minister
might answer whether there had been
a rise in prices.

The Minister of Finance (Shri T. T.
Krishnamacharl): 1t is undoubtedly
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true that prices of certain commodi-
ties rose, but it is gratifying to note
that prices in respect of one or two
basic commodities have come down.
‘The price rise is undoubtedly uncon-
scionable and is certainly without
justification. As the hon. Member,
Shri Hem Barua, really put it, it is
rather a question of prices being
erratic from shop to shop. What
could the Government do in such
cases? It is here tha! the private
enterprise is operating. The remedy
for it is only to take drastic measures
for which we may not be ready.

ot gt wmww - wEifeE A
ATRHT TFA FIT T § W THEG Agf
T & gy e g, W @
CIWTAT A€ 67 o 8 4 o AET ooy
¥ 1w owEaE ¥ w2 A cfaaw
fem & f6 st % i A frsr
Fd J0g W7 T o fa w7

st ¥o TWo Wy : AW Frar F
fQ TAT %747 FeqT 7 ZET oA o
e 77 w1y wogat Fmmifer w0
T T AT

Shri Prabhat Kar: May 1 know
whether in spite of the credit squeeze
policy of the Reserve Bank, the per-
centage of the advances to the deposits
in most of the banks has been abnor-
mally high, in fact, as high as 75 to
80 per cent, and if so, what steps
Government are taking to stop this
high ratio of advances, which is one
of the main causes for these high
prices?

S8hri T. T. Erishnamachari: Gov-
ermment put a check on further
advances during the lean season. It
was our imtention to bring down the
advance from Rs. 2,144 crores, which
is the peak figure in the busy season,
by Rs. 200 crores. Hon. Members
here are aware of the numher of ram-
plaints that we have received against
this question of check on advances,
and the ery that business is suffering.
In spite of the fact that we wanted
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to bring it down by Rs. 200 crores,
we could not bring it down by Rs. 200
crores, and we could lower it only
to Rs. 2,028 crores. It was at that
stage that Government had withdrawn
the restrictions imposed on the banks,
on the 26th June, because of the com-
plaint that people who needed money
for industry and trade were nol get-
ting it.

Shrl Prabhat Kar: There is just
one point on which I want lo have
some clarification from the hon.
Minister. The complaint was because
arbitrarily a parlicular date was
fixed, namely 26th June. There was
not any inquiry as a result of which
the advances were sought to be
brought down. The complaint was
because on a particular date in June,
the advances were sought to be
brought down. That was the reason
why there were so many complaints.
Was that not the fact?

Shri T. T. Krishnamachari: In fact,
I am slightly at a disadvantage in
regard to thiz question of the hon.
Member, because he knows more
about it than I do. But the real fact
is that a particular type of restric-
tion was removed. Other types of
restrictions still remaln. The banks
are not in a position to get redis-
counting facilitiea from the Reserve
Bank, unless their ratio is limited to
about 28 per cent.

Shri Shashi Ranjan: Just a little
while ago, the hon. Minister gaid that
effective check on prices could not be
there unless and until consumer co-
operative stores were given encourage-
ment and they were found in places
where they were not found so far
May ] know whether Government are
aware that the co-operative banks
were assured by the State Govern-
ment a certain percentage of the
advances, but the Reserve Bank had
turned down that proposal with the
result that the co-operative banks
were not in a position to give ade-
quate help to the consumer co-opera=
tive stores and the stores, wherever
they were, remalned completely idle
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and were not functioning? May 1
know how the hon. Minister is going
to link this observation of his with
the restriction imposed by the Reserve
Bank?

Siri T. 1. Krishpamacharl: Wher-
cver the apex banks work well, they
arc afforded facilities by the Reserve
Bank for wvarious purposes including
provision of credit for consumer co-
operative societies. I am afraid that
the experience of the hon. Member
is rather unfortunate. This is one of
these cases where we are thinking of
setting up another institution which
will take over the responsibility of
the present organisation, and we are
thinking of bringing forward a Bill
before the House to enable Govern-
ment to ask the Reserve Bank to
have institutions of this nature in five
States so that the co-operative credit
movement can thrive.

Shri Shashl Ranjan: My point was
this. My point was not about co-
operative banks but about co-opera-
tive consumer stores, If he thinks
that the co-operative banks are not
in a position to advance credit to
consumer co-operative stores, may 1
know what arrangement he is going
o make to advance credit to con-
sumer co-operative stores so that they
may function well and keep an effec-
tive check on the price-line?

Shri T. T. Krishnamacharl: A
generalisation does not lead us any-
where. If the hon. Member will give
me definite particulars, I shall make
enquiries.

Shri Buta Singh: May I know what
apecial steps Government propose to
take to force the prices to come down
at leat to the level of 5th August,
the date on which they had risen
after the war started between India
and Pakistan?

Shri T. T. Krishnamacharl: The
weapons  in Government's armoury
are limited. Largely, it is the ques-
tlon of credit comtrol only with which
my Ministry is concerned, and that
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is being used. Anything else that is
needed or any other weapon that will
have to be forged will have to be in
the direction of taking over a larger
control of the wholesaling or retail-
ing as the case may be.

Bhri Ranga: Why not stop inflation?

Shri Priya Gupta: It was categori-
cally confirmed in this House that
Government had failed to check the
rise in prices and that could not be
done for so many years. May I know
whether the Minisiry of Finance has
considered the question of linking the
increase in the dearness allowance
with the pay so as to neutralise the
rise in prices, and of supplying sub-
sidised rations through the co-opera-
tive stores as per the assurance of
the Labour Minister* May I know
what the thinking of the hon. Minis-
ter is in regard to this matler?

Shri T. T. Krishnamachari: I do
not quite catch the import of the
question. There seem to be so many
issues raised.

Shri Priya Gupta: The assertion
has been that dearness allowamce is
to cope with the rise in prices. Since
Government have said that it will not
be possible to check the rise in prices,
what arrangements do Government
feel should be made to devise a for-
mula for linking dearness allowance
with the real wages?

Mr. Speaker:
thing altogether.

ot vy ;& & @ wAry geR
# ;W W afE g =
#r =t femr T 1 7 wW wEeA W
wva & T7 0wy quA foar o

That is a different
Next question.

sfigFR X wHIQ:  TE qT
qg@ w1 gaE g1 fF o oA
wz ¥« o miw ofr Afer gfe
widdr e ) wEgd w fe ga X
i vt ke I o fer
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AR ¥ UF g ¥BF ® qAvr
war fam

W g o g s g
ST THTE 0
Bacterial Isfections

*800. Shri Raghunath Singh: Will
the Minister of Health be pleased to
state:

(a) whether a description of five
types of wild ducks which transmit
persistent bacterial infections in Sibe-
ria and India has been forwarded by
the Soviet Union to the Scientists in
Bombay;

(b) whether a research on the ducks’
role as transmitters of infectinn was
conducted jointly by Omsk and Bom-
bay scientists under a World Health
Organisation programme; and

(c) it so, the findings thereof?

The Minisier of Health (Dr. Sushila
Nayar): (a) to (¢). A statement is
lald on the Table of the House,

STATEMENT
It has been reported by the Bombay

Natural History Soclety that five
species of migrat birds between
‘West Siberia and India have been

found to be positive to antigens of
some viruses. The birds concerned
are three species of Wagtails (Meta-
cilla flava, M. citereola, and M. alba),
the migratory sparrow (Passer comes-
ticus parkini) and the Common Teal
(Anas crecca). Helped by a grant
from the World Health Organisation,
the Society has been engaged in an
investigation of bird migration in
India and on the possible role of
migrating birds in the transport and
dissemination of certaln arthropod-
borne viruses between their foci in
Siberia and India. It conducts fleld
camps in various localities In autumn
mnd spring where winter-visiting
birds, chiefly from USSR, are netted
and marked with Identifica*ion rings
for study of their migratory move-
ments. Ticks are collected from these
birds for identification and for deter-

141 (Al) LSD—2,
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mining it they are locally acquired
species or picked up in other landw
during the bird’s halts en route. The
Society has also been collected blood
samples from these migratory birds
for serological studies by the Omsk
Institute of Diseases with Naturgl
Foci. A comparative investigation ™
carried out by the Omsk Institute algp
on blood collected from a number df
selected species common to bo'h
countries, on thelr breeding ground
in Siberia in summer as well as ™
their Indian winter quarters. The
first report on blood samples collected
in India has recently been reccived
by the Society and is being studied
by them.

ot vanre ey ;. werm @i
otz wrefrere & wor oefy w1 oA
g= vty fem § 1 Hat milew
o farror Ta § Iw & 7g afg g
t fir =g ¥ oY oy quft g W #
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arAT Ay £ 6 I oy age wal
fmry T g ?

wo grfter wrae QA amr B
) § Rziz ¥ A og aqermnad iy
wat ¥ v Ay fgeh wre &
T 9T wR W grafiee gear A fraet
Ty a¥ ureiva ®) &f fem §, ereaeft
ok & & e wife %1 i gl € 4
ot T\ AT ¥ f KT & ag wd )
s 1 % & v fs g8 Ty
( Virus ) fadfriw a7 ayeed o g,
& o At S ot €
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o #7 mE & fe g7 & ¥ AN gademm
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concerned are chiefly of the Russian
3::1; Summer Encephalitis complex,

k Haemorrhagic fever and Kaya-
sanur Forest disease:,

Bhrl Narendra Singh Mahida: May
I know whether flammgos are also
Included among the birds suffering
from these diseases?

D-, Bushlia Nayar: In the question,
mention was made of wild ducks.
There are certain other types of birds
which are also of a migratory nature.
. Shrl Harl Vishou Eamath: Lame
ducks.

oft e Targ ¢ v & o e
g fr fggem & feew % faorft v
wrk & W< FEwT 1§ ¢ dure fea
T @ i ?

We giwtr AT fggemm ¥
fery wow s § oy A T A
gfrew § #9if 7g $1§ 1 ¥z wwar
fir frad a6t I¥FT LI W § Afe
T IR Frr g Ed
I g

wgmme fag: o i
docfem mn g 7

W wE ¢ ww Igt #7 qo-
&N ff ;@ EENiE 1 wwa @ W
g e g awar ¢ 7

Ehrl D, C. Sharma: May I know
whether the samples of blood collect-
ed have been examined? If so, what
are the indications from the exami-
dation? How are the people going to
be warned agains' these wild ducks,
because most people, Including Shri
Raghunath Singh, think that they are
very tasty and go in for them?

St Raghonath BSingh:
frict wegetarian

I am a

Dr. Bovila Nayar: [ may assure
e hon, Member that by eating wild
ducks people are not going to get the
fofection. .
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Shri Bham Lal Baraf: Is the hon
Minisier aware that there are well-
known places particularly in Kashmir
where wild ducks particularly from
Siberia come, stay and go back. Have
any precautions been taken or advice
offered against the spread of these
diseases?

Dr. Sashila Nayar: This is only a
preliminary study. The study Is
simultaneously being made in India
and in a selected institute in Russia.
Data are being exchanged and are
being studied by scientists. There are
no conclusive proofs as yet available.

Bhri Harl Vishnu Kamath: Part
(a) of the question refers to ducks
from Siberia. Has any assessment or
examination been made as to whether
ducks and drakeg arrive in India
from other countries like China and
the western countries also?

Mr. Speaker: Still we are in the
preliminary stages.

ot frw arerow ¢ T wie #
s oI T A wgr g 7

woTw N ¢ T TEY W
war oz g fe ag fve og §
W fer ag T g ?

Per Capita Rural Income

+
[ Shrl Surendra Pal Singh:
Shri Mohan Swarup:
* 9 Shri J. P. Jyotishi;
| Shri D. . Patil:

Will the Minister of Planning be
pleased to state:

(a) whether any survey of per
capite rural income has been conduc-
ted; and

(b) if so, the agency employed to
econduct that survey and the methods
used by it to arrive at its conclusionsy
and

(c) the conclusions arrived at?
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The Minister of Planning (Shri
B. R. Bhagat): (a) No official agency
has conducted any survey of per
capita rural income.

(b) and (c). Do not arise.

Shri Surendra Pal Singh: Sometime
back it was reported in the Press
that the National Council of Applied
Economic Research had carried out a
survey on the basis of available infor-
mation for the year 1965 and it re-
vealed that the per capita income in
the rura! secior came to 88 nP. per
day. Do we take that report as
correct?

8hrl B. R. Bhagat: It is true that
this organisation carried out a sur-
vey but that is not a government
organisation.

Shri Surendra Pal Singh: After all
if the Government had not carried
out any such survey, what facts and
figures did the government have in
its possession om the basls of which
it formulated the development plans,
five year plans, for the development
of the rural sector?

Shri B. R. Bhagat: We have infor-
mation about the per capita income
for the whole country, both urban and
rural. I only said that such an
inves igation of the rural areas alone
had not been made officially.

Bhri Ranga: In the light of what
has been said by the hon. Member
does government propose to conduct
an enquiry about the per capita in-
come of the rural people in view of
its importance?

Shrl B. B, Bhagat: That is a sug-
gestion for action and we will lock
into it.

Shri H. N. Mukerjee: The National
Council of Applied Economic Re-
search had brought out certain figures
after a survey, which are very dis-
quieting. May I know if the govern-
ment repudiates these figures on the
basis of whatever information it
posseszes or the Government is also
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inclined to think that the conditigs
is a3 bad as this investigation sug-
gests?

The Minister of Finance (Shrl T. R
Erishnamachari); I share the hom
Member's feeling in this matter., The
National Council of Applied Economle
Research has conducted this survey
and I may even plead guilty of hap-
ing made that suggestion to them,
as one of the subjects that they
should take up. Naturally, an orge-
nisation of this nature, when R}
makes a survey has some imperfes-
tions, but the broad fac's thrown out
cause such an amount of misgivinge
Government will have to go into this
ma‘ter further and take up prd-
bably certain areas of surveys cone
ducted by the National Councll arfl
check it up, and the Fourth Plan
must be directed towards removing
some of this disequilibrium that hos
been shown by this report.

Shrl Vidya Charan Shokla: Has Dg:
Government examined the re

given by this National Council which
is a private body composed of emd-
nent economists? Have they any cauge
to believe that that report is not refly
able or dependable or g it taken to e
a dependable and relinble repoct
although it is from a private body?

Shri T. T. Krishnamacharl: As 1
answered this question, I have hal
something to do in causing a survey
of this nature to be made, I think
that all statistical evaluations mady
on the basis of sample survey have
ce-tain defects, but they throw up
certain facts that need further exe-
mination. 1 think the Government
ghould examine this matter and the
Planning Commission and the Goy-
ernment are engaged in this.

oft s g Szt femmal &
oA T aer g & e w1 N
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11.00 hra,
' Snowr Notice QuEsTION

Maintenance of Families of Army
Personnel

B. N. Q. 10, Bhri Harl Vishoo Ka-
math: Will the Minister of Delence
Be pleased to state;

(a) whether provision for proper
wfnintenance of the families of offi-
cgrs and men of the armed forces
K&illed in actlon has been made;

(b) it so, the details thereof; and

(¢) the pusition with regard to the
damilies of those permanently dis-
abled or incapacitated as a result of
fojuries sustained in battle?

, The Deputy Minister in the Minis-
t'y of Defence (Dr. D. 8. Raju): (a)
Yes, Sir,

_ (b) and (c). A Statement is laid
on the Table of the House.

STATEMENT

Government have decided that,
with effect from 5th August 1985, the
pensionary  entitlements  admissible
auder the existing orders will be
wuvised, as indicated in paras 3 and
& below, in respect of Defence Ser-
wices Officers and personel who are
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killed in action and those why are
invalided out of service on account
of injuries sustained in action.

2. The decisions taken cover Officers
and personnel who are killed or
injured in action on the front in the
current operations against Pakistan.
A person will be deemed to be killed
or injured in action on the fromt if
the death or injury is the direct
result of enemy action (including
action by Pakis‘an's paratroopers and
infiltrators) while the individual is
on duty.

3. Defence Services Officers and
men killed in action. The Military
Pension Regulations provide for the
payment of (a) special family pen-
sion to the widows o' officers and to
eligible members of the family of
personnel below officer rank; (b)
children's allowance to the minor
children of the deceased (which are
paid at higher rates in the case of
motherless children of officers); (c)
education allowance to the children
of officers; and (d) a lump sum
gratuity. According to the decisions
now taken, payments will be made
in respect of these officers and men as
follows:—

(i) For the first 7 years—two-
thirds of the basic pay last
drawn by the deceased, in
lieu of the special family pen-
sion, children's allowance and
education allowance;

(ii) Thereafter, in the case of
officers, special family pen-
sion and children's allowance
at one and a half times the
existing rates and increase of
the existmg ceiling for edu-
cation allowance by 50%; and
in the case of personnel
below officer rank, special
family pension and children’s
allowance at twice the exist-
ing rates. The total payment
will not, however, exceed
two-thirds of the basic pay
last drawn by the deceased.
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(iil) In the case of motherless
children of officers, the rate
of children's allowance and
the ceiling for education
allowance will be increased
by 50%, subject to the total
payment not exceeding two-
thirds of the basic pay last
drawn by the deceased.

(iv) The awards under the exist-
ing orders will be paid if
they are higher than two-
thirds of the basic pay last

drawn by the deceased

(v) Gratuity will continue to be
paid in addition as at present.

4.  Defence Services
min injured in action.

Officers and

‘Under the Military Pension Regula-
ticns, these officers and men are
entitled to disability pension at rates
depending on rank, length of service
reidered and the assessment of the
degree of disablement. According to
th decisions now taken, disability
peasion will be paid to these officers
and men as follows:—

(1) In the case of persons whose
disability is assessed at 80%
or above,

(a) For the first 7 years—two-
thirds of the basic pay last
drawn;

(b) Thereafter, at one and a
halt times the rate under
the existing orders, subject

to a maximum of two-
thirds of the basic pay last
drawn.

(2) In the case of persons whose
disability is 20% and above
but below B0%, at one and a
half times the rate under the
existing orders, subject to a
maximum of two-thirds of
the basic pay last drawn.

(3) In all cases, payment will be
made at the rate sdmissible

under the existing orders, if
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it is higher than two-thirde
of the basic pay last drawnm

Shri Harl Vishnu Kamath: Doss
Government propose to give educw-
tional scholarships, freaships or
other concessions, and allot land-
holdings, as they did to politicalk
sufferers in the past, to the children
and the families of those killed In
action or disabled or Incapacitateld
and, if so, does the Government pm-

pose to devise a procedure, not be-
devilled by red-tape, w thems
benefits will be made available
to the families of those killed o

permanently disabled without delay?

Dr, D. B, Raju: I can assure the
hon. Member that there would not
be any delay in lssuing these pem-
sions.

Bhri Harl Vishmm Kamath: That
is about the second part. What
about the first part of the guestion?

Dr. D. 8. Raju: These new
family pension regulations are much
better off than the old family pem
sion regulations. There is an Imp=
rovement upon the old regulations

Bhri Harl Vishno Kamath: What
is the improvement? Give us sorw
details,

Dr. D. S. Raja: It is a long repork
1 cen read some portions if you
permit, Sir.

Mr. Speaker: He may lay it om
the Table of the House,

The Minister of Defemce (Shri Y.
B. Chavan): If the hon. Member
wantas some comparative statistics J
am prepared to give it. 1 shall glve
one or two illustrations. For exam-
ple, a second lieutenant, under the
existing rates, gets Rs. 150 plus Ra
10. According to the revised rates of
pension, under the new scheme, the
minimum will he Rs. 267. In the
case of a Major, the existing rate Ts
Rs. 180 plus Rs 10. The enhanced
rate of pension, under the new



Tm? Oral Answers
acheme, will be a minimum of Rs.
0, for him.

Shri Hari Vishnu EKamath: What
about landholdings?

: Shrl Priya Gupta: That is about
pfficers. What about the jawanas?

"Shrl ¥. B. Chavan: I am prepared
%q give that information.

Mr. Speaker: I suggest that he
oi.ght lay it on the Table..

‘Bhri ¥. B, Chavan: Yes, Sir.
_Bhﬂ Prira Gupta: Let us know
the minimum pension for & jawan.

. Mr. Speaker: The statement
by placed here and he can get
#riformation.

Ehri Priya Gupta: What is the
revised pay of the jawans, Sir? It
ghould be announced.

will
that

Mr. BSpeaker: That will
included in the statement,

also be

Shri Mari Vishnu Eamath; Is it a
fact that recently the salaries of cer-
€in categories of officers of the armed
forces were raiscd, and rightly so,
bt in recognition of the wvalour,

sovery and courage displayed by
%@ ordinary jowan on the field of

ttle, does Government purpose to
raise the salaries of the jawans also
In the very near future?

Bhri Y. B. Chavan: 1 think the
bon. Member has made certain sug-
gestions in what he has said. Those
suggestions will certainly be consi-
dered.

Shri Karni Singhji: May I know
A there are any proposals for reha-
Rilitating wounrled soldiers and the
Samilies of those killed in war in the
Rajasthan Canal area and areas to be
F’Rl‘ed by the Chambal?

Bhri ¥. B Chavan: There are
sghemes for rehabilitating wounded
ﬂmm He has made suggestions

ut rehabilitating them in  parti-

sular areaz That will be considered.
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Shri Indrajit Gupta; With parti-
cular reference to the widows of
officers and men who have been kil-
led in action may I know whether
the government propose; to provide
them for a certain length of time
with accommodation, so that until
these widows are able to rehabilitate
themselves, they may at least have
some place to live in, because they
do not get any accommodation?

Shri ¥. B. Chavan: This matter
also is sympathetically comsidered.
Wherever possible, we do provide
accommodation for them.

Shrimatl Tarkeshwari Sinha: May
I know whether it has come to the
notice of the government that the
officers of the lower rank like havil-
dars and others suffers from  very
severe lack of accommodation and
facilities for education of their chil-
dren? Do the government consider the
desirability of having any scheme
to provide these facilities to officers
at lower level?

Shrl Y. B. Chavan:
have.

Yes, Sir; we

The Minister of Finance (Shri T. T.
Krishnamachari): This matter has
been considered and the government
is seized of this malter., My hon,
colleague, the Minister for Works and
Housing and his department are try-
ing to find accommodation and we
are trying to meet this demand. In
regard to the question of pensions
and other payments, we are sending
our people to those people who have
been affected so that early payment
will be made to them and they will
have no difficulty with regard to
obtaining relief.

Shri Indrajit Gupta: From widows’
pensions, income-tax is still being
taken.

Shri T. T. Krishnamachari: In the
lower categories, there would be mno
income-tax.
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Shri Buia Singh: Recently there
has been a ch in the la-
ture of some persons. Those who
were formerly known as jamedars
are called naib subedars. Is this
change followed by rome increment
in their salaries, pensions, etc. or not?

Shrl Y. B. Chavan: These are
merely changes in lature. It
does not mean any other thing.

Bhri Joachim Alva: While all sorts
of multi-storeyed buildings are put
up for civil ministries, whose height
exceeds the Parliament House i!self,
offending the dignity of the Parlia-
ment, may I know what is being done
to pull down messes like the Vietoria
Mess, King's Mess, etc, which are
housed in dilapidated buildings where
the officers and families are living
for years?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): In
the first mnstance, 1 may say that no
building has been put up by the
Works Ministry which is taller than
the Parliament House. In fact, two
or three years ago, there was a pro-
posal to put up a building for Defence
Headquarters on more or less the
same line, but that proposal was
turned down in the time of the late
Prime Minister. As regards the
messes, we have already started
demolishing these old hutments and
the messes are a part of it. We are
building sccommodation in Dhaula
Kunan, Cantonment and other places
and T am hoping that within the next
two or three years, all these old hut-
ments put up in the last war would
be removed from Delhi

oft wrtw fog fagrelt : wr €@
g7 % wrr ¥ Ay ot Afrel W
froq qow—fred sya—3 guife
fiemr srrd ?

Shri Y. B. Chavan: That is snother
suggestion which will be considered.
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Bhri Igbal Singh: During the
Chinese aggression, the governmengs
of Madhya Pradesh and Rajasthmn
offered 1 lakh mcres of land for (lpe
resettlement of families of disabled
and killed persons, Bul no progregs
has been made so far in that regard.
May I know whether the government
will take some definite s'eps o sew
that this land is got and distributed at
least within one year, because three
years have passed and no progress
has been made?

Shri ¥. B. Chavan: We are pursu-
ing this matter with the Madhya Prl-
desh Government.

ftwd! sl ow ;. w A
WRAW gTETT

weaw A faAr A wE @
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Shri D. C. Sharma: May I know if

some seats for the children of the
army personnel of all grades and af
all categories will be reserved In the
sainik schools and public schools
and the children will be granted sth
pends to prosecute  their  studiesy
May I also know whether the Chief
Minister of Punjab has said that
some scals in the IAS, IPS and IFS
should be reserved for these children
of the armed persomnel?

Shrl Y. B. Chavan: As far as sainik
schools are concerned, on  whoke
behalf 1 can say, s0me sea's ame
reserved, some percentage of sealy
are reserved for the children of the
defence personnel and for their Benm-
fit certain scholarships are also san®-
tioned. As far as reservation of somm
seats in the TAS, IPS and IF§ B
concarned, in case of emergengy
commissioned officers certaln reserva-
tions are contemplated.

Shri Hem Barua: May ] know M
Government have any proposal Ip
copstitute an Aids Fund out of the
contributions made by patriothe
Indians to the Detence Fund to help
the families of jawans or the db-
abled jswans themselves who have
made mcrifices in the batils-Seld?
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Shri ¥. B. Chavan: Large amounts
from the National Defence Fund are
allotted for this purpose. Every
&tate Board has been given a certain
mmount. The respective State Gov.
ernments have also agreeq to sanc-
on some sort of matching grants for
tiat,

Shrf Hem Barua: Are they ear-
mirked?

Bhrl ¥. B. Chavan; Yes, they are.

Ehrl Hem Barua: What Is it used
for?

Bhrl ¥. 8. Chavan: Its utilisation de-
Rendg upon the schemes of different

Ktates, The schemes differ from
State to State.

Shri 8. M, Banerjee: 1 would like
o know whether the sons of these
fawans who were killed during ac-
flon will be given preference for ap-
pointment as artisans or as supervi-
wory tralnees in ordnance factories so
fhat they can become regular artisans
and support the country in the matter
of defence?

Bhrl Y. B. Chavan: This is one
more gensral suggestion, Certainly
that needs very favourable considera-
tion. I sgree wilh the hon. Member.

Bhri Narendra Singh Mahida: May
1" know whether public donations—
they collected large funds for our
{awans in Amritsar and other places—
fo our brave jawans, like Subedar
Haju who have been firing acki-ncks,
arc allowed to be received and whe-
ther the Government wil] allow those
ao'dierg to accept these donations
(Interruptions).

" Bhrl Y. B. Chavan: Well, as far as
these awards are concerncd, some
‘grivate cltizen: are sending some
cheques to me also to be handed over
tn some of the jawans. What we
are doing is, in the case of fa-
mily members end widows of
ame of the killed jawans these
cheaues or donations are sent
to the family members. In the case of
some of the pilots etc., I am sending
the cheques to them endorsing the
cheques in their favour. But I lesrn
tha! they are really endorsing those
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cheques to the specia] funds of their
own gervice.

ot wy ;W o gfee W R
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Shri Y, B. Chavan: Thig particular
order refers 1o defence personnel
Whether they die in action against
infiltrators or paratroopers or anybody
else inside, they must have died only

in action., The matter will have to
be considered separately.

Bhrimati Bharda Mukerjee: As the
casualties have been largely among
Vvery young men, may I know whe-
ther in the case of men who are un-
married their dependants wil] get the
benefits?

8hri Y. B. Chavan: It depends upon
the general condition of the family
and the dependants. There are certain
rules in this particular matter and
they do apply.

Shrl Ranga: We are glad that the
Finance Minister and the Defence
Minister are working together so
sympathetically in this malter, May I
have an assurance that all these con-
cessions 'would be extended to all
those who had suffered when the
Chinese attacked our country?

Shri ¥. B. Chavan: 1 will have to
take it up with the Finance Minister.
1 am sure, the Finance Minister will
support thig case.

st e < T e & v
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Shrli ¥. B. Chavan: This again is a
genera] suggestion which needs to be
considered

Shri Hari Vishnu Eamath: May 1
make & suggestion that the statement
which has been laid on the Table
may be circulated to members either
today or tomorrow, as the House is
adjourning tomorrow?

Mr, Speaker: Yes, it will be done
either today or tomorrow. Now Shrl
Balmiki

Bhri J. B. Kripalani: May I know
whether Government propose to keep
aside the funds that the public have
given for the welfare of the bereaved
families and whether they will also
announce what additional amounts
they are going to earmark for that
fund?

Mr. Speaker: That might be consi-
dered and the decision of the Govern-
ment might be announced.

st gETTeTT ey aTeE WA

o ¥ g1 § IOH ©0 W7 wfenfam
w7 ferar avd fosont ofifam wfig & o
Ey e o EfRrgw oA ¥
wifaw g1 gt § I7w1 WY ga # afenfam

wr foar amg

difmmaqw: 4 a=n ® oW
a7 faadfr ¢ T8 aga ww fradt &
fafan &= ot sawr 7@ fawdt §

IRy o AT F7 2 1 X a7 oft MR
g wifgd | 9 G v § ag fodwm

g =fed

ol FaTOTAY ; HT g W A9

gt wmar g

WEOW AW  F HTY R w2

§ ag & owg fem

yayd dfaw @ § o o o #

agaw fear & 37w o xw # @

o AT wTfEd o

Oral Answers ASVINA 1, 1887 (SAKA)

Oral Answers 7114

Shri ¥. B, Chavan: Sir, ] think you
made the suggestion that this might
be considered and certain information
might be given.

Mr. Speaker: Yes that is what 1
suggested.

Emergency War Risky Inemrance
Bchemy
B.N. Q 11. Shri Balmiki; Wil

the Minister of Finance be pleased
to state:

(a) whether Government proposs
to enlarge the scope of the present
Emergency War Risks Insurance
Scheme, in view of the desmage caus-
ed to the civillan property by Pakis-
tan during the current hostilities;

(b) if so, whether instructions have
been issued or are proposed to be is-
sued in this regard; and

(c) whether factories, shops, resi-
dential premises and cinemas have
been covered or are proposed to be
covereg thereby?

The Minister of Finance (Bhri T. T.
Krishnamachari): (a) to (¢), The
Emergency Risks (Goods) and (Fac-
tories) Insurance Schemes provide for
insurance of goods |kept for sale,
standing tea crops, factories, inland
vessels, plant and machinery of mines,
oil mines, gas and electric supp!y and
hydro-electric underiakings, There is
no proposal to enlarge the scope of
these Schemes. I should like to add, if
1 may, that I do not want hon. Mem-
bers to be under the impression that
our Government are completely indif-
ferent i certain other cluses of peo-
ple who might need s measure of as-
sistance. This should be considered
as and when any situation arises

oft arewitet . gEEl ofrag & GwT
¥ gaay mafy i1 & A Sy war
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8brli T. 1. Krishnamacharl: As I
said, this fund i specially created fur
specia] purposes. I have also added
that there are other cases where a
measure of assistance is nri only de-
sirable but i: necessary. These cases
would be considereq in consultation
with appropriate State Governments.

Shri Igba] Bingh: Since most dam-
age has been done in rura) arcas and
more people have died in rural areas
may I know whether any compensa-
tion will be given to people living in
those areas who have suffured dam-
age?

Shri T. T. Krishnamacharl: 1 would
only repeat what 1 have said. The e
matters would be discussed with the
Statp Governments and some measure
of assistance would certainly be provi-
ded.

Shri Daji: Is the Government aware
that the LIC suddenly withirew all
coverage of policies already enter-
ed into by all the warmed ser-
vices personnel during this  war
and thereby suddenly wilh a stroke
of the pen left the families of
those who were injured in the
conflict without any means to sup-
port them?! This has come from a
nationallseq institution. In such cases,
will the Government think of making
some otler adequa‘e arrangement 50
that it 1.JC chooses to withdraw all
coverage at the last moment the famik
jes of jawans who have already gone
1o the front may receive some conces-
siong from the Government?

Shri T. T. Krishnamachari: I might
tell my hon, friend that if he had
listen to the news broadcast last
night he would have found that the
tmpres:ion that is golng round Is
wrong. All the contractg made up to
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thg present moment would be ho-
noured. The only provision made was
that no fresh contract would be en-
tered into; it will be limited to the
contract entered into. Even that res-
triction has been withdrawn since
yesteriay,

AN gl U9 ;W

wgrg & ux A g e o
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Shri Ranga: She stood up earller
and you said that you will call her
afterwards.

Mr. Speaker: I am sorry, 1 have
passed on to, the next subject,

—_——

WRITTEN ANSWERS TO
QUESTIONS

Loans to Foreign Countries

Maharajkumar Vijaya
*799. Ananda:
Shrimatl Malmoona Sultan:

Will the Minister of Flnance bDe
pleased to state:

(a) whether the terms and condi-
tions under which louns are to be
granted to Sudan, Ceylon and Nepal
to the extent of Rs. 110 million have
been finalised; and

{b) the scheme under which these
loang are granted and the benefits
that are likely to flow out of this loan?

The Minister of FPlanoing (Shri
B. R. Bhagat): (a) A formal loan

agreement wag signed on the 20th
September, 1984 with the Royal
Nepalese Government providing a

credit of Rs. I crore. The discussions
with the Governments of Ceylon and
Sudan will] be taken up shortly to
finalise the credit arrangements 1in
respect of credits of Rs § crores %o
each of these countries
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(b) These loans are being granted
mainly to assist these countries In
setting up industrial units by financ-
ing the export of Indian machinery
and equipment.

Government Accommedatlon in Delhi

*802, Dr. L. M. Singovi: Will the
Minister of Works and Houwsing be
pleased to state:

(a) the percentage of Government
employees who have heen provided
with residential accommedation In
Delhi go far;
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(b) the figures for various cate-
gories and salary groups; and

{c) the expected target by when
Government propose to provide liv-
ing accommodation to all its em-
ployees?

The Minister of Works and Homs-
ing (Shri Mehr Chand Khanna): (a)
About 37 per cent.

(b) A statement Is laid on the
Table of the House.

STATEMENT
The figures of satisfaction for gorics and salary groups are as follows :—

Type of dation for various categori Percentage of

salary groups. satisfaction
Below Rs. 110)- Type | 46
Ras, 110/- to Rs, 249/- ' . « Typell ahy,
Ra. 250/-to Rs. 399/- . TypelIl 33%
Rs. 400/- to Rs. 699/- Type IV 49%
Rs, 700/- to Rs, 1299/- Type ¥V 48%
Rs. 1300/- to Rs, 2249/- . Type VI 46%
<ud sbove Type VII 69%
Secretaries and Additional Secretaries « Type VIII 65%

(¢) Government is taking all possi-
ble measures to build more houses
but it will take many years ‘o Jro-
vide all of them with sccommodation

Shortage of X-Ray Fllmg

" Bhri D. C. Sharma:
m‘{ Shrl Onkar Lal Berwa:

Will the Minister of Health be
Ppleased to state:

() whether it is a fact that there
is @ great shortage of X-Ray films in
Delhi and elsewhere in the country
because of the 50 per cent cut in the
tmport of the X-Ray filmg impoded
by Government; and

(b) it so, the gleps taken or pro-
posed to be taken $o meet the shor-

fage?

The Minisier of Health (Dr. Sushila
Nayar): (a) Yes, Sir. The MNeports
about the shortage of X-Ray himas
have bren receivei from the hospi-
tals in Delhi and other places during
the past few months,

(b} The following steps have been
or are being taken to meet the ghor-
tage.

(1) The hospitals have been advis-
ed to praclise economy in the use of
X-Ray £ims.

(i) A suggestion has been wade to
the State Administrative Medical
Officers that they should include in
their demanis those brands of #ilms
which are easily available from the
rupee payment countries.
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(iil) Efforts are being made to aug-
ment supplies of X.Ray films by in-
creasing imports from certain rupee
payment countries,

(iv) The quota licences for the
period April 65—March 1966 have
been permitted to be utilised in full
and the general annual licensing
condition of 50 per cent wutilisation
upto 31st January, 19668 hag been dis-
pensed with in this case. The dis-
tribution of the X-Ray films import-
cd agajnst quota licences will be suit-
ably regulated.

(v) The question of restoring the
cut made in the import quota has also
been taken up with the Ministries
concerned.

Research on Thrombotic Disease

*804, Shri Shree Narayan Das: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment have a proposal under con-
sideration to start an internatiomal
research project on thrombotic dizense
in India with some foreign collabora-
tion;

(b) if so, the precise nature af the
proposal; and

(¢) the stage of its consideration?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) and (c). The matter is under
consideration in consultation with the
U.S. Public Health Authorities.

Life Insurance in Ruoral Areas

*805. Shrl Warlor: Will the Minis-
ter of Finance be pleased to state:

(a) the steps taken by Government
to popularise Life Insurance in the
rural areas;

{b) whether as a result of these
steps, there has been any increas: ia
the finsurance business in the rural
areas; and

(c) if s0, to what extent?
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The Minister of Planning (Shri B.
R. Bhagat): (a) The Life Insurance
Corporation of India has taken the
following steps to popularise life in-
surance in rural areas:

(1) Opening of more offices n
rural areas;

(2) Collection of premia through
Post Offices;

(3) Enlisting the help of FPan-
chayats and Co-operative So-
cieties in developing business;

(4) Relaxation in medical exumi-
nation; and

(5) Intensive publicity.

(b) and (c). Yes. The rural busi-
ness increased from Rs. 18259 crores
during 1061 to Rs. 200.40 crores dur-
ing 1963.84.

Water Shortage in Netajl Nagar,
New Delhl

*806. Shri Brij Raj Singh: Will the
Minister of Health be pleased Lo roter
to the reply given tp Starred Question
No. 683 on the 1st April, 1965, and
state:

(a) whether it is a fact that
spite of the assurance given iwice
regarding proper water supply in

. Netaji Nagar, the flush tanks on the

terrace of the Quarters, where shor-
tage of water supply was reported
earlier, have all along been absolute-
ly dry resulting in unhygienic condi-
tions;

(b) if so, the reasons therefor;

(e¢) whether there is a proposal to
sink some more tube-wellg in Netaji
Nagar or to build an overhead tank
to improve the pressure in the lincs;
and

(d) if 50, the progress made in the
matter?

The Minister of Health (Dr. Bushlin
Nayar): (a) It has been repoited by
the New Delhi Municipal Commiitee
that at times water does not reach the
flush tanks on the terrsce al some
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of the blocks situated at higher eieva-
tion in Netaji Nagar;

(b) The pressure of water in gupply
lines js low.

(c) and (b). A survey wag recently
made by the Delhi Municipal Corpora=-
tion with a view to finding out it
some tube-wells could be sunk in tle
locality. Due to rocky strata, this has
not been found feasibie. Overhead
tanks will not give relief unless tha
water pressure is adequate to fill the
tanks.

Submergence of Fatehpur Sikri Area

Shri Vishwa Nath PandeY:
Shrl D. 8. Chaudhuri:

Will the Minister of Irrigation and
Power be pleased to state:

 {

(a) whether it is a fact that th»
Fatehpur Sikri area of Agra District
in UP. nas been submerged wunder
water que to heavy discharge ol water
from Bnaratpur and Mathura recent=
ly causing great loss ‘o the standing
<rops and other property; and

(b) it so, the steps Government
propose 1o take in the matter?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) An expert Committee has been
constituted to review the crainage
problem in this area and necessaty
measures will be taken on rezeiyt of
their report.

Report of Commiites on Fioods

«gog. J 5hri P. C. Borooah:
{ Shri P. B. Chakraverti:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Committee con-
sisting of Ministers of Irrigation in
the States and at the Centre has sub-
mitted a flood protection program-
me;
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(b) if so, the broad outlines of
t_.he programme and its cost, includ-
ing fureign exchange content; and

(c) the cost estimated for the flood
control schemes for Assam and Bihar?

" The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) Besides construction of em-
bankments, storage works, canalisa-
tion ete, the Committee have stres-
sed the importance of other measures
like flood warning and flood fore-
casting anq flood plain zoning, The
Committee have indicated that the
cost of works may be of the order of
Rs. 1,000 crores. The foreign ex=
change content hag not been indi-
cated.

(c) Flood control schemes in Assam
and Bihar are estimated to cost appro-
ximately Rs, 60 crores and Rs. 80
crores respectively,

Birth Control

Dr, L. M. Sloghvl;

*809. { Shri Narendra Singh
Mahida:

Will the Minister of Health be
pleased to state:

(a) whether the attention of Govw-
ernment has been drawn to a report-
ed statement by the US. Ambassador

in India that the United States are
willing to place at the disposal of
“Government a substantial part of

Ra. 5 hundred million held by them
in Indian Currency for implementing
birth control measures; anj

(b) il so, whether it is proposed to
move the US. Government jn the
matter and utilise the said funds for

the purpose?

The Minis'er of Health (Dr. Boshila
Nayar): (a) and (b). The Govern-
ment are not aware of any such state-

ment by the US. Ambasador in India.
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HResearch Schemes of CS1R

*410. Shri Surendra Pal Singh: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Council of Scientific and Industrial
Research is not getting sufficient co-
operation from hig Ministry in its task
of carrying out research schemes; and

(b) whether it is also a fact that
hig Ministry Interferes in the matter
of selecting items of research by the
CS.ILR?

The Minister of Planning (8hri B.
B. Bhagat): (a) and (b). No, Sir.

“Goods Traln Carrying Pakistani
Armg andg Ammuanition”

*g11, Shri 8. M, Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that a
goods train from Haldibari Station
bound for Parbatipur was found to
be carrying Pakistani arms and am-
munition;

(b) it so, whether this was detect-
ed by the Railway or Customs autho-
rities;

(c) whether one of the M.L.A.s of
‘West Bengal Assembly statej in the
Assembly on the 12th and 18th
August, 1965 about such arms and
ammunition being smuggled to Pak-
istan; and

(d) il so, the steps taken by Gov-
ernment to stop such smuggling?

The Deputy Minister of Finanoce
(Shri Rameshwar Sahu): (a) and (b).
On 27th August, 1985, wiile checxing
the wagons of @ goods train bound
for Pakistan, the Customs staff at
Haldibari Railway Station found a
wooden crate In a wagon which had
been declared as empty. The wooden
crate contained a generator. No arms
and ammunition were found. The
wagon was detasined for further in-
westigations which are in progress.

SEPTEMBER 23, 1065  Written Answers

724

(e) I understand that there was no
gession of the West Bengal Legisla-
tive Assembly during this period.

(d) Does not arise,

Import of Machinery Aknd Components

812, Shri P. C. Borooah:
Shri P. B. Chakraverti:

Will the Minister of Finance be
pleased to state:

(a) whether Government have de-
cided to impose heavy import duty
on selective items, particularly com=
ponents and machinery for which in-
digenous substitutes can be develop-
ed;

(b) if so, on what basis and to
what extent on different categories of
items; and

(c) the steps taken to ensure that
the import substitutes developed in-
digenously are comparable in quality
to foreign items and cheaper in cost?

The Deputy Minister of Finance
(Shri Rameshwar Sahu): (a) and (b).
The informatijon is contained in the
Finance (No. 2) Bill, 1965, which has
since been passed by the House and
has become an Acl.

(¢) The Minictry of Commerce
have constitutei a Committee, known
as the Committee on Import Ration-
alisation and Import Substitution,
consisting of officials and non-officials
under the Chairmanship of Dr. V. K.
R. V. Rao, to go into the matter. The
Committee is expected to submit ‘ts
interim report later thig year,

Non-Project Ald

*813. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) whether it is g fact tha! large
sums of money out of the Aii-India
Consortium grant have been lying
unutilised;
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(b} if eo, how much of this grant is

ﬁdm category of nom-project ald;

(¢) the difficulties, if any, in draw-
ing and utilising the non-project aid?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). Assist-
ance under the auspices of the Aid-
India Consortium is not as grants but
only as loans. It would not be true
to say that large sumg are lying un-
utilised.

A s'atement giving the position is
laid on the Table of the House.
[Placed in Library, See No, LT-
4960/65],

Out of the loan agreements signed
so far with Consortium countries
during the Third Plan, 43 per cent
r;prer.ent; the non-project aid por-
tion.

(c) Reference i3 invited to the Re-
port on “Utilisation of External Assis-
tance” submitted to the Government
of India by a Committee under the
Chairmanship of Dr. V. K. R, V. Rao,
Member, Planning Commission (laid
on the Table of the Lok Sabha on
16th Apri] 1884) which indicates in
Chapter IV the causes of slow utili~
gation of both project and non-pro-
ject aid.

Minera) and Forest Wealth of Mysore

2678. Shrl A, K. Gopalan: Will the
Minister of Planning be pleased to
state:

(a) whether the UN. expertg sub-
mitted a report to Government on the
possibilities of developing mineral
and forest wealth of Mysore and the
details of the indus'ries based on them
which ‘can be started; and

(b) If so, the main recommendar
tions made therein?

The Minister of (Shri
B. R. Bhagat): (a) and (b). A team
of UN. experts is engaged in under-
taking a preinvestment techno-econo-
mic depth study and survey of forest
and mineral industries in the States
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of Mysore angy Madhya Pradesh. The
study is under way and it will be
sometime before the recommends-
tions become available.

Cholera in Trichur Dibstrict

2679 Shri A. E. Gopalan: Wil] the
Minister of Health be pleased to gtate:

(a) whether Government received
representation about the fresh oute
break of cholera epidemic at Gurue
vayoor, Trichur District, Kerala mn
the month of June, 1965;

(b) if so, the total number of per-
sons dled;

(¢) the measures taken to arrest
this epidemic;

(d) whether Government are aware
that this has a bearing on mal-nutri-
tion; and

(e) if so, the steps
taken to remedy this?

The Minister of Health (Dr. Soabils
Nayar): (a) No representation was
received by the Government of
Kerala regarding out=break of cholera
in Guruvayoor and no case was reé-
poried from this place. However,
cholera cases were reported from
proved fatal in Trichur District upto
1st June, 1985 This was the first
wave of epidemic in the season In
this district.

(b) 171 cases werp reporied to have
proveq fata] in Trichur District upto
the Tth August, 1985 after which date
there have been no cases.

going to be

(c) All necessary preventive and
precautionary mea ures, namely, in-
tensification of inoculation campaign,
disinfection of sources of drinking
water and improvement of samitary
conditions were taken the State
Government. Mass inoculallon cam-
paign covering the population of the
entire coastal belt has been organised
in the State.

(dy and (e). There is no evidence to
show that this had a bearing on mal-
nutrition. However, the State Govern-
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ment had taken necessary action to
heln the affected people. An amount
of Rs. 2500000 was placed at Lhe dis-
posal of the District Collector, Tri-
chur for distribution of rice, tapicca
etc. in the district in connection with
cholera relief work,

Vamsadhara Project

2880. Shri Satyanarayana: Will the
Minister of Irrigation and Power be
pleased to state the present position
of the construction of the Vamsa-
dhara Project in Andhra Pradesh?

The Minister of Irrigation and Power
{Dr. K. L. Raod: The WVamsadhara
project consi.ts of an anicut at Neradi
with a high leve] canal on the right
side and a masonry dam at Gotta 22
miles lower down with two low level
canals, one on each side.

To the end of March, 1065, nearly
'8 per cent earthwork in foundation
and about 8 per cent of RC.C work
on the barrage at Neradi have been
ecompleted.

Divisibllity of Joint Houses

2681. Dr. B. N. Singh: Will the
Minister of Works and Housing be
pleased to refer to the reply given to
Unstarred Question No, 2508 on the
22nd April, 1965 and state:

(a) whether any yard--tick has
been lald down for partitioning a
house jointly owned by a Govern=
ment servant in Delhi/New Delhi with
a view {o determining its feasibility
to make it fit for an independ re-
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ships caused to them by enforcing
divisibility of the joint houses; and

(e) if so, the action Government
propose to take in the matter?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) No.

(b) Does not arise.

(c) 53 Central Government em-
ployees occupyving Government accom-
modation have shares in Hindu undi-
vided family houses in DelhijNew
Delhi, The extent of share differs in
each case. Hent under F.R. 45-B or
pooled standard rent under FR. 45-A,
whichever is higher, is being charged
from these employees in accordance
with the existing rules. These rents
are sbout half the norma| rent.

(d) Yes,

(e) The representations are being
dealt with on merity and ‘n the light
of fresh facts supplied, if any.

Vithalbhai Pate' House

2682 Shrl Lakhmu Bhawani: win
the Minisier of Works and Housing be
pl. ased to state:

(a) the number of flats that have
been occupied so far by the M.Ps, in
the Vithalbhai Patel House;

(b) the number of flats allotted to
other persons, if any; and

(c) the number of flats that are lying
t at present?

sidence;
(b) if so, the broad details thereof;

(¢) the number of Central Govern-
ment employees who have nominal
shares in housegy belonging to Hindu
undivided families and are being
chargeq exorbitant rent under F.R.
45-B on the grounds tha* the houses
can be divided a3 declared by the
Director of Estates;

(d) whether any representations
have been received from the Gov-
ernment employees agalnst the hard-

The Minister of Works and Housing
{Shri Mehr Chand Xhanna): (&)
During the current sessivn of Parta-
ment 22 M Ps asked for accommoas-
tion in the Vitha'bhai Pate] House and
gll of them were offered allotmeat.
However, only ? of them eccepted the
accommodation and are row in occu-
pation of 11 suites, T MPs. did not
reply to the offer ang ansther 7 did
not accept the offer,

by 70,
(c) 3.
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Grants to Institutions

2687. Shrimatl Savitrl Nigam: Will
the Minister of Finance be pleased to
state: -

(a) whether his Ministry has issued
any instructiong in regard to the fur-
nishing of two personal securities by
each social worker before he gets the
grants on behalf of an institution; and

(b) what has motivated the Minis-
try to issue such instructions?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) All individuals
and organisations recciving grant are
required to furnish two sureties who
bind themselves as wel] as the grantee
institutian, individually and jolntly,
to refund the money with interest in
the event of grantee's failure to
comply with the terms and conditions
attached to the grant. Organisations
registered under the Societies Regis-
tration Act, 1860, Co-operative Socie-
ties and institutions of standing (in
whose case sureties are not considered
necessary) are, however, exempt.

(b) In a particular case where a
grantee had failed to render audited
accounts, Government were advised
that unless such a bond was taken,
conditions attaching to grants could
not be enforced in a court of law.

Hydel Project for Hilly Areas of UP,

2688. Shrimati Savitrl Nigam: Will
the Minister of Irrigation and Power
be pleased to state:

(@) whether ghere is a proposal to
set up some hydel projects in the hilly
areas of Uttar Pradesh; and

(b) if so, the details thereaf?

The Minister of Irrigation and Power
(Dr. K L. Rao): (a) Yes
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(b) Two statements listing the
hydro-electric schemes existingjunder
construction|under investigation in the

hilly areas of U.P. are attached
[Placed in Library. See No. LT-
4063/65].

Progress in Backward Areas on
Borders

Shri Rameshwar Tantla:
2689.{ Shri P. R. Chakraverti:
Shri Hem Raj:

Will the Minister of Planning be
pleased to state:

(a) whether it ig a fact that certain
working groups have been set up In
the different Ministries to review and
sssess the progress made by the back.
ward areas on the country’s borders;

(b) it s0, whether any reports have
been submitted by those groups; and

(e) the broad details thereof?

The Minister of Planning (Shri B.E.
Bhagat): (a) In pursuance of the
recommendations of the Committee of
the National Development Council on
Development of Hill Areas, Working
Groups were set up in the Ministries
of Food and Agriculture, Education,
Health, Transport and the Department
of Social Security to formulate the
programmes of development to be
undertaken in the Fourth Five Year
Plan.

(b) and (¢). Some of the Groups
submitted preliminary reports which
have yet to be firalised. It will be
some time before the reports from all
the Groups are finalised and reviewed
by a Steering Group which is being
eonstituted jn the Planning Commis-
sion.

Baral Electrification Programme in
West Bengal

2890 Shri Subedh Hansda:
" Shri 8. C. Samanta:

Will the Minister of Lrrigation and
Power be pleased to slate:

(a) whether this is a Yact that there
is a shortfall in West Bengal's target
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under Rural Electrification programme
during the third plan period;

(b) if so, the reason therefor; and

(¢) how Government proposed to
remove the difficulties?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) No.

(b) and (c). Do not arise.

Deaths doe to Heat Wave

Bhri P. C. Borooah:
0. {Bhrl Mabheswar Nalk:

Will the Minister of Health be
pleased to state:

(a) the total number of deaths
caused by heat-wave in the country
this year and during the last two
years; and

(b) the effective measures
taken to prevent such deaths?

The Minbster of Health (Dr, Sushila
Nayar): (a) and (b). The required
information is being collected and will
be laid on the Table of the Sabha as
soon as it is available,

being
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Family Pension and House-Balldiag
Loan Bchemes

Shri Yashpal Singh:
Shri P, C. Borooah:

Will the Minister of Finanee be
pleased to state;

(a) whether a Senior Officer of his
Ministry had been deputed abrod to
study the working of family pension
and the house-building loan schemes;

(b) if so, whether he has submitted
any report; and

(c) the action taken by Government
thereon?

The Minister of Filnance (Shri T. T.
KErishnamacharl); (a) A senior officer
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was sent gbroad to study House build-
ing loan schemes and pension funds
organisations.

(b) and (c). The officer has recent-
ly returned from abroad and will be
submitting his report soon,

Ban on use of filtered water for
gardening in Delhi

£2695. Shri Heda: Will the Minls-
ser for Health be pleased to state:

(a) whether any ban was put on the
use of flltered water for gardening in-
sluding kitchen gardens in Delhi;

(b) if s0, the relative saving of the
water; and

(c) whether any assessment Wwes
made of the difficultles experienced by
tho e who have no access to unfilterad
water with the possible saving of the
water?

The Minister of Health (Dr. Sushila
Mayar): (a) So far as the mreas fal-
ling in the jurisdiction of the New
Delhi Municipal Committee are con-
oerned, the use of filtered water for
gardening purposes is prohibited under
Filtered Water Supply Bye-law No.
22(1) (a).

In the Delhi Municipa] Corporation’s
wreas, flltered water supply, which is
given for domestic purposes (according
to the Delhi Municipal Corporation
Act), does not include any supply for
gardens or for purposes of irrigation.
In view of the shortage of water
experienced in certain localities during
tha summer season, the above fact
was notified by the Corporation in the
papers and the public was requested
not to use filtered water for garden-
ing purposes.

(b) and (c). No assessment In
regard to these matters has been
made

Medical and Health Personnel in
Rajasthan

26%6. Shri Heda: Will the Minister
of Health be pleased to state:

(a) whether the Rajasthan Govern.
ment have asked for provislon of en-
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hanced tralning facilities to meet the
requirement of medical and health
personnel in the State;

(b) If so, In what form; and
(c) the steps taken in this regard?

The Minister of Health (Dr. Sushils
Nayar): (a) Yes, Sir.

(b) and (c). Provision for training
facilities to mceel their reqguirements
of medical and health personnel in
Rajasthan have already been made In
the Third Plan of the State Govern-
ment, against which Centra] financial
assistance has been released from year
to year to the extent admissible ac-
cording to the approved pattern and
procedure.

During 1965-68, the Stale Govern-
ment had asked for enhanced facilities
as advance action towards IV Plan
schemes for traning various categories
of medical and paramedical health
personnel. The Planning Commission
have agreed to these proposals on the
recommendations of the Ministry of
Health to the extent indicated in the
statement, [Placed in Library. See
No. LT-4064/65]. Further, one post-
graduate Department wags also recently
allotted to them in the S M.S, Medical
College, Jaipur, as advance actiom
towards the Fourth Five Year Plan

Proposals of the State Government
for the Fourth Plan have been received
but have not yet been finalised.

Wages of Workers

2097 Bhrl P. B, Chakraverti:
*4 Bhri P. C. Borooah:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Com-
mission's Labour and Employment
Division has in a recent review arrived
at the conclusion that workers in
India bave not made any advance In
terms of real wages in the last ten
years;

(b) if so, the main findings of the
Division; and
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(c) Government's reaction thereto?

The Minister of Planning (Shri B. R.
Bhagat): (a) to (e). The broad eco-
nomic trends bearing the working and
living conditions of industrial labour
are discussed in a paper reviewing
Labour Policy during the Third Plan
which has been prepared for the Panel
on Labour., The paper will be consi-
dered at the next meeting of the Panel
in October, 1985.

U.B. Experts on Btock Exchanges

Bhri Kolla Venkajah:
uu.{ Shri M, N. Swamy:
Shri Laxmi Dass:

Will the Minister of Finance be
pleased to refer to the reply glven to
Unstarred Question No. 364 on the
28ih February, 1965 and state:

{a) the main features of the pro-
blems defined in the preliminary sur-
vey report on Stock Exchanges in the
country submitted by the U.S. Experts
and the methods of study recommended
by them;

(b) whether Government have taken
any decision on their recommenda-
tions;

(¢) if m0, the broad details thereof:
and

(d) if not, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) The main prob-
lems which have been set out for
further study are:

(i) protection of investors against
trading abuses;

(ii) creating confidence among
investors by supply of infor-
mation regarding stock ex-
change transactions, particu-
larly the volume thereof;

(ifi) to ramise the standard of
broker-dealers engaged
stock exchange transaclions;

(iv) to provide an economic atmos-
phere in which an efficient
broker-dealer can earn a rea-

SEPTEMBER 23, 1965

Written Answers T140
sonable returm on his capital
and service;

(v) the problem of herb trading:

(iv) regulation and control of stock
exchanges by Government
authorities,

The U.S, Experts recommended that
these problems should be studied in
detail by a person from the Securi-
ties Exchange Commission of the
United States to be mssisted by spe-
cialists from that country.

(b) Yes, Bir.

(e) It has been agreed with the
United States Agency Yfor Interna-
tional Development in India that two
American experts, one from the Secu-
rities Exchange Commission and the
other from one of the Amerlcan Stock
Exchanges, should be deputed to India
to study these problems. The former
would be deputed for one year and
the latter for p period of six months.

(d) Does not arise.

Public Sector Industries

2700. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

fa) which of the plants and fae-
tories in the public sector are npot
likely to reach the Third Plan pro-
duction targets by the end of the Plan
period;

(b) to what extent they are likely
to fall short of the targets; and

(c) the reasons for this ghortfall?

The Minister of Finance (Shrl T. T.
Krishnamachari): (a) to (c). The
information ig being collected and will
be laid on the Table of the House.

Houses under Slum Clearance Scheme

2701. Shri Himatdngka: Wil the
Minister of Works and Hoasing be
pleased to state:

(a) the progress made so far in re-
gard to building of houses under the
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Slum Clearance Scheme in the Union
Territories during the year 1864-65 and
1985-868 so far; and

(b) the procedure for allotment of
the houses built under the Scheme?

The Minister of Works and Housing
(Shrl Mehr Chand Khanna): (a) From
1st April, 1884 to june, 1985, construc-
tion of 2,200 houses at an approved
cost of Rs. 98.87 lakhs has been sanc-
tioned in the Union Territory of Delhi
under the Slum Clearance Scheme,
and 42% houses have been completed.

No progress was made under this
Scheme in other TUnion Territories
during this' period.

(b) The houses constructed under
the Scheme are allotted to slum dwel-
lers whose income does not exceed
Rs, 250 per mensem in Bombay, Cal-
cutta and Delhi gnd Rs. 175 per
mensem elsewhere.

Unaccountied Money

102, J Shrimati Maimoona Sal‘an:
"\ Shri P. C. Borooah:

Will the Minister of Finance be

pleased to state:

(a) the number of business houses
that have been raided by the Income-
tax Department for unearthing black
money in Bombay and other towns in
the country during the last threc
months town-wise; and

(b) how much black money was un-
earthed therefrom?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) A statement is
given below.

STATEMENT

Raids on business houses during the
three months June tg August, 1965 by
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the Income-tar Department.

Name of the town No. of business
houses raided.

L]

Ahmedabad
Aligarh (Distt.)
Bangalore
Bhajana
Biaora
Bombay
Burdwan
Calcutta
Chhoti Sadri
10. Ernakulam
11. Jamnagar
12. Madras

13. Patna

14. Poona

15. Raipur

16. Sarsa

17. Seoni

=
-

PRaanswN
—
-8...2.—..

5 CRCRVRvE ey

ToraL

(b) Rs. 3,88,37,434.
“Smuggling of Goods to Pakistan™

2703. Shri 8. N. Chaturvedl: Will
the Minister of Finance be pleased
to state:

(a) whether cases of illicit export of
copper and galvanized corrugated
sheets across the western border to
Pakistan have come to the notice of
Government; and

(b) if so, the number of cases in
which goods were seized or the accus-
ed prosecuted during this year?

The Minister of Finante (Shri T. T.
Krishnamacharl): (a2) No, 8ir.
(b) Does mot arise.

Sab-letting of Government-owned
Bgildings in the Union Territory
of Delhi

I76i Dr. L. M Binghvi: Will the
Minjster of Works and Howsing be
pleased to state:

(a) the number of cases wherein

Government-owned buildings or por-
tions thereof have been let out te
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private or autonomous bodies or to

non-officials in the Union Territory of
Delhj during the last four years; and

(by the grounds and considerations
on which this has been done?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) 141.

(b) Allotmenty were made on the
merits of each case.

Jawal Bundh (Rajasthan)

2705. Dr. L. M. Singhvl: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Project to increase
area for Jawai Bundh in Rajasthan
has becn sanctioned and finalised; and

(b) if so, the details thereof in-
sluding tha area proposed to be
eovered, the expenditure on the in-
erease in the capacity of the Jawai
Bundh and the benefits which are
likely to flow from the Project?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) No,

(b) Does not arise,

Bmuggling of Gold In India by the
Chinese

g1oa, S Shrl Raghunath Singh:
7 Shri Narendra Singh Mahi

‘Wil the Minister of Finance be
pleased to state:

(a) whether there ls any truth in
the widely circulated news in the
Ceylon newspapers that Chinese are
amuggling gold in India for propaganda
and other political purposes; and

{b) it so, the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) A few cases of
smuggling of gold have been detected
on the East Coast, but it is not known
whether such smuggling is for propa-
ganda and other political purposes.

(b) All authorities concerned hawe
ween alertad.
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Barrage across Kamla-Balan River im
Nepal
2707 J Shrl Burendra Pal Singh:
'3\ Shri Raghunath Singh:

Will the Minister of Irrigailon and

Power be pleased to state:

(a) whether any scheme for the con-
struction of a barrage on the Kamla-
Balan river near Jayanagar In Nepal
has been prepared; and

(b) it so, the total estimated cust
of the project and the estimated bone-
fits to be derived from the project?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) Detailed
investigations have yet to be carried
out to finalise the exact Jocation for a
barrage across the Kamala river in
Nepal.

{b) Does not arise.
W dwt fomm & @ wfowrd
< ooy Foreriy =]

oft T ¥ww AN
et FYAT gram™ :

w1 fow w5t ag @ & go
st fs -

(%) S @y foe & sow
aar fadm et & wfemfol, ouiy
fa wfoefal & sfafafedt & am
aradfre ¥ sy wafy gt

() ==« o owetar & =Y
daraar §, WX

() senfas ety & dwra:
foeer %a vl *) T Wi ?

fuwer sivit (sitforo wo geormmamét):
(%) & (7). fom wA &
waw Aot qar feefrg Sofr & wfuwfogt
¥ A1 forat it 0T gwRtn wT R
g
aen Soft & afewrd

1. R WO T G

2708.



7145 Written Answers

2. WA, —gm werr, werA-feoa
war oY qUT 9ET

faeirg ot & wfwwt :

1. ¥ & gag-w & frafi
wfs Frv-gfgdl ¥t fafiwr o

o SREET o

2. 31-3-1965
3. fersrar #f afwar

&, g dranprd & wweA & fad
Y T |

5. %% | % adw Aqw ww #
it w7 oftegrar )

6 wrd wid # war ¥ gqf7,

7 2 ¥ fawrw wiwifogf ® 180. 00
i ¥ da 9T g fafer qran wom
LY

7. wrefrr @ ¥ R afewfoai
¥ ol dq & wiwfal s afes
weaerAl # ary & fardr gft ot gfeard

8. TgmaT Uy wEaTE W |

9. WA fETar waw

TR ¥ & et ara i W aFATE
aREL, 1965 ¥ § 99 Ry I ad
wTe, -
U‘Q‘l

:
i
i
3
a

ASVINA 1, 1B8T (SAKA)

Written Answers 7146

Farakka Barrige

( Shri Kapur Singh:
2709. ] Shri Solanki:
L Shrl Gulshan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether during his recent wvisit
to Russia, he had discussions with the
Soviet authorities on the subject of
producing power from the Farakka
Barrage;

(b) whether he has received any
offer of istance in this t; and

(¢) if 80, the detailg thereof?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Yes.

(b) No.
(¢) Does not arise.
Industrial Projects in Kerala

2710. Shri Warlor: Will the Minis-
ter of Planning be pleased to state:

(a) the total amount allotted to
Kerala for public sector Industrial
1p;rc:-jm:t.u during the Third Five Year
lan;

(b) how much of this amount has
been spent so far; and

(¢) the progress so far made to
relation to each of these projects?

The Minister of Planning (Shrl B.
R. Bhagat): (a) The provision made in
the Kerala Plan for industries during
the Third Plan period is Rs 17.2
crores which include Rs. 455 rrores
on large and medium  industries,
Rs. 465 crores on plantation indus-
tries and Rs. B crores on village and
small industries. Th: provision for
Central projects to be established in
Kerala amounted to Rs 590 :rores.
Recently a further sum of Rs 1.3
erores has been allotted to Kerala as
an additional outlay tn be spent  on
Industrial schemes during the current
year.

(b) The expenditure by the State
Government during 1981—83 is esti-
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mated at Rs. 10.56 crores and of the
Central Government at Rs. 23.9 crores.

(c) The progress of the wvarious
schemes is given in the statement laid
on the Table of the House. [Placed
in Library. See No. LT 4965/65).

Cumel’s and Donkey's Milk for
Human Consumption

8hri Kindar Lal:
| Bhrl Vishwa Nath Pandey:
211, Shri Bagri:
Bhrimati Ramdulari Sinha:
Shri Hokam Chand
L Kachhavalya:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
‘Central Committee for Food Stan-
dards has recommended the use of
camel's milk and donkey’s milk for
human consumption; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise,

Treatment of Diabetes Patients in
CGHS.

2712, Shri Mohan Swarup: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that
patients suffering from diabetes are
given medicines for three months
only by the Central Government
Health Scheme Dispensaries;

(b) whether the patient himaself
has to buy medicines thereafter; and

(c) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Yes. But in
case of complications requiring apecial
control, druge are administered Tor
longer periods ms considered necessary
by the Medical Officer

(c) Free and continuous supply
would act as a disincentive for  the
exercise of dietary control and regi-
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men which are very necessary for the
patient, apart from throwing an un-
limited liability on the Government.
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Thermal Power Stations in Hazaribagh
District

2714. Shri Mohammad Elias: Will
the Migister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that three
Thermal Power Stations are operating
or are under construction in Hazari-
bagh District of Bihar;

(b) if so, the reasons for their
Jocation in the same district; and

(c) the advisability of their loca-
tion at one place?

The Minister of Irrigation and
Power (Dr. K. L, Rag): (a) Yes

(b} and (e). These power stations
were planned in that area on techno-
economic grounds e.g., proximity to
the coal ficlds and load centres, avail-
ability of cooling water, facilities for
transport, ash disposal etc.
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Electricity Bupply fo Kerala

[ Shrl Vasudevas Nalr:
Shri Prabhat Kar:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the quantum of electricity sup-
plied to Kerala from Madras this year
to meet the power shortage there;
and

(b) the rate charged for the power
supplied by Madras and how does it
compare with the rate in Kerala?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) During
the Year 1065, Madrms has been sup-
plying power to the extent of 36
MW, corresponding to a total offtake
of cnergy of 048 million KWh daily,
to Kerala.

(b) The vverall average ratesyKWh
for the power supplied at the five
points of drawal of energy as de-
manded by Madras and the corres-
ponding average rates based on the
prevailing tariffs in Kerala for similar
quanta of power supplies are as
under:—

Supply point  As demanded As per
Mad Kerala

{Plil:.rl(:'h) tarifl
. . __ . Paise-Kwh)
Uppati 530 4'03
Walsyar . 591 403
Madukkarsi 950 666
Shencortah 9:%0 656
Thockalsy 950 666
Credli to Ceylon
2714, f 5hrl D. C. Sharma:
{Dr. Mahadeva Pramd:
Will the Minister of Financé be

pleased to state:

(a) whether it is a fact that the
Government of India have offered to

1887 (SAKA)
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extend to Ceylon a credit for short-
term purchases of consumer goods
trom India;

(b) il so, the details of the credit
offered and the consumer goods to be
purchased therefrom;

(c) whether it is a fact that Rs. 50
million credit offered by India in 1962
still remains unutilized; and

(d) if s0, the reasons therefor and
the reasons for offering this new
credit?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Some such cre-
dit is contemplated and is under con-
sideration.

{b) The terms ate still under nego-
tiation.
(c) Yen, Bir.

(d) The terms of that credit which
is meant for the purchase of machi-
nery and equipment from India have
not yet been finalized, The new cre-
dit is intended to cover consumer
gonds unlike the previous credit,
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Administrative Set-up of Works amd
Housing Ministry

2718, J Bhri Surendra Pal Singh:
7\ Shri Ram Harkh Yadav:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that the
Bpecial Committee set up by his
Ministry in the beginning of this year
has recommended a drastic reorgani-
sation of the administrative set-up of
the Ministry;

(b) whether Government propose
%0 lay its report on the Table;

(c¢) whether Government have con-
#ldered these recommendations; and

(d) if so, the action taken to lmple-
ment them?

‘The Minister of Works and Housing
(8hri Mehr Chand Ehanna): (a) The
reorganisation recommended by the
Committee in the first instalment of
#&s report which covers only the
Works Division of the Ministry, is a
radical departure from the conven-
tional structure at present existing in
the warious Minisiries

(b) A copy of the report is being
placed in the Parliament Library.

(e) and (d). An Empowered Com-
mittee which was set up to consider
the report has held 7 meetings and has
wmken decisions on the recommenda-
tlons of the report. The recommenda-
#lons which have been accepted will
mow be implemented.

Ashoks Hotsls Ltd, New Delhl

y11g, J Shrl Warlor:
7\ Shrl Vasudevam Nalr:

Will the Minister of Works and
Housing be pleased to state:

(a) whether Government bave
received a memorandum from the
Ashoka Hotel Employees’ Union con-
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cerning the irregularities In the rua-
ning of the Hotel;

(b) if 30, whether Government have
made any enquiries into the charges;
and

(c) the conclusions arrived atr

The Minister of Works and Housing
(Shri Mehr Chand Ehanna): (a) Yes.

(b) and (¢). The complaint has
been enquired into and nothing of emy
substance found.

The gross annual income of the
Ashoka Hotel, in which on an average

some 400 are in r e avery
day, was of the order of Re 125
crores in tha year ended the  3lst

March 1965. Its profita, which have
been steadily rising over the last six
years, have now touched the peak
figure of Ra 41.67 lakhs. Aparl from
the dividands which it is paying to
Government and others every year,
the Hotel has paid off, some 10 ycars
ahead of schedule, the bulk of s
loan taken from Government. The
Hotel provides employment to about
1350 persons. Apart from getting a
124 per cent Service Charge levied on
the bills of the clients, the workers
bave received a month's salary as an
ex-gratin ad hoc grant for the years
1962-63 and 1963-84 and will be got-
ting a bonus shortly for the yeer
1964-85.

There are bound to be complaints
and faults in any large establishment
whose operations wmre of such a
magnitude. The complaints contained
in the memorandum have, however,
on enquiry been found to be of a
minor and frivolous nature. Action is
always taken on matters of more
serious import and there is a Vigi-
lance Officer in this Undertaking to
look into allegations of corruption etc.
During the year ended the 15th Swmp-
tember 1065, for Instance, 11 persoms
were dismissed or discharged trom
service, incrament of 13 persons was
stopped and sirict wamning admimis-
tered in 20 cases.
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Report of Committee of Enginears to
Study Waterways, etc. in North Blhar

2721. Shri Shree Narayan Das: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Committee of
Engineers appointed to sludy the
adequacy of waterways provided
under roads and railway bridges in
North Bihar and the effect of embank-
ments and irrigation works on the
drainage in the country side bas com-
menced its work;

(b) if so, the progress made by the
Committee to study the problems; and

(¢) when the Committee is likely
to submit its report?

The Minister of Irrigation and
Power (Dr. K. L. Rao); (a) Yes.

(b) The Committee is at present
collecting necessary data.

(e) The Committee is expected o
submit its report within six months,
i.e., by February, 1966,

Isme of Medicine by C.G.H.S.
Dispensaries

2722, Shrl Jena: Wi the Minister
of Health be pleased to state;

(a) whether the medicines prescrib-
ed for a particular disease to a bene-
ficiary of the Central Government
Health Scheme by a competent doctor
are made available to the patient if
the same are not available in the
C.G.H.S. dispensary but are availabls
in the market;

(b) if not, the reasons therefor; and

{c) the number of days for which
a patient can take a medicine pres-
cribed by the doctor of the CGH.S.
dispensary for a chronic disease when
the patient leaves Delhi and the
disease requires a long treatment?

The Minister of Health (Dr. Sashila
Nayar): (a) In the event of ron-
availability in a C.G.HS. Dispensary
of & particular medicine prescribed by
a doctor of the Central Government
Health Scheme, arrangements are
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made to purchase it from the autho-

rised Chemists for supply to the
patient.

(b) Does nol arise.

(¢) For a maximum period of one
month on being authorised by the
Directorate General of Health Scr-
vices.

Shifting of Delhi Slum Clearance
Court

2723. Shri Bagrl: Will the Minsster
of Works and Housing be pleased to
state:

{a) whether there is any proposal
to shift the Delhi Slum Clearance
Court from Karol Bagh to New
Courts, Delhi; and

(b) if so, the detalls thereof?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). Therc is no scparate  Court
dealing with cases under the Slum
Areas (Improvement and Clearonce)
Act. The Commissioner of the Muni-
cipal Corporativn has been notified as
the Competent Authority under the
Act and he, in turn, has delegated his
powcrs to one of the Assistant Com-
missioners, who deals with all cases
under section 10 of the Act. His office
is situated in the Tibbia College Build-
ing at Karol Bagh and there Is no
proposal to shift it to the New Courts

uwgeagew, wf faslt & v
ot gEW W wYATy
ot wy
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w1 fwin Wit wioe g=i 0
xaTy ¥ A ST fE
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Unaccounted Momey

2725. Shri Narendra Singh Mahida:
Will the Minister of Finance be pleas-
ed to state:

(a) whether a Bombay business-
man has suggested the issue of special
bonds to unearth unaccounted momey
as reported in the “Times of India”
dated the Tth July, 1865;

(b) whether Government
examined the suggestion; and

(c) if so, their reaction thereio?

The Minister of Finance (Shri T. T.
Krishnamachari); (a) and (b), News-
paper reports of the suggestion refer-
red to have been seen.

have

(c) The Government are receplive
to all worthwhile suggestions made
for bringing out unaccounted money.

Eviction Cases pending in Blum
Clearance Court, Delhi

Shri Ram Singh:
Shri Bagri:

Will the Minister of Works and
Housing be pleased to state:

(a) how many petitions for seeking
permission for eviction are pending
in the Slum Clearance Court, Delhi;

(b) how many of these petitinns
are (i) 2 years old, (ii) 1 year old,
(iii) ® months old, and (iv) 6 months
old respectively;

(c) how many magistrates are
there to deal with these petitions:.

Shri P. H Bheel;
L6
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(d) whether there is any proposal
to increase the number of Magistrates
in view of the fact that huge arrears
are pending in the Court; and

(¢) if not, the reasons therefor?

The Minister of Works and Housing
(Bhri Mehr Chand Khanna): (a) 987.

(b) (i) 26.
(ii) 85.
(iii) 61.
(iv) T0.

(c) One Assistant Commissioner of
the Municipal Corporation of Delhi
has been delegated powers of the
Competent  Authority to deal with
these applicatlons under the Slum
Areas (Improvement and Clearance)
Act.

(d) There is no such proposal at
present.

(e) 515 of the 98T applications have
been received recently. The pace of
disposal of applications i3 being
watched and if the volume of work
justifies, more Officers will be appoint-
ed

National Income

£727. Shri H. C. Linga Reddy; Will
the Minister of Planning be pleased to
state:

(a) the increase in the National
Income of Indians under the Third
Five Year Plan during the last four
years; and

(b) how it compares with the
increase in the National Income
during the Second Five Year Plan?

The Minister for Planning (Bhri B.
K. Bhagat): (a) The increase in ihe
national income during the four ycars
of the Thirqy Five Year Plan was 17.3
per cent

(b) The increase in nationul income
during the Secord Five Year Plan as
a whole was 214 per cent, whereas
during the firsl  four years of the
second Plan period it rose by 13.1
per cent.

Housing in Third Plan

2728, Shri H. C. Linga Reddy: Will
the Minister of Works and Housing
be pleased to state:

(a) the amount allotted to the
States under different Housing
Schemes in the Third Five Year Plan
period (so far);

(b) the amounts so far utilised by
them,

(c) the reasons for the shortfalls in
the expenditure, if any; and

(d) the amount allotted and spent
by the State of Mysore with reasons
for shortfall therefor, if any?

The Minister of Works and Housiag
(Shri Mehr Chand Khanna): (a) The
amount of Central assistance allucated
to the State Governments during the
first 4 years of the Third Plan is
Rs. 54.30 crores.

(b) The amount drawn by them
during this period is Rs. 46.23 crores.

{c) The shortfall is mainly due to
the low priority given by the State
Governments 1o housing s hemes, us
compared to projects like Power, Ir-
rigation, Agriculture ete.

{d) The amounts allocated tu and
drawn by the Government of Mysore
during the first 4 years of the Third
Plan are Rs. 2.88 crores and Rs. 2.80
crores respectively. The shortfall is
insignificant.

Shifting of LT Officers’ Training
College, Nagpur to Hyderabad

2129, Shri Balkrishna Wasnlk; Will
the Minister of Finance be pleased to
state:

(a) whether the Income-tax Officers’
Trainmg College at Nagpur is pro-
posed to be shifted to Hyderabad;

(b) if so, the reasons therefor; and

(¢} the proposed datc of shifting?
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The Minister of Finanoe (Shri T. T.
Krishnamacharl): (a) Yes, Sir.,

(b) In view of the increasing in‘ake
of L.T.Os, and the training commit-
ments, the accommodation available in
MLA's rest house No. 2 Nagpur was
far short of requirements. The col-
lege had, therefore, to be shifted from
Nagpur. Hyderabad was selected
having regard to various facilitics for
training, including the advantage of
the lectures in the Administrative
Staff College.

(¢) A building with 9 acres of land
was acquired for locating the Traine
ing College at Hyderabad. The Col-
lege will be shifted as soon as the
Trainees' Hostel is ready.

Bagh Irrigation Project

2730. Shri Balkrishna Wasnik: Will
the Milnister of Irrigation and Power
be pleased to state:

(a) whether the Bagh Irrigation
Project has been cleared by Govern-
ment; and

(b) it so, when it is likely to be
completed?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Not yet

(b) The project is likely to be com-
pleted during the Fourth Plan

Itindah Irrigation Project in
Maharashtra

2731. Shri Balkrishnag Wasnik: Will
the Minister of Irrigation and Power
be pleased to state:

() whether the construction of
Itiadah Irrigation Project in the
Bhandara District, Maharashtra has
been started; and

(b) it so, when it is likely to be
completed?

The Minister of [rrigation and
Power (Dr. K. L, Rao): (a) Yes

{b) The Project s likely to be com-
Pleted in 1968-T0.

SEPTEMBER 23, 1965
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Super Thermal Power Station at
Nagpur

2732. Shri Balkrishna Wasnik: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 631 on the
4th March, 1965 and state:

(a) whether the project report of
the Super Thermal Power Station to
be set up at Nagpur has been finalised;
and

(b) it so, the financial outlay
involved and the programme for the
execution of the project?

The Minister of Irrigation and
Power (Dr. E. L. Rao): (a) No, The
Project estimate iz under revision,

(b) The financial outlay will be
known after the estimate of cost is
finalised. In the meantime, a provi-
sion of Rs. 25 lakhs has been made
for the current year for advance action
on preparatory and preliminary works.

The first two generating units of
125 MW each are expected to be com-
missioned by October, 1869 and March,
1970 respectively. The remaining
units are likely to be commissioned
thereafter at an interval of 5 to €
months each.

Upgrading of Nagpur Clty

2733 Shri Balkrishna Wasnik: Will
the Minister of Finance be pleased to
state;

(a) whether the Government of
Maharashtra have recently approach-
ed the Central Government to con-
sider the question of upgradation of
Nagpur on the same lines on which
the Poona city is upgraded;

(b) if so, the details of the pro-
posals; and

(¢) the reaction of Government im
the matter?

The Minister of Finance (Shrl T. T.
Krishnamachari): (a) and (b). The
Maharashtra Government had for-
warded for consideration of the Gow-
ernment of India w letter from the
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Chairman, Nagpur Upgrading Action
Committee and had asked for the
wviews of the Government of India
whethey Nagpur would qualify for
classification as a B-1 class city on the
smme or similar consideration on
which Poona was so classified.

{c) The State Government was in-
formed that there was no case for
clasmifying Nagpur as a B-1 class city.

Flood Control in Kerala
Z734. Shrl Warlor: Wil] the Minister

of Irrigation and Power be pleased to
siate:

(a) whether the Kerala Govern-
ment has submitted any detalled
plan for flood control in the State
during the Fourth Plan;

(b) if 50, the main features there-

(c) the
thereby;

estimated cost involved

(d) whether the Centre has
proved the plan; and

ap-

(e) the nature and extent of finan-
cial assistance likely to be given to
the State in this connection?

The Minister of [Drrigation and
Power (Dr. K. L. Rao): (a) No.
(b) to (d). Do not arise.

{e) Not known yet,

e i G
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Development of Hilly Areas

2736. Shrl Hem Raj: Will the Minls-
ter of Planning be pleased to state:

{a) whether the National Develop=-
ment Council has  constituted its
Steering Committee on the problem
of development of hilly areas; and

(b) it #0, its constitution and how
the public representatives are to be
associated with it?

The Minister of Flanning (Shri B.
R. Bhagat): (a) and (b). In the meet-
Ing held on March 12, 1965, the Com-
mittee of the National Development
Council on Development of Hill Aress
recommended that the Planning Com-
mission should appoint a Steering
Committee, The matter is under con-
sideration.
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Rehabildation of Handloapped

2738, Shrimati Mailmoona Sultan:
Will the Minister of Health be pleased
to state:

(a) whether it is a fact that a Con-
ference on the rehabilitation of the
handicapped was recently held in
New Delhi;

(b) if so, the main observations and
recommendations made therein;

{c) Government's reaction thereto;
and

(d) the progress made in the
rehabilitation of the handicapped
during the Third Five Year Plan and
the connected schemes for the Fourth
Five Year Plan?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. Such a conference
was held under the joint auspices of
the Orthopaedic Section of the Asso-
ciation of Surgeons of India and the
Indian Society for the Rehabilitation
of the handicapped,

(%) and (c), The recommendations
made at the Conference have not yet
been received by the Government,

(d) During the III Plan, the follow-
ing schemeg have been undertaken by
the Central Government:

(i) Expansion of All India Insti-
tute of Physical Medicine &
Rehabilitation, Bombay;

(1Y A Central Institute of Ortho-
paedics ha; been gtarted at
the Satdarjang Hospital, New
Delhi for the treatment of
orthopaedically  handicapped
patients;

(iii) An Institute of Logopedics
has becn gtarted at Mysore
for the benefit of the handi-
capped suffering from hear-
ing and speech disorders
Help hag been given to cer-
tain voluntary bodies work-
ing in this field.

The 4th Plan is not yet finalised.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

BOMEBING ON CIVILIAN POPULATION IN
AMRITSAR

Shri 8. M. Banerjee (Kanpur):
Sir, 1 call the altention of the Minis-
ter of Defence to the bombing on the
22nd September, 1985 on civilian
population in Amritsar by Pakistani
planes after the announcement of

cease-fire.
The Minister of Defence (Shri
Y. B. Chavan): Sir, 1 propose to

make a statement at 3:30 p.m. be-
cause 1 am still collecting informa-
tion about this.

Mr. Speaker: So, it will be taken
at 3.30 pm.

ot wrmyy (femre) © weww wgEw
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Shri D. C. Sharma (Gurdaspur):
May I request that after the state-
ment has been made it should be
discussed on the floor of the House.
It is a question which concerns the
whole nation.

Shri 8 M. Banerjee: Unprece-
dented and uncivilized behaviour of
Pakistan,

Mr. Speaker: We will have the
opportunity to refer to It when it is
taken up. Now we will take up the
next item.

Shri A. P. Sharmg (Buxar): S8ir,
1 have given notice about the with-
drawal of our Information Officer
from Jukarta. What has happened
to that?

Mr. Speaker: We will sec that.

1123} brs.

RE: POINT OF PRIVILEGE

Mr. Speaker; [ have received a
motion from Shri Bagri that Shri
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[Mr. Speaker]

Rameshwaranand was kept in unlaw-
ful custody for 2} hours by the
Railway Police at Ferozepur railway
station on the 15th September, The
hon, Member has written to me also
that he was harassed and that he had
to suffer many inconveniences. The
hon. Member had gone there on the
invitation of Sardar Darbara Singh,
the Home Minister of Punjab. This,
he says, is a breach of privilege,
Does the hon. Home Minister want
to say anything on this?

The Minister of Home Affairs
(Shri Nanda): I am very sorry that
this should have happened to the hon,
Member. T will try to find out what
has actual'y happened.

Mr. Speaker: It is true that there
must have been some cases of harass-
ment to many citizens and we have
received reports from many sources
that out of over-enthusiasm, some
yOung men . . .

Fhri S. M. Banerjee
Night kings.

(Kanpur):

Mr. Speaker:.......yes, they have
done like that to innocent persons
and some hcnest citizens were check-
ed up, detained or put to some incon-
venicnce. Shri Rameshwaranand has
written to me a detailed letter, It is
really unfortunate that he had to un-
dergo so much of inconvenience not
only at one place but—he writes to
me—two or three places.
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Shri Ranga (Chittoor); It was im-
possible for anyone to believe that
the people who troubled him rcould
not have known him. At least when
he said that he wag a Member of
Parliament, he should have been res-
pected as such.
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8hri Priya Gupta (Katihar): The
Home Minister gave a reply, that he
will have to collect. What gre the

actual facts?

Mr. Speaker: Shri Priya Gupta is
always getting up without being call-
ed. There ought to be some end to
it. I have warned him more than
once.

Shri Priva Gupta: On u point of
order, Sir,

Mr. Speaker: He will sit down when
I am gtanding.

Shri Priya Gupta: I obey you; but
I have a point of order to raise.

Mr. Speaker: What does this obedi-
ence mean? It is only this morning
that 1 warned him four or five times;
yet, he gets up without being called,
begins to speak and goes on uncheck-
ed. That is not Yair,

Shri Priya Gupta: May I rise on &
point of order?

Mr. Speaker: [ will allow him if
he sits down and keeps silent for some
time, but not immediately.

Shri Hem Barua (Gauhati): Swamiji
was invited to Punjab . . . . .

Mr, Speaker: ] am getting the facts.
Let the facts come; then I will hear
him. Let us get the facts from Gov-
ernment first,

Shri Hem Barua: It will help you
to get the facts. He went there at the
invitation of the Home Minister of
Punjab.

Mr. Speaker: Let the Government
say what it has to say; then we will
discuss it.

Shri Hem Barua: Did our Govern-
ment contact the Home Minister of
Punjab and try to get the facts?

Shrl H. N. Mukerjee (Calculta
Central): When you get the facts,
my feeling iz that perhaps you should
meet the Member concerned and
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some others, who might be interest-
ed, in your Chamber rather than in
the House. I say this because | have
begun to feel that we should have
some sense of proportion. When our
Jawans were fighting in that area all
kinds of difficulties and strains were
borne by them and, maybe, some de-
fault has taken place. I do not wish
that before this House this kind of a
matter, which is comparatively small,
is bruited noisily. It is better that in
your Chamber you sift the facty and
then, if necessary, come before the
House and ask us whether the House
should proceed further in the matter.
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8hri Vidya Charan Shukla (Mmha-
samund): How can he talk to Chair
like this?

Mr. Speaker: It is very deplorable
that a Member should behave like
that.

WARE ¥ I RN E AR A
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T T Fg q¥a g fr ag g
g, T Wy ey Tl § sy o
e 7% fr 9 gw a1 wed - o
e g fe wowidsa o
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w7 | (v )
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has been said by the hon. members
there is allowed tg remain uncon-
tradicted, it will rather be damaging.
Therefore, I would like to say very
categorically that the  insinuation
in whatever the hon. Member has
uttered is absolutely baseless. I can
say that with complete authority be-
cause I am dealing with this myself
personally. There is no such blas or
no such suspicion against a commu=
nity as such and the facts and figures
of action taken by the Police will
completely prove what I have said.

Mr. Speaker;: Papers to be laid on
the Table.

wo A wATET wifgar : wsrw
AL

oUW WP : 99 §W 90 TR
#8 wemdt w13 | ¥w 9T awW ALY @
aeft

Shri Priya Gupta: You promised
to hear my point of order.

Mr. Speaker: Yes

Shrl Priya Gupta: My point of
order was this. When a question re-
garding maltreatment and misbeha-
viour towards Shri Rameshwaranand
was put and when you yourself said
that some materials had also been
received from him, the reply that the
Home Minister gave, if my experience
is any guide in assessing it correctly,
1 mean, modulation and accentua-
tlon, in which he said, “Let me find
out what are the actual facts” was
unbecoming of Home Minister. Will
this not prejudice the findings of the
Police authorities of those places,
since he was remarking laughingly
and lightly?

Mr. Speaker: He has to see the
actual facts; he has to see what Mr.
Rameshwaranand has to say and what
others, against whom the complsints
have been made, have to say. What
is the point of order here?
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11.39 hrs.
PAPERS LAID ON THE TABLE

ACTION TAKEN BY THE GOVERNMENT
ON VARIOUS ASSURANCES, PROMISES
AND UNDERTAKINGS GIVEN BY THE
MINISTERS DURING THE VARIOUS
sessionNs or THE Tmmo Lok
BABHA

The Minister of Communications
and Parllamentary Affalrs (Shri
Batya Narayan Sinha): I beg to lay
on the Table the following statements
showing the action taken by the Gov-
ernment on various assurances, pro-
mises and undertakings given by
Ministers during the various sessions
of Third Lok Sabha:—

(i) Statement No. 1, Twelfth
Session, 1965,

|Placed in Library. See No, LT-
4940/65].

(ii) Supplementary Statement
No. 1V, Eleventh Session,
1965.

[Placed in Library. Sce No LT-
4041/65].
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Suppl tary Statement
No. VIII Tenth Session, 1964
|Placed in Library, See No, LT-

4942 /65).

Supplementary  Statement

No. X Ninth Session, 1964.

[Placed in Library, See No. LT-
4943 /65].

, (v) Supplementary Stalement
No. XV, Seventh Sessiom,
1964,

[Placed in Library.
4044/65].

(iii)

(iv)

See No. LT-

Shri S5 M. Banerjee (Kanpur)-
About four days back, a questiom
wag asked in the House, I think by
Mr. Kamath, about the foreign ex-=
change given to the Ministers who
went abroad. The information was
asked for 1964 and upto 15th August,
1965. The hon. Minister, in hig reply,
said that he had some difficulties im
giving the information then and that
he would place the jnformation o=
the Table of the House.

Mr, Speaker:
quite different.

These assurances are

Shrl 8. M. Banerjee: The Minis—
ter has assured.
Mr. Speaker; I shall ask him to

give the information, if available.

ANNUAL REPORTS OF MADRAS AN
Bomeay Port TRUSTS anD AupiT Re-
PORTS THEREON

The Minister of Transport (Sherl
Raj Bahadur): I beg to lay on the
Table a copy each of the following
papers. —

(i) Annual Accounts of tne
Madras Port Trust for the
year 1963-64 and the Audit
Report thereon. [Placed im
Library. See No. LT-4845/
65].

, (i) Annual Accounty of the

Bombay Port Trust for the

year 1963-84 and the Audit
Report thereon.  [Placed im
Library, See No. LT-4946/

65].
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ANNUAL REPORT OF ALL INDIA INsTI-
TUTE OF MEDICAL SCIENCES, AND Ab-
MINISTRATION REPORT oOr TRIVANDRUM
Crry IMPROVEMENT TRUST

The Minister of Health (Dr.
Sushila Nayar): [ beg to lay on the
Table a copy each of the following
Papers: —

(i) Annual Report of the All
India Institute of Medical
Sciences, New Delhl, for the
year 1964-65, under section
19 of the All India Institute
of Medical Sciences Act,
1856. [Placed in Library,
See No. LT-4047/65].

(ii) Administration Report of the
Trivandrum City Improve-
ment Trust for the year 1083-
64, together with the Resolu-
tion of the Board of Trustees
thereon, under sub-section
(2) of section 172 of the
Trivandrum City Improve-
ment Trust Act, 1960, read
with clause (¢) (iv) of the
Proclamation dated the 24th
March, 1965, issued by the
Vice-President discharging
the functions of the Presi-
dent, in relation to the BState
of Kerala. [Placed in Library.
See No. LT-4948/65].

NoTIFicATIONs UNDER CENTRAL ExXcisy

Roures, anp BankING COMPANIEE ACT

SecoND ANNUAL REPORT ON WORKING

oF AcGRICULTURAL Rermvanck Corro-
RATION

The Minister of Finance (Shri
T. T. Krishnamacharl): On behalf of
Shri B. R. Bhagat, I beg to lay on the
Table:—

(1) a copy each of following No-
tifications to be issued under
sub-rule (1) of rule 8 of the
Central Excise Rules, 1944:—

(i) Ministry of Finance (De-
partment of Revenue) No-
tification No. 154/65 dated
the 23rd September, 1965

ASVINA 1, 1887 (SAKA)
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(ii) Ministry of Finance (Depart-
ment of Revenue) Notifica-
tion No. 155/65 dated the
23rd September, 18965.

Ministry of Finance (Depart-

ment of Revenue) Notifica-
tion No. 156/65 dated the

(i

23rd Scptember, 1965,
[Placed in Library, See No.
LT-4949/65].

(2) a copy each of the following
Schemes under sub-section
(II) of section 45 of the
Banking Companies Act,
1940 —

(i

Scheme for the amalgamation
of the Allahabad Trading and
Banking Corporation Limited
with the State Bank of India,
published in Notification No.
S. O. 2768 dated the 4th
September, 1865. [Placed in
Library. See No. LT-4850/
65].

(ii) Scheme for the amalgama-
tion of the Vettaikaranpudur

Mahajana Bank  Limited,
Vettaikaranpudur, with the
Bank of Madura Limited,

Madurai, published in Noti-
fication No. 5. O. 2769 dated
the 4th September, 1965.
[Placed in Library. See No.
LT-49851/65).

(3) Second Annual Report on the
working of the Agricultural
Refinance Corporation, Bom-
bay, for the year 1064-85, to-
gether with it Balance-
sheet as on the 30th June,
1965, and the Profit and Loss
Account for the year ended
upon that date, under sub-
section (2) of section 32 of
the Agricultural Refinance
Corporation Act, 1963.
[Placed in Library. See No.
LT-4852/85].

NOTIFICATIONS  UNDER
Commonrries Act
The Deputy Minister in the Minis-
try of Food and Agricalture «{BShri
D. R. Chavan): [ beg to loy on the

EssENTIAL
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[Shri D, R. Chavan]

Table a copy each of the following
Notifications under sub-section (8) of
section 3 of the Essential Commodi=
ties Act, 1955.—

(i) The Madhya Pradesh Rice
(Movement Control) Second
Amendment  Order, 1865,
published in Notification No.
G.S.R. 1382 dated the 14th
September, 1866.

(ii) The Orissa Rice (Movement
Control) Amendment Order,
1965, published in Notifica-
tion No, G.S.R. 1383 dated
the 14th September, 1865.

(iii) G.S.R. 1384 dated the 14th
September, 1965,

{iv) The Wheat Roller Flour
Mills (Licensing and Cont-
rol) Second Amendment
Order, 1965, published in
Notification No. G.5S.R. 1387
dated the 15th September,
1965. [Placed in Library, See
No. LT-4953/65].

NorrricaTions unper Customs Act,
CentraL Excises AND Sart Act

Shrl T. T. Krishnamachari: On be-
half of Shri Rameshwar Sahu, 1 beg
to lay on the Table:—

(1) a copy each of the following
Notifications under section 150 of the
Customs Act, 1962;—

(i) G.S.R. 843 dated the 1Bth
June, 1985.

(ii) G.S.R. 1288 dated the 4th
September, 1985.

(iii) G.S.R. 1205 dated the 3lst

August, 1965.

(iv) G.SR. 12068 dated- the 3lst
August, 1865,

(v) G.S.R. 1302 dated the 6th
September, 1965.

(vi) G.S.R. 1326 dated the 11th
September, 1985.

(vii) G.S.R. 1385 dated the 14th
September, 1965. [Placed in
Library. See No. LT-4054/

85].

(2) a copy of Notification No.
G.S.R. 1200 dated the 4th
September, 1965, containing
Corrigendum to G.5.R. 1129
dated the Tth August, 1065,
under section 159 of the Cus-
toms Act, 1962 and section 38
of the Central Excises and
Salt Act, 1044. [Placed in
Library. See No. LT-4855/
65].

(3) a copy each of the following
Notifications under section
158 of the Customs Act, 1962
and section 38 of the Central
Excises and Salt Act, 1944,
making  certain further
amendments to the Customs
and Central Excise Duties
Export Drawback (General)
Rules, 1960:—

(i) G.S.R. 1280 dated the 4th
September, 1985,

(i) G.S.R. 1327 dated the 1lth
September, 1985,

(iii) G.SR. 1328 dated the 1lth
September, 1965

(iv) G.S.R. 1329 dated the 1lth
September, 1965.

(v) G.S.R, 1330 dated the 1lth
September, 1965.

(vi) GS.R. 1348 dated the Tth
September, 1865, [Placed in
Library. Sce No, LT-4856/
65].

(4) a copy of the Central Excise
(Eighth Amendment) Rules,
1865, published in Notifica-
tion No. G.S.R. 1381 dated
the 18th September, 1965 un-
der section 38 of the Central
Excises and Salt Act, 1944
[Placed in Library. See No.
LT-4857/608].
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1142 hrs.
COMMITTEE ON PETITIONS
MmuTEs oF EIGHTEENTH SITTING

Shri Balmiki (Khurja): I beg to
lay on the Table the Minutes of the
Eighteenth Sitting of the Committee
on Petitions held during the current
Session,
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11.45 hrs.

LEAVE OF ABSENCE FROM SIT-
TINGS OF HOUSE

Mr, Speaker; The Committee on
Absence of Members from the Sit-
tings of the House in their Fourteenth
Report have recommended that leave
of absence be granted to the follow-
ing Members for the periods indicat-
ed against each:

Name of Member

Period for
which granted
leave

(1) Shri Madala Narayana Swamy.
(2) Shri Dasaratha Deb.
(3) Shri Kolla Venkaiah,

(4) Shri Biren Dutta.

(5) Shri Anandag Nambiar.

(8) Dr. G. S. Melkote,

(7) Maharani Gayatri Devi of Jai-
pur.

(8) Shri F. P. Gaekwad.

(8) Shri Ghyasuddin Ahmed.

(10) Shri Laxmi Das.

(11} Shri N. T. Das.

(12) Dr. Saradish Roy.

(13) Shri Bholaram Paradhi.

(14) Shri V. Govindasamy Naidu.

(15) Shri P, S. Nataraja Pillai.

(16) Shri C. K. Bhattacharyya.

(17) Shri N. C. Chatterjee.

16th August to 24th September,
1865 (Twelfth Session).

16th August to 24th September,
1965 (Twelfth Session).

1Tth Aprd to 11th May, 1965
(Eleventh Session) and 16th
August to 18th September,
1065 (Twelfth Session).

1st April to 11th May, 1965
(Eleventh Session).

17th April to 1i1th May, 1965
(Eleventh Session).

27th April to 11th May, 1965

(Eleventh Session).

16th August to 18th  September,
1885 (Twelfth Session).

16th August to 16th September,
1965 (Twelfth Session).

18th to 31st August, 1985 (Twelfth
Session).

16th August to 24th September,
(Twelfth Session).

16th August to 3rd  September,
1965 (Twelfth Session).

16th August to 24th September,
19685 (Twelfth Semlon).

19th August to Bth BSeptember,
1965 (Twelfth Session).

16th August to 24th September,
1965 (Twelfth Session).

28rd August to 24th September,
1965 (Twelfth Session).

30th August to 14th September,
1985 (Twelfth Session).

28rd August to 24th September,
1965 (Twelfth Session).

May 1 have the pleasure of the
House so far as the granting of leave
to the Members whose names have

been mentioned is concerned? Does
the House agree to the recommenda-
tions of the committee?
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Shri Harl Vishouw Eamath (Hos-
hangabud): May I make g brief ob-
servation by your leave? 1  would
invite your attention to items Nos.
16 and 17 in the report. Item No. 16
refers to our hon, friend Shri C. K.
Bhattacharyya. He had applied for
leave, apparently, from what we find

in this report, because he was en-
gaged in work connected with the
Delimitation Commission. 1 do  not

know whether such work is not con-
sidered to be work on duty. I do
not know what the position is. If
the hon. Member is an associate
Member of the Delimitation Commis-
sion, then all work connected with it
is duty; therefore, there is no need
to apply for leave in that connection.

The last item is regarding a very
senior and respected Member of the
House, namely Shri N. C. Chatterjee.
‘We are sorry to hear that he had
sustained a fracture due to an acei-
dent. ...

Shri Indrajit Guopta (Calcutta
South West): We are all very sorry.

Shri Hari Vishnn Eamath: 1 said
‘We are sorry’; I did not say ‘1 was
sorry'.  We are very sorry to learn
about this accident to a very senior
Member of the House. He is not
young and I hope that the fracture
is not serious and he is recovering
rapidly . . . . .

Mr. Speaker: Has the
of the committee any
about this matter?

Shri Khadllkar (Khed): From the
reports in the press which I have
seen I find that after the fracture he
was in Patna also, and he is moving
about, and from private sources [
learn that it is not a serious fracture.

Shri Harl Vishmu Kamath: As re-
gards Shri C. K. Bhattacharyya, the
hon. Member himself is present here
and he may like to explain the posi-

chairman
information

tion. Has the chairman anything to
may?

Shri Kbadilkar: 1 do not know
about it.

8hri MNMarl Vishno Kamath: The
chairman of the committec does not
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know about it? Did he give leave
without knowing about it?

Shrt Khadilkar: T do not know to
which case my hon. friend is referring.

Shri Hari Vishou. Kamath: I am
referring to item No. 16. On a point
of order, Sir. Did the chairman grant
leave without knowing what it was all
about?

Mr. Speaker: The chairman deeas
not keep an eye on the movement of
every Member ag to when he goes
about in his constituency or what he
might be doing there. When the
Member applies for leave of absence
from the sittings of the House, the
chairman is only concerned with that
application and decides whether |eave
should be granted. That report is now
before the House.

Shri Hari Vishnu Kamath: Shri
C. K.. Bhattacharyya himself is present
here, He may like to tell us whether
he was on duty in connection with
that work.

Mr. Speaker: That is nol necessary.

Shri Harl Vishnu Kamath: May I
raise a point for your ruling then?
When a Member who is an associate
Member of the Delimitation Commis~-
sion goes out in connection with that
work, is he not on duty? If so, why
should he apply for leave of absence?

Mr. Speaker: Because he is absent
from the House, he has to apply for
lemve,

Shri Hari Vishou Kamath; It is just
like going oul in connection With the
work of a parliamentary committee
like the Public Accounts Committee
and the E.ima.cs Committee.

Shri D. C. Sharma (Gurdaspur): If
my hon. friend is going to discuss
about each individual Member who has
applied for leave of absence, 1 would
suhmit that I have also to say some-
thing on every Member.

Shri Hari Vishnu Kamath; My hon,
fricnd can raise it if he wants, and
he will be within his rights.
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Shri §. M. Banerjee (Kanpur): While
agreeing to the report, I have some
observations about those Members
who are in detention. 1 can under-
stand the granting of leave or the con-
doning of the absence of those who
are cither sick or are out of India or
something like that. I would like to
know whether the Home Minister who
is here could give us any jdea as to
how long he is going to detain them
further.

Mr. Speaker: That is not the point
here. Here, we are only concerned
with the granting of leave.

Shri Hari Vishnu Kamath: Sup-
posing we go out on work connected
with the Estimates Commitiee and the
Public Accounts Committee, have we
got to apply for leave?

Mr. Speaker: If the House is in
session and is sitting, then hon. Mem-
bers have to apply for leave, mand
otherwise not. I take it that the House
agrecs to the recommendations of the
committee,

Several hon. Members: Yes.

Mr. Speaker: The Members will be
informed accordingly.

1145 hrs.

RE: BUSINESS OF THE HOUSE AND
CONSULTATIVE ARRANGEMENTS
DURING INTER-SESSION PERIOD

Shri Surendranath Dwivedy (Ken-
drapara): With vour permission, I
wany to raise two matters for the
consideration of the House and Gov-
ernment.

We are all happy that 1 cease-fire
has taken place. As vou know, the
House, irrespective of parties, gave
ful] support to any move for g ces-
gation of hostilities, But the cessa-
tion of hostilities has taken place as
provided for in the Security Council
Resolution. The Security Courcil Re-
solution has some very objectionable
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feutures to which we dp pot ngree;
specially, this House has bYeen re-
peatedly assured, and the Housc has
agreed with two formulations «f the
Prime  Minister, first, so ar as the
August 5 line is concerned, there is
no going back, no reverting, to that
line; second, so far as Kashmir s
concerned, there can be ng political
negotiations about it, That js, we
do not want any further political so-
lution and we do not want to asit
with anybody to discuss this matter.
But in Resolution of the Security
Council, it is implied that these two
matters are also pary of the entire
Resolution, We do not know, Where
do we stand today? What is your
attitude towardg this Resolution? Mo
we still adhere to the former stand
of ours? We want to reiterate these

things here. Therefore, I think it is
necessary, before the House adjourns,
that we have a full discussion of the
Security Council Resolution in this

House,

Some hon. Members: Yes.

Shri Surendranath Dwivedy: I
would beg of you and the Prime Mi-
nister to see that if we cannot pro-
vide time for that within these two
days, we should sit for another day,
a whole day.

Shri Hari Vishnp Kamath (Ho-
shangabad): Saturday,

Shri Surendranath Dwivedy: Alter-
natively, | would make this sugges-
tion There is already a non-offi-
cial motion on the Prime Minister's
statemeny tabled by Shri Alvares

Mr. Speaker; [ have got that.

Shri Surendranath Dwivedy: If it
is not possible for any reason—I
suggest it should be possible—to have
it on Saturday, then tomorrow let
us take up this motion. There is
also another non-ofcial resolution
regarding  quitting the Common-
wealth. So the whole day can be de-
voted to a discussion of these two as-
pects of the question and we can have
a full discussion.
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[Shri Surendranath Dwivedy]

My sccond suggestion is this. As
you know the Prime Minister was
good enough lo agree to the sugges-
tion that during this  inter-session
period, there should be some con-
sultative machinery, a committee
consisting of leading Members of
Parliament, not only of the Opposition
but alsg of the Congress Party re-
presented on it. We had a meeting of
Opposition leaders at which the
Prime Minister suggested that we
should give nameg for this Commit-
tee. But as I have aglready told you
—angd Prof. Ranga also agrces with it
—the statug of this committee should
be determined. If this committee is
to sit because Parliament jg not in
session, T think it will be proper that
the Prime Minister should agree that
it should be a parliamentary commit-
tee under your guspices and you
should pnominate it. Whatever sugges-
tions we have to make, we can make
to you and you would nominate it so
that any discussion in this committee
is properly recorded. Of course, one
has to take into account the situa-
tion; we do not want that whatever
discussion takes place should be pub-
licised. But as it happens in other
parliamentary committees, whatever
discussion takes place in this com-
mittee also should be recorded. It
will be a confidential record and will
be with you. For the future also, it
will be quite good if we have some
such committee,

The Prime Minister and Minis-
ter of Atomlc Energy (Shri Lal
Bahadur Shastri): About the discus-
sion, T have no objection. I  would
only like to say that tomorrow, we
have to adjowrn. ‘Therefore, if the
hon, Members so desire, the non-offi-
cial part of the day . .

Mr. Speaker: They want the whole
day, official ag well as non-official.

Shri Lal Bahadar Shastri: They
can meet from 11 O'clock to 4
O'clock or whatever it is. If the non-
official resolutions are not taken up,
We can have & general discussion for
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the whole day and 1 have no abjec-
tion to that.

In regard to the commitiee the idea
was only to appoint an ad hoc com-
mittee and this was the suggestion of
Dwivedyji when the leaders of the
opposition met. I am prepared to
accept that and nothing more than
that.
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w1 wag a7 fzar @y

WSUW WEIY ;. EARE A ¥
wgr m g fE Al

Shri Surendranath Dwivedy:
about the private resolution?

What

Mr. Speaker:
up.

It would not come

sty femd: T gemm ¢ fr
W T 1 AY 7 § Avq w7 o Faww
dax g oy W7 wF A7 AT WMT §T
fosdt, 3= &1 w1 grw fgmn sy
Shri Bhagwat Jhy Arad (Bhagal-

pur): We are thankful to the Prime
Minister for giving us an opportunity
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to discuss it. 1 hope he has accept-
ed that part of the suggestion of Shrl
Dwivedy in which he said that to-
morrow the whole day should be
given for this along with the non-
official  resolution which we have
tabled that we should consider the
quesiion of our link with the Com-
monwealth. I think according to that
part of the suggestion of the Prime
Minister, both can be taken up to-
gether.

Mr. Speaker: Thut could also be
taken up,

8hri Lal Bahadur Shastri: In the
general discussion that point could
certainly be raised and discussed.

Shri 8. M. Banerjee (Kanpur): Will
the discussion take place on the mo-
tion of the private Member?

Mr, Speaker:
the motion.

I have already got

Shri S. M. Banerjee; My fear is
that only 2-1|2 hours will be allot-
ted.

MNr. Speaker: It will be the whole

dly now.

Shri Harl Vishou Kamath: Sir, on
a point of order. If I heard the Prime
Minister aright, he said that he had no
objection to this motion being discus-
sed, As far as I am aware of the
Rules of Procedure, once the govern-
ment tells the House what business it
wants to bring before the House, once
that statement is made, is it not the
right and privilege of the House and
of yourself to decide how much time
the House should allot to it, to trans-
act that business, They can bring
business before the House but you
must say whether it should be one
day or two days or tomorrow, the
whole night, g nocturnal session if
you agree. But they should not hustle
this matter and insist on adjourn-
ment tomorrow itself.

Mr. Speaker: There is no question
of hustling. We have already taken

ASVINA 1, 1887 (SAKA)

of the House 7190
a decision, that was the concensus;
tomorrow we adjourn. That is the
only day left. We have got one whole
day to devote to this discussion. If the
House wants to sit longer, an hour or
s0, that would be seen. The Prime Mi-
nisier may have to attend o other
business; probably that might be his
reason for saying 11 to 4 P.Mm,

Shri Lal Bahadur Shastri: Even
upto 5 we can sit.

Shri K. D, Malaviyy (Busti): I
aonly wish to suggest that the two
discussions that are contemplated for
tomorrow might be separated.

Some hon. Members: No, no.

Dr. M. 8§ Aney: The gquestion
Hour may be dispensed with tomor-
row, if need be.

Mr. Speaker: I have no objection if
members agree,

Shri 5. M. Banerjee: No, no,

wt el et (faeate) o
71 frdea ag § fe e weq & wfs-
wiw gty "eew q@ 94 W g, A
w1 & ww ¥ fefae sad w1 afrerc
wC faam oz a7 w ¥ TETC
W F1 gz oft ga Wi & afofeor
¢ fergn amy, v ya fare o2 faeae
¥ wwi gt wrfgn

Bhri 8. M. Banerjee; 1 object.

Mr. Speaker: I am not allowing it
if he ig objecting. That finishes the
matter. About that committee, Mr.
Ranga had asked a  question. The
Prime Minister has made the posi-
tion clear about talks he had with the
Leaders of Opposition. Only that
much he is prepared to go and nnt
further, I cannotl interfere in this. They
may meet the Prime Minister again
and clarify the position because I
was not a party and I do not know
what talks they had. Therefore, they
may meet the Prime Minister and qus-
cuss it with him,
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11.55 hrs.

STATEMENT RE. DEMAND FOR
PUNJABI SUBA

The Minister of Home Affairs (Shrl
Nanda); Sir, in the statement I made
in this House on Septembcr 6, 1965, I
had referred to Prime Minister's talks
with Sant Fateh Singh in which he had
made it clear that no effort would be
spared by Government to remove the
sense of grievance in regard to the
language question, the functioning of
regional committees and other matters
and that if there were any deficiencies,
they would be looked into and put
right. I had also mentioned the fact
that the demand for a Punjabi Suba
had been revived by Sant Fateh Singh.

I am sure I am voicing the opinion
of everyone in this House and outside
that we were greatly relieved to learn
that particularly in the face of Pakis-
tan's aggression. Sant Fateh Singh did
not pursue the idea of his fast, and
as expected of a distinguished patrio-
tic leader, gave his whole-hearted
support to the defence effort,

In my statement on the 6th Septem-
ber, 1965, 1 had said that the whole
question could be examined afresh
with an open mind and that Govern-
ment would be prepared to have fur-
ther talks on the subject. I had also
expressed the hope that a cooperative
solution would be discovered based on
goodwill and a reasoned approach,

Government have now decided to
set up g committee of the Cabinet to
pursue this matter further. The Com-
mittee will consist of Shrimati Indira
Gandhi, Shri Y. B. Chavan and Shri
Mahavir Tyagi.

Sir, 1 would request you and the
Chairman, Rajya Sabha to set up for
the same purpose g Parliamentary
Committer of Members of both Hou-
ges of Parliament presided over by
you, Sir.

I am confident that the efforts of this
Cabinet Committee and of the Parlia-
mentary Committee will lead ts 5 sa-
tisfactory settlement of the question.

SEPTEMBER 23, 1965

Demand for Punjabi
Suba (S5.H.)

Shri Ranga (Chittoor): Sir, 1 wish
to express my satisfaction with the
statement and also the alacrity with
which my hon. friend the Home Minis-
ter and the government have taken
time by its forelock and come to this
conclusion without waiting for the
starting of another agitation and ask-
ing various questions, is the govern-
ment going to do anything, what is it
going to do and so on. I hope that
this Cabinet sub-committee as well as
the Parliamentary committee which
you are called to appoint would be
able to offer a solution to this vexed
question so that g brave and patrio-
tic section of our people known &s
Sikhs for whom Sant Fateh Singh and
Master Tara Singh had been working
so long continue to function as con-
tented citizens in our great country.

7192

12.00 hrs.

Shri H. N. Mukerjee (Calcutta
Central): I welcome the statement of
the Home Minister and I do hope that
the Cabinel committee and the Parlia-
mentary committee would be able to
successfully prosecute its work. I in-
tervene only to say this. We have
been perturbed recently even in the
House, how in the minds of
many of our Sikh friends and
colleagues in Parliament there has
been accumulating ‘for some time,
right or wrong, a number of
grievances, but we have noticed, at
the same time, how effulgent patrio-
tism of the Sikh community a'ong with
the rest of the Indian people has come
into such prominence in recent times,
and it is only very necessary, the sig-
nificant gesture that the Home Minis-
ter has mede, in going forward to
meet all the legitimate demands of our
Sikh compatriots.

We have not the slightest suspicion
in regard to the desire of the Sikhs to
live along with the rest of us in one
united India. 1 say it because, from
time to time, some friends like Shri
Kapur Singh, for instance, have been
pointing out certain things, saving that
grievances are accumulating in  the
minds of the Sikh community, and
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such g great man as Sant Fateh Singh
was going to immolate his life because
he felt very strongly in regard to what
he considered to be & legitimate
demand. In view of all that, it is
wery necessary that Government and
Parlilament come forward in the most
generous manner possible, in the most
comprehensive manner possible—per-
baps I should not use the word “gene-
rous” because it is only doing justice
to ourselves if we do justice to the
Sikhs—and I do hope that by virtue of
the mechanism which Government is
putting up, and you are going to nomi-
nate, we shall be able to reach a set=
tlement of the question and shall have
a condition of things where the Sikh
community wlll never again have the
slightest reason to feel that they are
unwanted or unappreciated in the to-
tality of Indian life.

Shrl Hem Barua (Gauhati): On
behalf of my party, I welcome the
statement of the hon. Home Minister;
at the same time, I congratulate Sant
Fateh Singh for talking this step in
the interests of the nation and I hope
and trust that we will all be able to
find out 5 solution in the interests of
our natlon. But, at the same time,
one thing has been disturbing me
snd 1 want a clarification on that
point. If language can be the basis
for a State like Maharashtra, Andhra
Pradesh and so on, what is the ob-
jection—(Interruption) .. .to creating
such States. 1 have mot understood
it and therefore 1 want a clarification.
1 bave been thinking of it very
seriously; language has been the basis
for the States of Maharashtra
and . . '

Mr. Speaker: ] would request the
bon. Member not to go into all those
questions.

Shri Hem Barua: When Ianguage
s the basis . -

Mr. Speaker: There might be
differences of opinion.

Shri Hem Baroa: Might be, but T
want to know whether this committee
that Is being appointed by the Home

1451 (A}) LSD—5.
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Minister is going to enquire into this
aspect and all the other aspects in-
cluding this aspect, while creating a
Punjabi Suba.

st v fag frglt  (wore)
g wemew wawar g e gt faw
it vy fomr agrgdd w1 P 3T
ufesc g aggqri e 1w A wrE ot
of a § 1 afer & fdem w0
wngan g fie dwm & a1 g & wre
weedt s @ gfoamer & off qom
% wfefem g 1 o gfam
g wre e ¥ el W g

farat mar @t gw ww afwfa & aw el
aoff w
shad  (weftmg) o wwcm

uwgw wgreg, g "t o ¥ a1 fewre
Tgt v § ST & wavw wTE o
& wrr e f Fe o@ v awan w
1§ ofea gmam e §f foew arg
foradr 3w ¥ AT W W @ WR
T Y aggE BT 7T H e ok
g e st 3 Qrafy & &
v agl o ot frameTe Y g

wF ma qq & ax At wgar
wrgar 3, fe gy wrwre # oy Aifa
arx aw ) & fr fedt st & g
arEA g1, W E¥aM &1, sy
g W7 &% awg w7 gomfaat g o
*7 T FEE WA TH O wiwfea
Q, T A% A g o ¢ e
vt oY fags WrEwEm gaTC @R §
STWE I § 1 59 /19 AT ) afy
t vac szm @ ff gaEm gan
e ¢ aw vdz Aquw, 4 dqa
o 17E, WA AT W W g wifen
T W G ww 9X & g
g g ¥ gfe i gww i qzmTn
§v Wil 1 €A% T e N gA
wrey 1
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o wqz & faeet & fog o wgrr
IEm g v foelt ® @t wada
a5 w7 # frat ga¥ fam ag a4
Efw agr o frava aar 1 Fmior 1
a g i §, fax v ww @ oeiw
Frav =gy

&t werdre W (faAt)
mAA & ¥ fom afufs & oo
f& § o' form sfss oaaw T % &,
IART IE WA T W TH wawT
whamsar g oaw fr &
da w3y feg ® 9% Ifva favia &
faq auré o 2 g § Wife T
awewTa ¥ Ifwe wawt T fagn
T wA ot ¥ AU o fAdew waw
grm, o fe fr 3@ oAww ot o
IR GG TETE & avay
¥ QU OF awAer ¥9 §=A # famn
wr, fF o g wwear dura ¥ W@
®Y T TF T T FOAT TR ¢ AT
wa M #fare & o eud anf g,
& ¥ W) el siferm Foroar e ag=ar
& =1fed of gg Sva duw F wee
T arT Ay IEa wfed ofw dw wy
o FwE &1 qAar H1 fer qwAr
H 7 gaAr % |
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A0 W & g g wEar
T £ Sgiww w9 SE @F &
fore ®1 oy damET fram @ sewe
fefawa wed I, =ofeem 1 wfsate
® ¥ g aF e fagrdar o A
g1 R 99 AT AR, I OAOT
& "W Ay wfzargat #1 off oy wndt
qF W G # afsaren g
& T g ¥ gHeqr &1 wif @
wwmar o afefa g3

Dr. L. M. Singhvi (Jodhpur); I
would only like to congratulate the

hon. Home Minister whose statement
is an earnest of the Government's
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goodwill and sincerity. Otherwise,
1 would like as others did, I think,
to caution the Home Minister that
the solution that we devise for Pun-
jab is not only a statesman like solu-
tion but should be a solution to end
all further problems in this regard
As a matter of fact, the simmering of
these problems and their prolonga-
tion have been one of the greatest
evils of our body politic and I hope
that a solution would be found which
will end all further problems on this
matter.

Dr. M. §. Apey (Nagpur): [ con-
gratulate the Home Minister on the
step that he has taken as regards
Punjab. I particularly appreciate it
because he has been alert in taking
the step immediately after the termi-
nation of the emergency situation. I
would also like to tell him that this
should be a precedent for dealing
with other similar problems. For in=
stance, there are also problems such
as the demand of the people of
Vidarbha for separation from Maha-
rashtra. They also fought for their
rights. Therefore, 1 hope that that
question also will be taken up for
solution at the proper time and not
in the distant future.

Shri Igbal Singh (Ferozepur): Mr.
Speaker, Sir, I welcome this decision
of the Government and | congratu-
late the Prime Minister and the Home
Minister for this timely decision. T
hope this committee will solve the
problem of Punjab which has been so
much complicated for so many years
and that it will find a lasting solu-
tinn. It is a great step which the
Government has taken. We welcome
all this and we will give our whole-
hearted support to this decision.

ot gwer fay () ;& ool
o et T A w g Aol ¥
RIS T WG AT E W T qurh
WE . ww e i wdw @ AR
fog X quelh ¥ @wg § A wr
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favi amen gu% fad g o Q@ ==
Faw1 ararht §

waARN T aff g fr faw
W a2 g §, 7 frdww § Wi
gl & 3w & Ay av wey & Ay
A 1o & wwa g feow
TRl & T F A g g
e g I & A g | ag A SHA
o & fay gait & & o anr o 9
FO o qEft & & A it @
e @ frdmw % & W §
WTETE T & WE aF F 99 T §,
ux gar & ¥ At fawtw grfy adf
arelt 1 oG afz s e e e
a7 F AT ¥ A F gAwar § o
ITE T €W GUATIT A 0 AR g7
favarw & fir for wior & agrgeam
&, Q@ T @Y W fir 3
og %% %7 78 foar amw fr 3gi af
wagrgt feard  wopw wark # ar 2w A
off T AT 1w e & g @ ww-
Ty TEX §, vafay 97 Fr gav Wiy,
g wfzqr amw F% W § Areew &
Fham A@ wmwar £

&t FROw (FITAT) | e AEE,
AR wEwan § o g Aqeft 9 4 Foma
T ¥ gW & & falr ot wifean
frgrm v &t femfor st 1 0%
a1 w17 w0 Wi on ffrde g whd
g1t 1 & off et g s dara & awen
w1 g fer St nfigr 1wt g Sl
X foral &7 dram & wwea & fors faw
§ wi I ¥ 0 IAF gEE K, A T
g §, 77 o T ol wfew
qara ¥ aw ary W w §, dwr e qw
¥ oy g wiw oAl A s,
Tt g & o1 qETE T AWA AT Wy
Lt gy gwd  wigh
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daiwra ) Fwgarg feagw
EFT wAfemr & @@ TR gEw ®
warfeers o 3@ Wi I & ek
st T Ay |

Shri A. N. Vidyalankar (Hoshrar-
pur): Sir, I welcome the statement
of the Home Minister, which 1 consi-
der wvery timely, Having assured
Sant Fateh Singh that every effort
would be made by the government to
satisfy the legitimate demands of this
section of the community, immediate—
ly alter the cease-fire, the hon. Home
Minister has come with this statement
and 1 welcome this promptness.
Really the test of a democracy is that
all the minorities should feel satis-
fled and they did not luse confidence.
We have to make every effort to see
that all the elements of this great
nation should fecl satisfied. When
Sant Fateh Singh himse!f decided in
view of the danger to the whole na-
tion, he should postpone his fast and
his subsecquent ation, we had assured
him that we appreciate his action and
we would do everything to salisfy
him and al] patriotic elements of his
community.

1 am fully confident that this Cabi-
net Committee and the Parliamoentary
Committee will look at the problem
from a new angle. We should not
look at it from any predilections or
previous prejudices, but  from the
new angle which has been created in
our country after our succesg in the
struggle with Pakistan. I think this
is the fit time for looking at this pro-
blem from a new angle. I assure the
Home Minister that a!l the members
here, speclally those from Punjab,
will give him every kind of coopera-
tion and assistance.

Shri D. C. Sharma (Gurdaspur):
My first duty is to pay my humble
tribute to Sant Fateh Singh who gave
up his threat of fast when the coun-
try was faced with a great emer-
gency. The whole country will feel
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[Shri D. C, Sharma])

grateful to him. I do not think I
shall be giving away any secret if I
say that while many other persons
used their good offices to persuade
Sant Fateh Singh not to undertake
the fast, you are the foremost
amongst them.

Mr, Speaker; 1 will request him
not to bring in my name.

Bhri D. C. Sharma: I will say,
Bardar Hukam Binghji wag the fore-
most amongst them

Mr. Speaker; 1 have made &
humble request that he might not
mention my name.

8hri D. C. Sharma: All right, Sir.
1 pay my humble tribute to Sant
Fateh Singh and to all those persons
who used their good offices at that
time to request him not to undertake
that fast.

The Sikh community has always
been an integral part of our country
and I don't think anybody has any
right to put this community to any
kind of test. Lf tests are needed, 1
think the Bikh community always
comes out gremter than before in the
time of tests, when we have an emer-
gency. I can pay the Sikh communi-
ty's services to the country in the
previous years have becn ec'ipsed by
the services they have rendered this
time.

The Cabinet Committee as well as the
parliamentary committee are welcome.
I hope that some kind of two-way
traffic will be there between these
two committees and they will not be
working In isolation from cach other.
The governments in the world never
{ake an action in time. This is the
history of the world and this is what
creates all the troubles n this world.
Onee the Government of India has
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taken the right and real kind of ac-
tion in time. For that, the Govern-
ment of India and the Home Minister
have to be congratulated.

=it a1 ey (W) weaw wEiE,
TR g At oft ¥ A e Fear §, 4
farcrrft wrTelt &= & aes o wwl
aTH ¥ TR @0E ST E | 9 qO
o a7 9fF § fe gard aoer
Y EUL § T w6 W g {3 o
oo

a7 wag fag 7 9 W mreR
o wqfira o a1 9w & fay a1t 5eq
T T AT T § I LATHAC
€ ok oy 1 & w ol ofy g
et ofr ¥ frl 4% o & T qwoedy
WOHRT %1 31 "ga T faa § Wi ot agdm
¥ T atwe fogn 2, ey i W
srrtrer T o o fawr et ared
g, forr o ol T el o g
B ¥, 9 W1 NIeET oY wew gy omenw
.

g oY #farz ww wHE At mf
Fah A A wngary § arfy s
gfe wid), =i ssgror W A wmfi,
wg G wgre fan & fom & wfr feel &Y
ofy wzn § Wi fomr 3 g favare
2 & o wear g i oot sfeo
wdt § & WETOg dA wATT W W
forar a1 &% oY ag dort qR & wER
oY ot g w07 & wan O wme

FEY & At wrer 3 OF T
wi ot v g=r oft & &9 S W
oot %) ey w0 oY JT w7 A Ay
a forar oo 1 g sl oft & farrelY W
e g T g ot oy wttamh 7 adt
o ot A gATT ARy AT T Y )
oF with g% ) atn § e sag fay
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Wt fora® =g & oy fasll ¥ fordrofy
wFTe A & fred e ¥ A 3w
drr e & gmo oW & v Ew
WE &7 A SO argy 1 Tardt g}
w1 3 qwet §, forg & arey g oY A
wfear s oy

euw W W O I S
g A e gy

ot we frw © 9w 1 W AR
AEARTATY | OF LT TUAT THH F,
ot oA 2% § 90 Y gIw T g
3 o7 fofy w1 | oW Ffamdt i &
qUY g WAt F 619 areET a3
o gt & FT ofr vl a3
W fegem & gwal fr oz fieg-
R &7 area & At feeft o

oy e §

Mr. Speaker: Does the hon, Minis.
ter want to say anything?

8hrl Nanda: Except that there Is
wnanimous support for this move, Sir,
aothing has been said which calls for
any reply.

Some hom Members rose—

Mr. Speaker: Order, order. Let us
proceed now,

8ari Hem Barua: May I, Sir, draw
your altention to a wery important
factor—it concerns you—about your
adjourning the House yesterday before
time?

Mr. Speaker: If T have that autho-
rity, then he will concede that, . .

Shri Hem Barua: You have that
authority, Sir, but may I submit in a
tew words our reaction to that?

Press Council Bill =202

Mr. Speaker: When it will not have
any effect, why should he say some-
thing on it? Let us proceed now.

1221 hrs.

PRESS COUNCIL BILL

The Deputy Minister In the Minis-
iry of Information and Broadcasting
(8hri C, R. Pattabhl Raman): Mr.
Speaker, Sir, I beg to move®*:

“That the Bill to establish a
Press Council for the purpose of
preserving the freedom of the
Press and of maintaining ang im-
proving the standards of news-
papers in India, gas passed by
Rajyg Babha, bg taken into con-
sideration.”

The House, Sir . . . (Interrup-

tions).’

Mr, Speaker: Order, order. There

should not be any queue in the
passages.

An hon, Member; They are helping
Bhri N. C, Chatterjee.

Mr. Speaker: He may be helped to
a seat.

We are very sorry that Shri
Chatterjee met with an accident, but
we are happy that he has recoversd
now and he wil] be able to serve the
House as he useq to do earlier,

Shri N. C. Chatter}es (Burdwan): I
am thankful to you, Sir. I met with
a bad accident, but T have recoversd
and I am In a position to come here.
But still I will be in plaster for some
time.

of the President

*Moved with the
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Shri C. B. Pattabhl Raman: Sir, the
House js quite familiar with this
measure. As the House is aware, one
of the important recommendationg of
the Press Commission, which submit-
ted ils report in July 1854, was the
setting up of a statutory Press Council
in hig country.

The earlier history of the Bill need
not be recounted at this stage. We
took up the Bill afresh in 1862 We
had the beneflt of advice of the Press
Consultative Committee on various
clauses of the BilL. The Indian
Federation of Working Journalists also
submiited a detailed memorandum on
the subject. Taking all these sugges-
tions into consideration, the Press
Council Bill was introduced in the
Rajya Sabha in November, 1963. In
September, 1964, with the concurrence
of this House, the Bill was referred to
& Joint Committee of the Houses. At
that time while considering the recom-
mendation of the Rajya Sabha for
reference of the Bill to a Joint Com-
mitlee, this House had occasion to
have a preliminary discussion on the
principles of the Bill in general. The
Joint Committee gave ample time to
the interested parties for the submis-
sion of memoranda on the Bill. The
Committee also took oral evidence and,
after considering the Bill and the sug-
gestions made thereon in very great
detail, submitied its repart in
February last, I would like to express
our indebledness to the hon. Membera
of the Committee and our appreciation
of their work for the keen interest
they evinced in the Bill,

Without taking further time of the
House on the history of the Bill, 1
would like briefly to refer to some of
the important omendments made by
the Joingy Committee. The composition
of the Council as envisaged in clause
4 of the Bill broadly follows the
recommendations of the Presg Com-
mission. The allocation of membership
to different categories of persons has
been made as a result of discussions
which Government  had  with
interested organisationg in 1956 and
subsequently thereafter in 1862-83 with
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the Press Consultative Committee and
the Indian Federation of Working
Journalists, In this clause no major
change has been made jn the provi-
sions as existed in the 1856 Bill. The
Joint Committee, while agreeing with
the general pattern envisaged jn this
clause, thought that the persons
having special knowledge or experi-
ence in the fleld of science also should
find a place in the membership of the
Couneil. The Committee was als0
particular that any particular news-
paper or chain or groups of news-
papers should not get undue weight-
age in the proposed Council. The
Committee has made suitable changes
in this clause accordingly. The Com-
mittee alss thought that the Chairman
of the Presg Council should be a
whole-time officer and that, jn this
context, the reference {o ‘honorarium’
in clause 6 of the Bill was jnappro-
priate. The Committee has, therefore,
deleted the word ‘honorarium’ in that
clause, We welcome these amendments
as they emerged from the Committee.

There are two amendments which
the Joint Committee has made with
which we found ourselves in dis-
agreement. These are clauses 12(2) (e)
and 13(2) of the Bill as they emerged
from the Commiitee. In regard to the
first, we preferred an amended ver-
sion. This was passed by the Rajya
Sabha. In regard +to the second we
moved itz deletion in toto and the
Rajya Sabha approved its deletion, I
would like briefly lo explain the
ongition  in regard to these two
clauses. By the first amendment, the
Committee added the following to the
funections of the Press Council:

"“to  keep under review any
assistance received by anw news-
paper or news agency in India
from foreign sources".

The Committee desired to check the
assistance offered by foreign govern-
ments or agencies to our newspapers
and news agencies, narticularly that
type of assistance given for mala fide
purposes. While perhaps the object is
laudable, I have got serioug doubts
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about the implementation of the provi-
sion as recommended by the Joint
Committee. If, for example, any
foreign government or agency inserts
through authorised channels adver-
tisements inviting applicants for jobs
in their own country, there could be no
objection. In regarg to the influencing
of our newspapers by means of un-
authorised assistance, it is very
aificuly for g professional body Jike
ibe Press Council to check it Firstly,
the sources will always he kept secret.
It would be difficult for the Press
Council without any adequate
rouchinery and  intelligence  staff
under it, even to find out the
source from which such assistance 12
given This is a matter which should
really be left to Government for
making an enquiry into such cases. If,
out of the information obtained by
Government, a prima facie case exists
involving in the deterioration of the
standards and performance of the
newspaper concerned, surely Govern-
ment can and, 1 have no doubt,
will refer gsuch cases to the Press
Council. Therefore, we moved an
amendment and the Rajya Sabha
passed it. ‘The amended clause, st
passed by Rajya Sabha, restricts the
scope of the Press Council only to such
cases as are referred to it by Govern-
ment, without prejudice o Govern-
ment itself dealing with them in any
other manner it thinks fit.

As regards the second one namely
clause 13(2), as added by the Joint
Committee. I may say that this
widened scope of the Press Council
is far beyond the recommendations of
the Press Commission. The clause
added bv the Joint Committee sought
to empower the Press Council to go
inte “inicrference with the freedom
of the Press by any person or
authority.  including Gowvernment".
The implications of this additional
function may not be apparent at first
sight  but this wil] tend to have
Berious consequences. Firstly, the
Press  Commission contemplated 1he
formation of the Press Council mainly
Tor the regulation of the conduct of
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the newspapers. The Commission,
which consisteq of eminent publicists
and leaders in varioug flelds, felt that
the Press Council should loock after
the editorial independence and fair-
ness of comment and also desired that
the regulation of the conduct of the
Press in the matter of objectionable
writing which may not strictly be
punishable legally, should be looked
after by the Press Council. The
Couneil, they thought, should cuncern
~nainly with the formulation of a code
of conduct for the Press which would
enhance the prestige of the profession
and to censure persons guilty of Infrac-
tion of the code, In order words, the
Press Council should be the machinery
primarily for the self-regulation of the
Press by the Press itself,. From this
point of view, the clause added by the
Joint Committee enlargey the scope of
the Council far beyond the recom-
mendation of the Press Commission.
Secondly, if this additional function is
added to the Council, there jg no doubt
that the Council will be flooded with

innumerable complaints from
individuals and interests against
individualy and Governments and

eventually the Council will convert
itself jnto g regular court of law con-
cerning itself mainly in sorting out the
huge heaps of complaints and finding
practically little time to devote its
attention to the main task of improving
the standards and performance of the
newspapers for which it js being
created. For these reasons, we moved
an amendment deleting clause 13(2)
as recommended by the Joint Com-
mittee. The Rajya Sabha approved the
deletion.

Sir. T would like to explain briefly
clause 14 of the Bill which deals with
the general powers of the Council
On the former occasion also 1
explained this. Some doubts seem to *
exist in regard to this clause (hat the
Council would become a regular court
of law hecause of this provision, Thix
provision ix to give them civil pro-
cedure powers, to summon witnessos
before them on oath, receive docu-
ments etc. which are really part of
principles of natural justice. This
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clause does not say that the Press
Council will be g civil court for all
purposes. Powers are given for certain
purposeg like summoning of persons,
requiring the discovery and production
of documents, receiving evidence om
affidavits and issuing commissiong for
examination of witnessey etc. Firstly,
these are merely enabling powers and
are intended to make the Council
function efficiently. Without these
powers, the efficient working of the
Couuncil ig likely to be impaired. The
Press Commission itself referred to
the disabilities under which the UK
Press Council tried to function for
want of necessary sanction and legal
authority. The Council would consist
predominantly of eminent and experi-
enced working journalists, editors and
others connected with newspapers and
they may well be expected to use their
discretion in exercising these powers.
Similar provision is contained in
Councils regulating professional bodies
like the Bar Council, Medical Council
and perhaps the Council of Chartered
Accountants also. The absence of such
powers would certainly weaken the
suthority of the Counci] and hamper
its efficieny working. On the former
occasion, I quoted paragraphs 940 and
850 of the Press Commission Report. I
referred to the Daily Sketch case. It
reads:

“P49. Press Councll in the UK.
The Royal Commission on the Press
in the United Kingdom recommended
the establishment of a Press Council
which would include laymen; several
members felt that the Council should
be gtatutory. But the Council that has
come into existence includes no layman
and is purely voluntary. In spite of
the consequent weakening of its autho-
rity, it has not hesitated to condemn
irresponsible behaviour or unjournal-
istlc conduct on the part of newspapers
and newspapermen. The most recent
instance, which we have already men-
tioned, is the censure of Mr. Gunn,
Editor of the Daily Sketch for his
action in altering of the text of a com-
tribution wdthout the parmisston ofthe
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author and still publishing it over the
writer's name. The fact that the Press
Council in the United Kingdom ino a
purely voluntary body has undoubted-
ly handicapped it In the exercise of its
authority over the Press. Its decisions
in certain cases have been the subject
of violent controversy particularly by
those affected. Even in the last inst-
ance the Council could not ensure the
appearance of Mr. Gunn before it when
it was investigating the matter. We
feel that a voluntary body of this
nature might not have thc necessary
sanction behind its decision nor legal
authority to make inquiries.

§50. Statutory protection for Coun-
cil. Another point that has been raised
in this connection is that in order to
be effective a Council of this character
should be given statutory protection
in respect of its action. Without such
protection, each member, as well as
the Council as a whole, would be
subject to the threat of legal actiom
from those whom it seeks to punish by
exposure, and such a threat would
effectively prevent the Council from
speaking its mind freely. We are
definite, therefore, that the Press
Council to be establisheqd in this coun~
try should be brought into existence
by statute, that its members, indivi-
dually and jointly, should have legal
protection in respect of all the action
that they take bona fide and in dis-
charge of their responsibilities and that
others too who implement their deci-
sions such as a newspaper that publi-
shes the findings of the Council should
also be protected.”

1 l'ope I have dealt with the major
provisions of the Bill. I also explain-
ed in great detail the various nrovi-
sions of the Bill when I spoke last year
when we considersd the recommenda-
tions of the Rajya Sabha for reference
of the Bill to the Joint Committee.
Without taking much time of the
House, I command the Bill, as passed
by the Rajya Sabha, to this House for
adoption. 1 move that the Bill, as
prssed by the Rajya Sabha, be takem
into consideration.
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Mr. Speiker: Motion moved;

“That the Bill to establish a
Press Council for the purpose of
preserving the freedom of the
Press and of maintaining and
improving the standards of news-
papers in India, as passed by
Rajya Sabha, be taken into consi-
deration.”

Bhri N. Dandeker (Gonda):  Mr.
Bpeaker, Sir, 1 might begin by telling
the House that I have given very
aoxious consideration indeed to the
question whether a measure like this
ahould be passed at all and also o the
further quastion whether some of the
provisions in this Bill are such as
could be accepted in the light of the
purposes of the Bill as well as in the
light of the declared statement of
policy, namely, that the attempt here
is, as nearly as possible to seek the
development of self-regulating stan-
dards of ethics as well as of high
standards of journalism, Ang it is
after a great deal of consideration that
I have come to the conclusion that the
Bill is, at any rate, prematuce .nd,
secondly, that many of its provisions
are totally obnoxious to its main inten-
tions and purposes, as declared by
Government.

With that introduction, I would like
to go into some of the general matters
before I come to a review of the main
provisions of the Bill. Primerily, the
Bill is concerned with two things,—oz,
at any rate that is sajd to be the main
abject of the Bill—namely, firstly to
establish a Press Council for the
purpose of preserving the fresdom of
the press and, secondly, to maiitain
and improve the standards of nmews-
papers in India. The primary purpose,
Quite plainly, is to maintain the free-
dom of the press. Now, in view of the
fact that freedom of the press is a
fundamental right embedded in the
Constitution itselt, it is most impor-
tant that we get some clear under-
standing of what precisely this freedom
of the press involves 1 suggest that
freedom of the press involves three
things—{firstly, freedom in the selection
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and presentation of news; secondly,
freedom in the selection and prescnla-
tion of views; and, thirdly,
freedom of expression of opinion.
And  these essentials of free-
dom of the press are to be regarded
as irrespective and regardless of how
one-sided or unfair or distasteful or
hyper-critical of Governmeni plans
and policies such expression of news,
views und opinions may seem ‘o Gov-
ernment. Sir, I emphasize “govern-
ment" because the history of the press,
the hi;!.nry of the whole problem of
the freedom of the press, whether in
the United Kingdom, where the free-
dom of the press was first established,
or anywhere else .. .

s} gww W= werw (I ) - were
WEET, AW U SOAFYTE FAH § 0
gead wrw Al

Mr, Speaker: The hon. Member may
resume his seat. The bell is being
rung. Now there is quorum.

Shri N, Dandeker: 1 will repeat that
these three essentials, or essentinl
characteristics, of freedom of the press
have to be considered regardleis of
how one-slded, how unfair, how dis-
tasteful or how hyper-critical their
exercise may seem to Govern-
ment in regard to the cxpres-
sion of opinion on Government plans
and policies. As I said, I emphasize
the word ‘government' because the
history of the freedom of the press,
both abroad and in this country, Is
that it has been almost continually
concerned, on all occasions, with the
question of how far the freedom of
the press ¢an go in the matter of what
Government may regard as unaccept-
able criticism of Government plans and
policies. That, as T understand it, is
the main measure and characteristic of
the expression “freedom of the pross™.

Freedom of the press, it is also con-
ceded. does pot mean licensa. It
means that save in regard tc two
exceptions, or two t(ramsgressions, (o
which 1 will presently refer, the presms
is subject to the law of the country.
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In so0 far as criticism of the Govern-
ment is concerned, there is the law of
sedition. In so far as setting up one
community against another or one
religion against another is concerned,
there is the law against the promotion
of communal or religious hatred or il1-
will. In so far as individuals are con-
cerned, the press is again subject to
the law about malicious and defama-
tory attacks which are not true or not
neccssary on grounds of public interest
or policy. Fourthly, the press is also
subject to the general law of the
country in regard to scandal-monger-
ing or peddling obscenity or indecency
through the press. So, the press is
already subject to the law of the
country. I would also add here that
if in any particular direction, in these
four matters, there is a deficiency in
the law of the land, the right proce-
dure is to amend that law. If, for
instance, as 1 have read in the press
the other day, the Government are
worried about the extent to which
obscene and indecent rteports and
writings are appearing in the Indian
press, the remedy for them plainly is
that the law should be tightensg and
those who transgress the law must he
punished for that. If the law is inade=
quate, the law must be amended.

Having said that, | will mention the
two categoripg of transgressions which
are not within the competence of the
ordinary law. They are, when the
press abuses the privileges of Parlia-
menl or of the Legislature, it is entire-
ly within the competence of Parliament
ang the Legislature to take notice of
such transgressions ang to take nppro-
priate action by way of contempt or
othey proceedings; and, secondly when
the press transgresses against the
authority and privileges of the rourts,
the courts themselves have the right
to take proceedings for contempt of
court. That, Sir, is or should be the
gencral picture as regards the quoestion
of th, freedom of the press.

Having said that, I concede that.
ihere remains o certain marginal field
of what wyou might call trans-
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gressions not amounting to legal
transgressions of the law as iy stands
and that there is the only way to cure
and to prevent such tendencies %o
transgress rather than actual trans-
gressions, either in the matter of inde-
cent writing or in the matter of mali-
cious writing or in the matter of scan-
dalous and defamatory writing or,
indeed, even in the matter of utterly
one-sided writings ang criticism of
Government's plans and policies. There
remains & marginal areas in which, I
concede, the only way to approach the
matter is by development of high
standards of journalism and a code of
ethical conduct for journalists.
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Shri Baghunath Singh: I was not
aven present in the House.

Mr. Speaker: Order, order. I shall
have to take some further steps if
Shri Kachhavaiya behaves like that.
Is it fair for hon. Members to tell one
another that hp lies? We should en-
hance our own prestige and respect.

Shri Joachim Alva (Kanara): Ex-
cuse me, Sir, but T just want to draw
vour attention to one thing. Can this

ASVINA 1, 1887 (SAKA)

Council Bill T4
hon. Member shout in this tone? He
has dong it on many occasions. Is that

permissible?

Mr. Speaker: It is for the electorats
to elect their representatives.

Shri Buta Singh (Moga): 1 request,
Sir, that the time taken over this
should not be counted against the time
taken by the hon. Member.

Shri N. Dandeker: As regards the
scope and nature of the freedom of the
press and as regards the appropriate
lega! provisions under which trans-
gressions of that freedom can be con-
trolled, I concede, there is left a fleld
of marginal approaches to these trans-
gressions where the only remedy con-
sists in trylng to develop a code of
ethical conduct and standard of jour-
nalism which will frown upon irans-
gressions of that kind and which will,
by a consideration of these types of
marginal transgressiong by the mem-
bers nf the fraternity itself and by
appropriate modes of censuring, bring
about an improvement in the ethical
standards,

Approaching the problem from that
angle, it would seem to me that the
best course,—notwithstanding the limi-
tations of such a course to which my
hon. friend the Deputy Minister,
referred,—undoubtedly would be a
voluntary self-regulating body con-
cerned with, firstly, creating a climate
of professional standards and ethics
and, secondly, endeavouring to enforce
it not by any statutory powers but by
adopting a censorious attitude by a
body of journalists towards transgres-
sors, of one craftsmon by his fellow
craftsmen, in the fleld of journalism.
Notwithstanding the limitations in the
powers of the Press Council in the
Uniteq Kindom,—as regards compel-
ling production of evidence or ax re-
gards fummoning witnesses or as
regards administering oaths, in regard
to the lack f al] those judicial powers
that one would often think are neces-
sary,—I suggest that in a matter of this
kind, where what is involved is the
setting up of professional standards
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and evolving a code of ethical con-
duct, the proper aproach nevertheless
is the kind of approach that has been
accepted In the United Kingdom,
namely, that of one being judged by
his own fellow craftsmen.

But, let us think about this in terms,
possibly, of an immature couatry such
as this. Let us think in terms pe:haps
of a Press Council assisted by Govern-
ment in its being set up, not exactly a
statutory body of the kind that is con-
templated in this Bill but a body .

Shri C, R, Pattabhl Raman: | hope,
Bir, he does not mean it. I do not
think, we ars immaturs.

1247 hrs.
Mz, Derurvy-Semaxmm in the Chairl

8hri N. Dandeker: Very good; If my
hon. friend thinks that the press in this
eoun'ry Is not immature, then I would
say that I have no doubt whatso-
ever

Shri C. R, Pattabh] Raman: [ said
that you should not say that our coun=
h-,» is immature,

Shrl N, Dandeker: | #m not saying
that the country is immature; ] am
saying that a good part of the press
is immature. In that state of affairs,
perhaps, it might be desirable to set up
a statutory body which will be wholly
autonomous and self-regulatory, both
in the matter of regulating and order-
ing its own internal affairs as also in
the matter of working out its objectives
of setting up standards and adopting
eensorious attitudes bul with no statu-
tory powers to compel attendance of
witnesses, production of documents and
disclosure of the source of informa-
tion. If thes, powers wese conflerred
statutorily, statutory penalties would
be involved for non-productiom of
these things. I think the hon. Deputy
Minister has overlooked that fact 1t
is not merely that one is conlerring
statutory powers but one is also can-
ferring powers of enforcing thoee

SEPTEMBER 23, 1965

Council Bill Tau6

statutory powers. If a journalist says,
“I am sorry, I am not prepared to
disclose the source of my information”;
if it is a matter that he Is asked teo
firclpse in the course of judicial pro-
ceedings, it may well be that he has
got to go to jail. So I suggest that if
there Is any case, either because of
journalism the immaturity of the press
here or because high standards have
not yet evolved or because an ethical
code of conduct has not yet been built
up from case to case, from precedant
to precedent

Shri Joachim Alva: What do you
think of the immaturity of the Ameri-
can Time and the London Economist
right now wherein India is concernad”

Shrl N. Dandeker: [ am not yielding,
Sir.

Shri Shinkre (Musmagoa): We are
discussing the Press Council for India
and not for America. He always com-
pares it with foreign countries.

Mr. Deputy Speaker: Order, order.
There need not be any interruptions.

Shri N, Dandeker: As I gald, there
might be a case for a self-regulated
body on its own merely having &
statutory backing as to its constitu-
tion which ghould be wholly autono-
mous in the regulation ang ordering of
its own affairs, and in working out
its objectives by setting up standards
ang adopting a censorious attitudes but
with no statutory powers either Lo
compel attendance of witnesses or for
production of documents or for the
disclosure af the source of information
or to enforce its decisions.

Instead of thatkind of approach, we
have this Bill. I submit Sir, this Bill
embodieg the worst possible type of
approach to this problem. which con-
sits as 1 gaid, of dealing with & margi-
nal fleld where standards have to be
set up and a code of ethics has to be
bullt op.
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In considering this Bill, let us {ake a
lock, first, at what, in faet, this Coun=
cil's powers or its objectives .hall be
in relation to the main question of
the freedom of the press. Apart from
thg pious statement right in the beg-
ioning, of the main objects in setting
up the Press Councll and one
single line in sub-clause (1) of Clause
12, that is,—

“The object of the Council shall
be to preserve the freedom of the
Press and to maintaln and improve
the standards of newspapers in
India."

—there is nothing else, anywhere,
about the freedom of the press. In-
deed, if you look at the operative
clouse which Is Clause 12(2), it says,
“The Council may, in furtherance of
its object, perform the following funce
thoms . . " are mentioned there
m great detall, but there iz not
one word as to what the Council may
do In furtherance of the main functions
about the freedom of the press. I am
astonished at this. It Is saig in black
and white, *“The Council may, in fur-
therance of its object. perform the
following functions . "1 have
gone through all of them; for sxample,
some of them are:

"to provide facilities for the
proper education and treining of
persona in the profession of jour-
malism:

to promote technical or other
research; and here is a beauti-
ful one—

“to promnte a proper functional
relationship among all classes of
persons engaged In the production
or publication of newspapers;..."

—a lot of hullabaloo but not & word
is there about the discharge of its main
objective expressly said to be, prima-
rily, for the preservation of the free-
dom of the press. Nothing at all shall
this Councii do, apparently, in fur-
therance of the freedom af ‘he press.
This is as regards what the Council

may do.
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Operatively, as 1 said, it is confined
to all kinds of odd objectives in which
even the objective of setting up of
standards of ethical conduct fs
smothered. One of its cbjects is:

“(b) to build up a code of con-
duct for newspapers and journal-
ists in accordance with high pro-
fessional standards; and

(c) to ensure on the part of
newspapers and journalists the
maintenance of high standards of
public taste and foster a due sense
of both the rights and responsibi-
lities of citizenship; el

Even in regard to the narrow but im-
portant question of the maintenance of
high standards of journalism angq of
ethical standards by way of a code of
conduct, there is a whole mass of
bumph in which these small objects
are buried

Then, 1 thought let me see how truly
gelf-regulatory is this particular body
beeause the powers of this body are
amazing. Clause 14(1) which my
friend of Deputy Minister referred
to and glossed over very quickly
says:

“For the purpose of perform-
ing its functions under this Act
the Council may require the pub-
lisher of any newspaper to fur-
nish to it information on such
points or matters as it may deem
necessary."”

It ean use its power to destrov
the mosy fundamenty) code of journa-
listic conduct, namely, “I shall net
disclose the source of my information
You can send me to jail or hang
me, but T will not disclose the source
from where 1 got this information.”
But right here the Counell has got
the powers to require the publisher
of any newspaper tn furnish to it in-
formation on such points or matters
as it may deem necessary. And for
this purpose, it is empowered with
a formidable battery of powers Sub-
clause (2) of Clause 4 says:

*“While holding any inquiry
under this Ast, the Coumefl shall
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have the same powers as 4are
vested in a civil court while try-
ing g suit under the Code of
Civil Procedure, 1908, in respect
ot the following matters, name-
ly:=—

(a) summoning and enforcing the
attendance of persong and
examining them on oath:

(b) requiring the discovery and
production of documents;

(c) receiving evidence on affida-
vits;

(d) issuing commissions for the
examination of witneases or
documents.”

Then, comes this:

“Every inquiry held by the
Council shall be deemed to be a
judicial proceeding within the
meaning of sections 193 and 228
of the Indian Penal Code.”

Then, I would invite your atten-
tion, Sir, to clause 21 which says:

“Every member of the Couneil
and every officer or other em-
ployee appointed by the Council
shall be deemed to be a public
servant willin the meaning of
section 21 of the Indian Penal
Code.”

With all these monstrous powers
with which this Council will be in-
vested, you would think that if it did
not proceed judiciously, you can
assail its decisions. But no. Sub-
clause (3) of clause 13 says:

“The decision of the Council
under sub-section (1), shall be
final ond shall not be questioned
in any court of law."

What is this? This ig the worst tri-
bunal that I have ever come across.
I have myself been an executive au-
thority having te administer varlous
revenue laws where gne hag to be

pretty vigllant in catching hold of
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chaps who try to evade the payment
of revenues and taxes. Such au-
thorities have been invested with
powers of this kind, exactly in terms
of sub-clauses (2) and (3) of clause
14 to ensure that every inquiry shall
be deemed to be judicial proceedings
within the meaning of sectiong 193
and 228 of the Indian Penal Code.
These provisions are familiar to me.
But I know of no executive tribunsd,
of no revenue tribunal, of which it is
said that the decisions shall be final
and shall not be questioned in any
court of Jaw. This Press Council 1s
a monstrosity which js going to be
utterly jrresponsible, with powers of
a very wide and gweeping kind, and
with membership that need not ne-
cessarily have one day's judicial cx-
perience,—and they are al] going to be
called public servants; they are all
going to have immunity because their
decisions are going to be final. You
can certainly give them immunity. [
am perfectly prepared to say that no-
body may be personally proceeded
against for heving done anything
wrong in good faith,—those provi-
sion gre to be found in every Act. The
other day we were debating the Com-
panies Amendment Bill; jn that Bill
and in every Act there is always a
provision to protect public servants
from wrong acts done in good faith. I
am perfectly willing to have prown-
sions of this kind here. But when
the Bill goes on to say that the deci-
sion of the Council shall be final and
shall not be questioned in any court
of law, after investing this body with
an enormous muss of judicial powers
and declaring that this ghall be
deemed to  be a judicial pro-
ceedings within the meaning of the
Indian Penal Code, with ng provislons
that anybody in this large Councll
shal] be a person with any judicial
experience, | am aghast. And I can-
not possibily eonceive. . |

8hri C. R. Pattabhi Reman: The
hon. Member may be aware that this
cannot debar the writ jurisdiction nor
can it prevent the leave for a special
appeal
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Bhri N. Dandekar: | want to know
whay does this mean. Iz one to go in
appeal by the dubious means of writ
petitions? Even in taxation Jaws,
the law specifically provides recourse
to the High Court and from the High
Court to the Supreme Court. But the
only thing you can do here is to keep
on bothering the High Courts with
writ petitions. If thig is the kind of
absolute power that this body is to
have? Sir, I stand amazed when the
Deputy Minister describey it as an
attempt at self-regulation on g more
or less voluntary basis.

How is this Council to work? Apart
from these amazing powers with
which the Council has been invested,
how does this Council work? The
manner in which panels of names,
for the different categories of persons,
are to be invited by the Selection
Committee is to be prescribed by the
Centra] Government until the Coun-
cil js established. The salary and
emoluments of the Chairman of the
Council are to be left to the unfetter-
ed discretion of the Central Govern-
ment.

13 hrs,

Allowances or fees payable to the
other members of the Council are also
to be such #s may be prescribed by
the Central Government. Conditions
of gervice of members of the Press
Council shall be as may be prescrib-
ed by the Central Government. If
the Press Council wishes to employ a
Secretary or any other staff, they can
do so only subject to rules to be
made in this behalf by the Central
Government. The terms and condi-
tions of service of such ‘employecs
are to be determined by regulations
made by the Council with the pre-
vious approval of the Central Gov-
ernment. The form in which, and
the (ime within which, the Budget
should be prepared by the Council—
this Council which is going to set up
ethical standards—and gent to the
Centra] Government are to be deter-
mined by the Central Government.
The form in which, and the time
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within which, the Annual Report

shouid be prepared by the Council

and sent to the Central Government

are to be determined by the Central

Government. The manner in which

the accounts of the Council are to be

miaintained and audited are to be in
accordance with the rules to be made
by the Central Government. Monuys
must be lodged with suchr banks and

investments made in such manner us
may be approved by the Centra] Gov-

ernment. Thig Press Council will be
composed of fools; it does not know in
which banks the moneys are to be
lodged; it does not know how to
invest the surplus funds! I have got a
long list here. This Council, this
wonderfu] body consisting of a Chair-
man, who is going to be appointed

by the Chief Justice of Indig and of
whom, so many members will be

drawn from this group, so many mem-

bers from that group and three of
whom will be Members of Parliament,

is a stupid body of persons and the

Government have to indicate to them

what they will do and how they will

do it, how they wil] maintain

accounts, in which banks they will keep

their money and wha; investments

they will make, as though they could

not be trusted to do all those things!

I say this is g terrible creature of

the Government; it will dn  noth-

ing worth while; it will only obs-

truet; it will be vexatious or ineffec-

tive.

I would like to add that today,
apart from the possible necessity of
amending certain parts of the Penal
Code regarding obscenity, scandalous
and defamatory writings, communal
inciting and so on, the real trouble
with the Press ig that there are so
many  strangulating circumstances
that the Press in Indig is not st all
growing proportionately to the growth
of population, to the growth of lite-
racy, and particularly to the growth
of literacy In the Indian languages;
—neither the English language papers
nor the Indian language papers, nei-
ther the metropolitan  papers nor
the district papers, neither the week-
lies nor the monthlies; there js no
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growth anywhere. They are not
growing as fast as one would expect.
Why? The reasons are quite plain. 1
am not blaming the Government for
this; it is one of the facts of life
which their plans and policies in
recent years have brought about.
There is such a scarcity of foreign
exchange that newspring is wvery
scarce and rationed, If the news-
print is ralioned, the newspapers and
journals can neither enlarge their cir-
culation nor enlarge the size of the
newspaper; and consequently  their
circulation and their advertisement
revenue cannot grow. Omn the top of
it, the Government have already
notified draft rules by which indus-
trial and commercial undertakings
will be drastically limited in the
matter of their legitimately acceptable
advertisement  expenditure. The
Presg has to work within these han-
dicaps. At the same time costs are
going up; wagey are going up; jour-
nalists’ wages are going up; costs of
printing are going up; all costs wre
going up. In this state of affairs the
trouble with the Indian Press today is
not what is sought to be cured by
this awful Bill. The real trouble is
that it is strangled by circumstances
and does not grow ag rapidly as it
ought to  be growing. Unless
something is dome in that direction
and, if necessary, unless the Penal
Code is also amended to bring within
the gmbit of the Code obscene, or
scandalous or hatred-raising types of
writing, this king of Bill is not going
to do anything. ‘This kind of Bill is
going to mean not Freedom of the
Press, but the Presy in chains,

I object to this Bill entirely unless
it is so dractically modified as 1 have
suggested in the numerouy amend-
ments thag I have tabled. I oppose
this Bi'l as not subserving the pur-
poses for which it is orlensibly in-
tended; ay putting forward g bogus
purpose fur which there is no provi-
sion here at all, namely to preserve
the frecdom of the Press; and as
glving to the Press Council statutory
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powerg and statutory status and im-
munities, which are unthinkable even
for an ordinary statutory tribumal I
say that this Bill will put the Press
in chains and will remove it far more
away from freedom. The Press in
India was born free, but it iz now
going to be in chains

Shri Harl Vishnn Kamath: What is
the time allocation for general die-
cussion ang for clawe-by-clause dis-
cussiom?

Mr. Deputy-Speaker: The total
time is 7 hours—five plus two.

Shri Harl Vishno Kamath: Early
this morning we decided that tomorrow
would be devoted to other matters
We do not have a sitting on Saturdsy.
That means, this Bill will go to ihe
next session.

Shr! Khadilkar (Khed): 1 listened
with great attention to the speeck
made by the hon Member opposite.
Perhaps he has not seen the back-
ground in which this measure has
been brought forward. The Press
Commission surveyed the Indian
Press, foung certain deficiencies and
recommended certain  remedies 1o
correct them. Ome of the recommen-
dations was evolving a code of con-
duct smd for this purpose there
should be a Press Coumcil which
weuid enforce it and raise the
standard of the Preas in Indin. It is
aiready too late; about ten years have
peassed. 1 would like to congratulate
the Minister on having brought this
measure before us The debate on
thig is not likely to be concluded in
this session, but at least by the next
session the Press Council Acy will
come into force and a Press Council
will be get up.

So far as Indian journalism is con-
cerned, it has a glorious history. The
character of journalism, as my hon.
friend heg seen It, has transformed
after Independence. During the free-
dom struggle, when the financial in-
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terests had not entered into the Press
fleld, thre Press gerved this country
in a patriotic manner in thelr strug-
gle of social emanicipation and poli-
tical freedom.

St PN W wwATT | JO e

N wAH R | CF WHT WG H AW
e

Mr. Deputy-Speaker: The bell is
being Tung......

Now there ig quorum. The hon.
Member may continue.

Shri Ehadilkar: As I was gaying,
in our struggle for emancipation, our
Press has played a historical role, a
glorious role. But now after the
attainment of freedom, when certain
vested Interests are entrenched In
thre Press as an industry, we have to
consider as to what form of owner-
ship we should give to it. That #3-
pect of the recommendation of the
Press Commission hag not been given
sufficient attention and implementa-
tion by the Government. But before
coming to the Bill, I would like, on
this floor, to urge one point ay &
preliminary submission. It has been
said, perhapy by Lord Halden: “Facts
are sacTed and opinion is free”. This
is the dictum that the great philoso-
pher placed before the Press for gul-
dance. It is not for guidance anly on
the national plane but for guidance
on the international plane also that

something ought to be done. "I
remember correctly, even at the
United Nations. some attempt was

made to evolve a code of conduot for
journalists all over the world. But
let us see what has happened in the
present crisis. Even if a press coun-
cil had been established under this
Bill in this country, it would not
have been able to take any action
against the American journals gnd the
British journals which have been cir-
culating, and which have been giving
a particular twist to things, suppres-
eing facts and expressing opinions
completely prejudiclal to our country
and out of cantext with the scene in
the couniry. 1 was surprised when 1
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glanced through the Time magazine,
the Ne k. the Ec ist, and o
on; 1 was surprised at how even the
New Statesman had dealt with the
situation. T have been reading that
paper, and it is supplying some sort
of world-window to many of us, but
I was surprised at the way that paper
had dealt with the whole situation, I
do not mind their criticismn, But
when forelgn journals are circulated
here, which suppress facts, give a
twist to things and do Dot come to
the highest standards, would i1 not be
the function of the press council to
take action against guch journals? 1
fing that there ig mo provision in this
Bill in that regard, and that would
not be covered by this Bill. This Is
8 lacuna. Unless that {s remedied,
we would not be able to do anything
in regard to such foreign journals.

At the present junciure we are more
dependent on news sources which
are controlled by some parties and
interests from outside, the world
news agencies and the big journals
14 is not merely the monopoly in this
country about which [ am warried,
but all over the world the opinions
and information containsd in the big
journalg are being controlled, and the
news agencles are being controlled,
and a5 such the news and the views
are tainted and poisoned gt the very
source, and in that stmosphere we are
supposed to take as gullibley; what-
ever is being served. I do not know
whether that would come within the
scope of the present Bill or mot I
would, hrowever, plesd with the hon.
Minister that she should come for-
ward with a statement that those
journal, which have freedom to sell
and collect subscriptions in this eoun-
try must behave in a proper manner
and adhere to 4 code of condupt which
has been made applicable 4o Indlan
journalists. Otherwise, jt would be
discriminatory, and we would be
applylng one standard or code of con-
duct to Indlan journalists ang
other to those forelgn journalista
who sending their material to this

the the
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a way which would create some sort
of doubt about our position and who
are suppressing truth and facts. This
aspect must be taken into considera-
tion, and some statement is called for
from Government in thiz direction

Having made these preliminary ob-
servations which gre very relevant to
the present situation, I would now
come to the Bill proper. Ag it is, I
am not very happy with the structure
of the Bill. 1 must confess that
There gre some reasons for it. The
whole structure as it is conceived ia
that the whole thing would be self-
regulatory. But js it as self-regula-
tory as it ought to be in its capa-
city as a professional body? A oro-
fessional body should be able to en-
force discipline amongst its members,
worthy members at that. Journallsm
is a very homourable profession, and
I have practised it for at least eight
yeary of my life, and, therefore, 1
know what it means. In guch an
honourable profession, if you create
a body to impose some discipline, that
discipline must bg based on mutual
understanding; the conscience must be
evoked from within and the man must
be able to feel “Yes, this is a conduct
of which T ghould be ashamed. It is
wrong. and, therefore, I must submit
myself before this body’. That alone
would rnhance the prestige of the
press counci] which is ss autonomous
and s0 independent of the executive.

Ag regardy the procedure, the Press
Council can borrow what is good in
our procedures. But its procedures
must be more or less independent,
and the body must function in such
a manner that it will function inde-
pendently. I would submit that we
need not make too much of judges. I
know that there are judges and judges.
There are people with judicial minds,
with lega)] background, with journalls-
tic experience, and with expericnce
of other economic ramifications in
this country; any of them could he
a fit person to hold such an office:
enyone with long experience in the
fleld of jourpalism would be a fit
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person to hold office as ¢the Chairman
of the press council. Anyhow, with
the present structure, let the press
council start functioning. Perhaps,
an opportunity might come when we
might amend the whols procedure or
the other provisions of the measure.
To that extent I go not want to say
that this Bill shoulq be thrown out. A
beginning is being made, angd it should
be made goon.

But I would like to lay some em-
phasis on one point. Those who are
engaged in journalism in this coun=
try at the present juncture will have
1o admit, and they do privately admit,
that Governmens have given them a
certain status now. The professional
statug of the journalisty has gone up
considerably, and nowhere in the
world has any government done s0
much as our Government have done to
ralse the status of journalists to en-
sure that they wil] not be the victi-
mg of the whimg of the proprietors.
From that point of view, I would say
that certain very good steps have been
taken by Government, and to some
extent at least the freedom of journa-
lists has been assured to them.

But looking to the industry as such,
1 would submit that industrial people
have now entered into it. So, the
question of ownership is also &
matter to be gong into. The Press
Commission itself had raiseq this
point. Long long ago, Kingsley Mar-
tin had written a book entitled Press,
the people want, in which he has
very cogently argued the case; after
surveving the whole English press as
it then was, he said that press owner-
ship must be a trust ownership. Un-
less some effort is made in that direc-
tion, I do not think we can achieve
much; technically you may evolve &
vode of conduct and it might be ob-
served also, but it would be difficult
to enforce it fully, because the major
portion of the press in this country
is being directed in such a manner as
to serve particular Interests. The
present press ownership in this coun-



7829

try has never taken kindly to the so-
cial objectives of this country or the
people at large. They are gt varian-
ce with each other and with our poli-
cies. It is true that during this period
of crisis, they have supported us
So far so good that all of them have
rallied round. But normally, regard-
ing the policies of Government and
the people’'y objectivey the press in
this country has in a subtle and not-
so-subtle manner twisted ang per-
verted things so that the opiniom of
the people i not reflected in a very
healthy manner.

One English journalist by name
Cudliff has written an autobiography
entitled Publish and Be Damned.
From his experience, he has stated in
that book that in the modern world,
if you want 4o have successful jour-
nalism, you must have a little sex and
sex gossips, ang then you must try
to create some sort of controversy,on
imaginary or real issues.,..

Shrl Dajl (Indore): Astrology also.

Shrl Khadilkar: ... .and with all this
background, you must give a weneer
of radicalism to the whole thing, and
if you can do this, you would be &
very successful journalist; and then
he says, do not bother about ethics,
do not bother about the soclal com-
sequences of your writings and pub-
lishings; the only thing is that if you
want success, publish and bed d
and on the next morning you are
free to write something else.

At thig gtage, when our goclety is
developing, when it is not mature
enough and when the written word
has sorme sanctity in the villages at the
lower level, we must be very vigilant
regarding the standards that the press
observes in this country. We know
there are papers like the Observer
and Confidentml Adviser which are
sold like hot cakes in this region.
What are they publishing? Al] types
of geandal, all types of gossip, with a
little politics, some politica]l gossip or
some political write-up in front, This
is being sold, and the younger gene-
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ration iy reading it. ‘Their minds are
being poisoned day by day. I am
afraid Government finds itself help-
less to control the circulation of such
papers. We must not look to the jour-
nalism and society in the west and
the mutual relationship petween the
two for our guidance. In this coun-

try, when people are just getting

educated, when there js thirst for in-

formation ang education, at this stage

it journalists adopt this type of be-

haviour, this type of editing in their

press, I am afraid they are doing the

greatest disservice to this country,

Therefore, ] would urge this. Apart
from the laying down of standards for
the benefit of the genera] level of cri-
ticism, as rgards the conduct of indi-
vidual journalists, they will have to
lay down some standards and take
serious steps against those papers vio-
lating them by amending even the
Penal Code or other laws, whatever
may be the jaw. But it must be done.

1 will again refer to the question of
ownership and conclude with that.
All sorts of things are said that it is
a jute press and what not, T must gay
that on the whole, even the press
owned by a few coteries, have a stan-
dard which is not so bad. When 1
lock at the western press, our English
presg or metropolitan press has main-
tained certain standards, There is no
doubt about it. But when it comes
to the intetesls that are involved and
the general gocial objectives placed be-
fore this country, there one can see
the real snap. They do not take kindly
to them All of us experience this
that thev give a twist, they propagate
& viewpnint which ig tn'a11y contradic-
tory to the social objer: ves and would
like to undermine Govermment's poli-
cies, though they are accepted by the
people of the country at large.

Therefore, T would say that some
effort must be made here and now.
Some announcement is called for. It
is no use abusing them. There must
be a transformation of the ownership
of blg metropolitan pepers. Do it by
stages; I do not say, do it immediately.
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The whole thing cannot be turned into
trust ownership all at once; thet iz
diffficult, but by stages it can be con-
verted into a gort of truft ownership.
Thet would help build up stendards
and the growth of healthy journalism
in the country. = -

One word more. An hon. Member
wag not sure whether our journalism
hag reached a stage of maturity, That
question hes been raised. Looking to
the society at large and the present
stage of transformation at a rapid
pace, I do not think the press has kept
prce with that or shown a greater
vision to guide this process. At the
same time, I must concede that most
of the good journals,” metropolitan
papers,—mostly English papers—have
tried to keep up that standard, Even
now if you see the presg in England,
on the front page a criminal story is
depicted—I have geen it im most of
the big papers in England except The
Times, Guardian and a few others.
Here in this country the big papers do
not do that. To that extent, it is a
satisfaction. But at the lower level,
because greater power is belng exer-
clsed, because a greater impression is
made on the mind of the common peo-
ple by the vernacular or language
press, there you must help them. You
must also evolve some healthy stand-
ards because at that level some ele-
ments of that press have got a com-
munial bias, some indulge in local
quarrely which create rivalries bet-
ween region and region and so on
From that point of view, though
language press meeds greater help at
Government's hands, it also needs
greater watch, a vigilant outlook, at
the some time a helpful gutlook.

So far es the language press ls con-
cerned, let me hope that the constitu-
tion of a Press Council, a recommen-
dation made in 1954, if I mistake not,
will be implemented, though & bit too
late. Though the structure is mot
completely to my liking, still with
some yeary experience, it might serve
a useful purpose ag g guidance and
not as a sort of penal authority to
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the professional journalists. As Lord
Halden put it, the press should keep
in mind this: facts are sacred and
opinion is free,

Shri Wardor (Trichur): I have to
oppose thig Bil] for the very obnox-
fous and objectional clauses it has
embodied, We had given our general
opinion about the Bill when it was
first introduced in 1962. We thought
after processing it through the Joint
Committee, it would emerge in =a
better shape in order to meet the re-
quirementg of the situation and would
be helpfu]l in the better growth of
journalism in this country.

What was needed wag a Couneil to
regulate the conduct of journalists,
just as we have the Institute of Char-
tered Accountanty or the Institute of
Cost Accountants or some such thing—
a domestic affair and nothing as a de-
partment of government more or less.
But now it has come not only in that
shape but it 1s contrary to the advice
given by the Press Commission also.
Although Government base all their
arguments on fhe recommendations of
the Press Commission, actually when
they are gought to be implemented
they come in a very multilated and
truncated form.

The Press Commission had indicated
In clemr terms what should be the
nature, form ‘and structure of the
Press Council. They said, it ghall not
be for the Press Council fo usurp the
functions of a court of law, mor is it
intended th@t the Press Councll in
pronouncing on matterg coming be-
fore them for consideration should
follow the strict procedure of the
courts. This Bil] has nothing else but
this which is the opposite of what the
Presg Commission had recommended.
For that what justification have the
Government gnt? Nothing at all. Has
there been any chinge frofifthe time
that the Press Commission had made
its recommendation and now? What
new developments have occurred, of
what new reasong have come in?
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Nothing, Those reasons for which the
Press Council was recommended by
the Press Commission are still there,
or, if at all, they have only developed
in that very game strain.

Sir, we want a Press Council for the
simple reason that the freedom of the
presg must be maintained, When we
say freedom of the press, we must be
very definite and specific about it.
After all, the press depends wupon
whom? The press depends upon the
working journalists and on nobody
else. The presg has to depend upon
them for all the collection of news,
for the dissemination of news, for the
sifting of news, for the editing of news,
aud alsn for correcting the news—not
only news but views and opinions also.
S0, whose freedom? Mainly the free-
dom of the working journalist:, And
there, what is the position?

I have my personal experience for
the last go many years, Now the
working journalists’ posifion in this
country, whether it is in the big press
in the metropolitan cities or in the
big press in the mofussil areas, is this,
Al one end they have the proprietors,
their whims and fancies; at the other
end there are all the draconian laws
which can strangle them. There the
proprietor does not come into the
picture at all. For Instance, now the
proprietors want such news that will
help to achieve their gwn gbjectives,
only such news. Although they can
print at the top of the paper all the
news worth printing, they never print
them: they print only those things
which are necessary to achleve their
own objects, And the poor working
journallst who is an employee must
dance to the tune of the employer.
Otherwise he {5 sacked. He has no
permanency of tenure there, And on
the other side there are the bureau-
crats,

1 wil] take a very recent instance,
The Paton tanks were exhibited in
the LIC ground in New Delhi recently.
For only one day the tank was there;
the next day it was taken off. 'Why?
By whom? HNobody kifows. But mo
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paper mentioned that it had been
taken off.

An hon. Member: What hud been

taken away?

Shri Warlor: The Paton tanks cap-
tured from the Pakistanis. The tank
wus exhibited for some purpose or
other by the Government, by the
Dcfence Department, in  the LIC
ground. The next day, many people
knowing that such g new monster has
come to the LIC ground and wenting
lo see the same, went there, To their
utter amazement and disappointment
they found that the tank had becen
removed. Whose hand was behind
that?

Shri Raghunath Singh: They did not
want to show you!

Shri Warlor: Many have seen 1t
Now, Sir, I fear—I stund Subject to
correction—-I fear that the hand of
bureaucracy was behind that,

An hon. Member: The U.S. Embassy,

Shri Warlor: | fear that somebody
must have told them that the Amer:-
can aid will be interrupted if It was
cxhibited here, and out of [car for
that, or due to some other fear, they
had withdrawn it

What 1 am making out is that thus
poor working journalist, who might
have reported that, might also have
been pulled up and told, “why should
you bring al] this news when there
are g0 many other items of news?"—
which, as my hon. friend Shri Khadil-
kar has been saying, he could fish out
from Connaught Place—“why have
you particularly mentioned about
Paton tank when there are so many
spicy and sexy things?” Now, the
poor working journalist jy in between
these two things. b

So I want that there must be an
institution which will guarantee this
freedom of the working jourpelist in
the gense that he will not be sacked
for giving all these things which are
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in the public interest and that he will

not be made a 1ool of to satisfy the

whims and fancies of the almighty

prop.ielors on the one gide and the

bureuucrats on the other.

Sir, in this connection I wish to gay
that this Bill is not at all necessary for
the Government for achieving those
objects which they want to achieve
through this Bill, becauss there are
other laws. Many of them were men-
tioned by my hon. friend Shri Dande-
ker, There are many draconian lawa

I take one inslance, contempt of
court. [ hag geveral occasions to be
hauled up before the High Court for
contempt of court,

Shri Raghonath Bingh: So you are
accustomed to it!

Shrl Warior: Sir, whereas my friend
Shri Raghunath Singh is the hauler,
I am tho hauled. That is the differ-

ence,

Who is the umpire of the contempt
of courl laws, nobody knows, In
England there is a Royal Commission,
I am told by my edvocate, gn this
question. Suppose an incident, a lathi
charge, takes place, and I report that
to my paper, Then, simply because a
cose might be instituteg by the police
after some time, does the appearance
of the news or doeg the reporting of
the news in the press amount to @
contempt? (Interruption). That is
the position. You don't know, 1 was
hauled up by the High Court and I
had to apologize in the open court far
this, You do not know,

Shri Naty Paj (Rujapur): What kind
of court do you have? )

Shri Warlor: It is the high court
that you and I have in this country.
1 do pot want to create another ‘con-
tempt’ about that also!

Shri Nath Pal: Here you are privi-
eged,
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Dr. M. 8, Aney (Nagpur): In what
Year wag it?

8hri Kapur Bingh (Ludhiana): You
should have been more brave, Mr.
Wariorl

Bhri Wardor: There is the Press Act,
the Official Secrets Act, there are the
laws of libel, and a host of other thinga
I have had my personal experience of
all these things. That is what I want to
tell the hon. Minister and this House.

Under the Official Secrets Act a cer-
tain officer did great mischief and tar-
nished, tarred, the good name of 1ihe
whole department. His senior had wri-
tten a letier about this, as a semi-offi-
cial letter, to the Government Secre-
tary. We fished that out and published
it. In the Assembly the Minister was
pleased to eay that there was no such
document. But we published it. The
next day we were hauled up by the
police. We were arrested under 80
many scctions of this Official Secrets
Act Now, the Dy. S, P. who was tak-
ing me to the Central Jail told me that
because of his ingenuity, cleverness angd
intelligence he had also added a pro-
vision of the DIR on the charge-sheet,
8o that if at all I escaped from the
Official Scerets Act, 1 must not escape
and must be kept under the DIR. The
DIR has come in handy now, .

Shrl Kapur Singh: What is wrong
obout it?

Shri Warlor: What is the present
position of these journalists? There
was the recent case of Mr. George
(Interruption). My friend can very
well say that they arc taking the same
view about these things, that before
law everybody is the same.

Shri Indrajit Gupta (Calcutta South
West): That is the Government of
Bihar; they are a law unto themselves

Shri Warlor: Mr. George wag arrest-
ed, for what I do not know. I do not
know the merits of that case, but the
position is that as soon as any bureau-
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crats in high offices of our Governmeny
take it into their heads that somebody
is aguinst them, then they can arrest
them. The DIR is very helpful It is
from these things, Sir, that we want
some relief, some freedom.

Mr, Khadilkar sald so many things
about the Press in India. The report of
the Presg Registrar is here. Monbpolis~
tic tendencies are growing more and
more every year, Nine papers in India
control more than fifty per cent of the
circulation as against 4000 or so papers,
I am told that most of these journalista,
especially reporters of some standing,
are in Delhi and they had submitted »
memorandum before the Joint Com-
mittec also. Most or at least half of
them are in Delhi end Delhi has be-
come the main source of news, What is
their position as far as cmployment is
concerned? They are under not more
than 4 or 5 papers. It must be known,
not hidden, how they treat their em-
ployces. As soon as the Bonus Bill
was passed here and was awaiting the
sssent of President, the Indian Express
declared that the bonus this time would
be four per cent though formerly it
used to be more. When the law comes,
it gives morc advantage to them than
to the working journalists. This is the
way the proprietors are making use
of any and every law passed in this
country. It is from these people that
the working journalists want some
freedom and if this Bill provided for
this I will support it with all my heart,
But it does not

Shri Dandcker had made certain
very anod arguments about this Bill
and T will only add a few things about
the composition of thig council The
composition of this Council, the func-
tions, the procedures, the funds of {his

eouncil and also the rule making
power of this council—all are
vested with Govermment. What

is left for the council itself? Nothing.
Tt is reduced to a body to censure
somebody, If it does not censor then
also government has got recourse to
the other provisions in the Act and it
can act in its own direst ways, What
is this council for? When we read the
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Press Council's recommendations we
thought that there were many salutary
recomumendations and if the govern-
ment were to implement all of them
we would have had a healthy tradition
of journalism in this country, Nothing
of the sort. All those are left alone.

Now, what about the composition? Of
course it i8 shown that the working

journalists are also given some repre-

sentation or more representation than

other interests in the industry? When

we look into it, we sep how they are

in @ minority. Including the editors

they may be in e majority., But actu-

ally who are these editors? Everybody

knows. They are more supervisory

staf! than working journalists

Shri C. R, Pattabhl Raman: You may
reag 3 (a).

Shri Warlor: Thirteen members
from among the working journalists of
whom not Jess than six shall be editors
of newspapers who do not own or carry
on the business of management bf
newspapers. I agree. 1 do not want to
menticn names; that jg my diffi~ulty I
Irok into this provision with my past
experience, Who are these editors on
whom the ministries and pgovernment
will have their cyes on? They will be
the big shots in the newspaper 1n-
dustry; they may not be the owners
tut they are worse than owners. 1
have known them and I have my own
experience with them, Some of these
editorg are more intercsted in knuw-
inp ungd caring more for the whims and
foncies of their bosses than in safe-
guarding the integrity, honour and
stundard of their profession, the hon-
our nf their provision. Of course they
nave very good time. It iy thou: peo-
ple who will come there berause
wherever you logk their names
will be the bholdest The chair-
man of the Council is nominated by
the Chief Justice of India. From where?
From what panel? What ls the quali-
fication? Nothing is known. Whether it
is the Chief Justicc of India or the
President, the government is all
powerful and let us not forget that,
or hide that. The Chief Justice, is he
expected to knmow all and sundry 1o
the newspaper world. The Chief Jus-
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dce at the most can know only thoss
/in the judiciary. But there is no spe-
cific provision here to gay that only
people from the judiciary chould be
nominated by the Chief Justice, Then
again there are members from among
persons who own or carry on the
business and management of news-
papers, In reality, I ask the Minis-
ter: will any of the small newspaper
people come here? Will any of the
amall newspaper people have any
voice in the nominalion? Certainly
not. It will be the biggest among
them who will be coming into this
position. These editors and these
proprietors will be the core of the
council. The whole couneil now
turn: against the interests of the
working journalists naturally, clearly
and definitely. The composition shoul”
have been changed.

Now ubout the functions, The only
function which this council can have
apary from minor and small things
iz 1o supervise the journalistic insti-
futieng in India, Let them croo ap in
cviry nok and corner In pds coun-
try so that we have a fully equipped
corps of journalists. Just like the
chartereq accountants council or the
cost accountants council, let these
journalists have u  register. That
would have been g contributory fac-
tor for the healthy development of
journalism in this country. That i
not done,

Mr. Deputy Speaker: The
Member should conclude now.

Shrl Warlor: I will need about five
or seven minutes more.

An hon. Member: Is it your auto-
biography?

Shri Warior: It is & true autobio-
graphy. 1 am not eccentric though
eccentricity has got some place In
this Press Bill. T was pointing out the
functions. The main funetion 1y not
there. ANl the other functions are
there, We all take very strong ob-
jection to the procedure of making

this councll just anothey magistrate’s
courl.

hon.
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Shri Dandeker has spoken about
them: “requiring the discovery and
production of documents; summoning
and enforcing the attendance of per-
sons and examining them on oath™
and so on. That is all right; but i
have the freedom not do disclose the
source of information. In my own
case, the Government tried its ut-
most, both by persuasion, by coercion
and also threats to get the source of
the photostat, We did not disclose
that. So they were able only to take
us inside the jail and put us there.
Nothing more. What is the protec-
tion in this procedure, where we are
summoned and asked to disclose the
source of information? If the journa-
lists have not got the freedom not io
disclose the source of information,
then, 1 think we cannot do anything
which can be of some help in order
to rear a healthy democracy in this
couniry, because most of the sources,
we know, come from the Govern-
ment and other semi-government offi-
ces. Unless that is given to us, how
can we have a check?

Now, the Governmen, is very voci=
ferous about anti-corruption activi-
ties. Shri Nanda, the Home Minister,
has given a promise and has said that
within two years he will rToot out
corruption from this country; hut the
trunk will remain there, If the press
has not got this freedom, I am quite
sure that much of the material will
not be coming outside and those peo-
ple who indulge in these activities
will have a very happy time.

About corruption, there is a very
interesting story circulated in my
pary of the country. Some offical took

about HRs. 500 from somebody and
the Anti-crruption Officer knew
about it. He went to him and said

that he knew about it and thus got
Rs. 500 from him Then he went to
the other man also who had paid it
and told him that he was involved
in eorruption and thus took another
Rs. 500 from him also. When the
other officlal eame to know that this
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had been done, he told him, “When
I tock Ra. 500, you saiq it was cor-
ruption, but you have now taken Ra.
1,000." Then the Anti-corruption
Officer told him, “When you take, it
is corruption. But when I take, it is

anti-corruption.” ‘These are the
thngs going on.

Then about the fumd, I do not
know why the Government should

bear upon itself the expenses of the
Council. Why not leave it just like
a cess? Just like the Coffee Board or
the Tea Board or any other Board,
why not impose a levy? This cac
be an industrial levy, and a levy can
be imposed and suitable measures can
be devised to get the money by way
of cess from the newspapers them-
selves. Our newspapers are making
a good lot of money, Wg know how
they are rising up day by day in our
newspaper cnclave here. So,  why
nut a levy be imposed and why the
Government should take upon itself
this Fund? Things such as how to
utilise the fund, how to make the
budget, and how to make a report—
all these are under the thumb of the
Government. Why should the Gov-
ernment take upon itsell all these
functions, I cannot understand,

Then about rule-making also, wny
should the Government make rules
for this Council? The Council can
make the rules in its own way as and
when the necessity arises. That will
also be to the best interests and the
best advantage of the profession,

Because of these reasoms, I think
that the Bill requires much modifica-
tion, We have submitted our amend-
ments and I think that by the time
the Bill comes up again after this
session. the Government will have
sufficient time to re-think and think
anew about all the provisions and
tha the Government themselves will
bring forward suitable amendments
to meet the exigencies of the situa-
tion and to meet the neceasities of
the press in Indla.
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Shrl A, N, Vidyalankar (Hoshiar-
pur): Mr. Deputy-Speaker, Sir, 80

far as the objectives of the Bill are
concerned, they ure laudable but so rar
as the structure and the composition
are defilned and also the functions
and powers for the Council are deter-
mined, I think the Council will not
be capable of achieving its purpose.
The only function that it can perivrm
will be that it can advise the Guv-
ernment. In clause 12, where the
powers and funciions of the Councii
are defined, Government hag tried to
include all the objectives that we
could expect such a Council to achi-
eve. But then they say that they will
suggest the remedies to the Govern-
ment and then it will be left to 1he
Government to act or not to act on
that advice. The gnly power thathas
becn given in clause 13 is to censure
any newspaper or an editor or a juur-
nalist. I do not think this will ena-
ble the Council to perform all the
laudabie functions and to achieve all
the objeclives that have been  stated
in clause 12.

st gew W wgmE o ITTemy
wga, w & mangfee g

Mr. Deputy-Speaker: The bell is
Now, there is quorum.
The hon, Member may continue his
speech.

Shri A, N. Vidyalamkar: So far as
the functions that have been given
to this Council are concerned, they are
only twoiont is to advise, this is an
advisory body to the Government for
certaln purposes. Secondly, it can
censure certain newspaperg in certain
conditions; censure the editors or the
journalists. If a journalist maintains
good standards, if a newspaper has
followed certaln code of ethlcs or a
newspaper shows comrmendable beha-
viour, there is nothing in this Bill
that the Council could praise or in
anyway reward that newspaper. It
cap only censurg newspapers or tender
advice in certain mattery to the Gov-
ernment.
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So far as the structure of the Coun-
cll iz concerned, the Chairman will
be nominated by the Chief Justice.
The Chairman, the Chief Justice and
the nominee of the President—these
three persons will nominate other
members. It Is nowhere gtated that
these persons will be taken without
exception from the professlon of
journalism, they might come from
anywhere,

14 hrs.

The whole structure iz based on
nomination. I don’t think this rtruc-
ture can be stated 1o be really a
“Council of the Pruss"—that exercises
some kind of internal control and ex-
ercises internal influence within the
profession. Those who are In  the
profession should themselves from an
indcpendent body and everything
ghould be left to that body to evolve
their own internal code of conduct.
But this Bill does not leave much to
the journalists themselves. This prac-
tically takes all the powers and g sort
of gtructure is made where news-
papers are left with little discretion,

1 feel the standards of journalism
in our country are fast deteriorating.
I agree we have maintained very high
standards as compared to the foreign
newspapers. Our news agencies too
are much superior. But at present
the conditions are such that most of
the newspapers and news agencies are
coming under the domination of mono=
polists. Those who can provide fin-
ance and those who are running indus-
tricg are owning these newspapers,
exercising all kinds of control. [ know
cases where news editors and journa-
lists of very high standards were not
permitted to exercise their discretion.
Their judgment is interfered with and
they were not allowed that kind of
freedom which we alm at.

This Bill saym its object is to pro-
tect and promote the independence of
newspapers and journalism. But so
long as this monopoly control contl-
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nues, it is not possible to maintain the
freedom of newspapers. At present
I don't think people have freedam
of opinion or expression. Only those
opinions or nmews which are tasteful
to the owners and which suit *heir
interestg can find place in newspapers,
It something is not platable to them,
it doey find any place. Whether it is
admitted or not, this is the condition
Freedom of the press, freedom of
opinion and expression, will remain
8 far cry so long ag these newspaper
chaing end monopolistic, tendencies
will continue to prevail. It f¢ stated
that this Council will study the deve-
lopments which may tend towards
monopoly or concentration of owner-
ship of newspapers and give advice.
But it is not that the government does
not know that these tendenciey are
alrcady there, What new facts are
going to be presented to the govern-
ment now? It is not a secret which
requires  long  gtudy. Everybody
knows monopolistic tendencies are
there and newspaper chaing are
being formed. There is nothing new
in it. What action the government
is going to take to check these ten-
dencies? So long ag these monopolis-
tic tendencies prevail, there can be
no freedom of public opinion or of
expression

The objective of this Bill is lauda-
ble, but this is inadequate, This
Council ig not going to remedy the
tendencies which we want to  cure.
Therefore, I would request the govern-
ment to go deep into the problem.
It requireg deep study. More than
that, it requires some radical remedy
which only can cure this evil tenden~
cies,

Shri Joachim Alva: Sir, I congra-
tulate the Minister and her able De-
puty on bringing this measure. T sup-
port this measure, but 1 do wish there
&re many meore provislons which will
go into it. The journalists must feel
at home when the Bill actually comes
into fulfilment. Journalistg hauled up
before the Press Council must feel
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at home, like the erring child put
up before the reformatory or the
children’s courts where the
magistrate looks after the erring child
though the hardened cases may be
roughly dealt with, In regard to my
own case when my paper Forum was
fired and I was hauled up before the
Press Committee during the British
days, I never felt worried; I felt at
home, though I might have had diffi-
culties and troubles in the High Court.

1 want to take my friend, Mr, Dan-
dekar, to task. He is a distinguished
member of the Indian Civil Service
He ig a distinguished member of this
House. When he said that our press
is not mature, he insulted the whole
independent nation of ours.

oY g WY wEATT ;. HY SqTE(T
wIAT § 1 BT W oy g &

Mr. Deputy-Speaker: There is quo-
rum now. He may continue.

Bhri Joachim Alva: Sir, Shri
Dandeker, as [ gaid is a distin-
guished member of the Indian
Civil Service. 1 also welcome him
in the rankg of journalists. I do not
know how many of you have scen a
small journal edited by Shrimati Dan-
dekar and owned by Shri Dandckar.
I am glad he has joined our ranks

Apn hon., Member: What is the name
of the journal?

Shri Joachim Alva: I do not remem-
ber its name. [ know who jg Its edi-
tor and who is the ownmer. It has
come out in thig year of Gracel I wish
the jourral a long life. Shri Dande-
kar is a plutocrat. He was handling
huge advertisements as the Managing
Director of the ACC. He knows how
things get along. As I sald we wish
his journal every success.

But what I object to g about the
ingult hurled by him at the [ndian
Press, that we are not matured, our
journals are not matured. He insult.
ed the entire freedom movement of
India. The freedom movement of
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India grew on the ghoulders of our

great journsalists, journalists who were

ready to face the worst, journalists

who went to jail, journalists whose
journals were forcibly closed dowr

and offices and presses confscated

journalists who did not want to sacri-

fice the power of their pens, journa-

lists who wrote with dignity, patriot-

ism and with great wisdom. We are

proud o our Press. Qur Press is as

good as the best in the world. Our

Presg may not have the mighty, big

moving machines, our Press may not

have all the newsprint in the world,

like the New York Times whose

weckly editions weigh poundy of

newsprint, but our journalists are

greay journalisls, our Press brings out

clean journals. The yellow Press has

only come now. It is imitating the

West, We ncver had dirty yellow

and stinking journals. They have all

come from the West through our

bookstalls, through the mountain of
literature exported by foreigners and

sold by our ngents.

1 wonder how Shri Dandekar for-
got the golden record of work of
Bepin Chandra Pal and Surendranath
Banerjee who published Bengall,
Netaji Subhas Bose who ran the flerly
daily called Forward which is now no
more, Sisir Kumar Ghosh who found=
ed Amrita Bazor Ptrika, Maulana
Azad who wrote flery articles in Al
Hi'al and other great journalists of
Bengal. I wonder how he  forgot
Maharashtra which produced the great
Lokmanya Tilak who edited Kesari, he
went and suffered down in the Manda-
lay jail for nearly six years—Vasu-
kaka Joshi—with whom, when he was
nearing seventy, I had the honour of
being his Nasik jail companion—who
ran the wonderful Marathi paper Chit-
rameya Jagat and the great Horni-
man who along with Jinnah and others
ran the Bombay Chremicle—it i no
more now because it went into the
hands of a capitalist who is more
worried about selling newsprint, inks
and printing orders for the Govern-
ment that he closed the Bombay Chro=
nicle down. How can we forget
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Allghabad which produced one of the
greatest men, who was in this House,
Pandit Motilal Nehry and who was
running the journal called Indepen-
dent. It was edited by our first Am-
bassador to Egypt, one of our noblest
Ambassadors, Syed Hussaln, wno died
at his post of duty. What about his
great son, the great Jawaharlal Nehru,
who ran the National Herald? Its
editor went to jail, the late Shri K.
Rama Rao, because he refused to
budge an inch because he refused to
apologise when e exposed British
trulers’ terrorism inside UP. jails. We
had also the son of Mahatma Gandhi,
Shri Devdas Gandhi, who as the Edi-
tor of Hindustan Times  refused to
divulge any information and refused
to budge from his sland. Ilustrious
lawyer Tej Bahadur Sapru defended
him and I was thrilled in the jail
reading about the defence and how
he refused  to divulge the infor-
mation before the trying Court and
went to jail. How does Dandekar
forget all  those  journalists? Shri
Dandekar was busy in London or he
was busy as a magistrate or he was
busy doing anti-national aetivities
On retirement, as you know,—I in-
terrupted when he made his maiden
speech—he demanded a salary of
Rs. 20,000 for himself from Scindias.
Thesge are well known facts and T am
not mentioning anything new. Thesc
are plutocrats who never felt a wound
or who do not know what is a bruise
on the neck for the freedom move-
ment. Tt is they who now come and
insult our journalism and say that ours
is not mature journalism. How can
he forget Mahatma Gandhi himself
who ran the cleanest journal known
as Young India? We are proud of that
sheet.anchor of our nationalism.
Young India was read by millions of
our people. How does he forget it
all? Yet Shri Dandekar hag joined
our ranks by bringing out a journal
this year owned by him and edited by
his good lady. Now he knows what
are the difficulties. T cannot forget
to mention Lala Lajpat Rel who ran
Bande Matram. We know how he
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suffered. He wag great journalist and
freedom fighter. There are many
many more. Their names are not
described anywhere. They are not
known. We have forgotten them.
They have thelr own statues now in
our hearts, but they are forgotten,
They are the great liberators of our
freedom mowvement. Here is an ex
ICS man who forgets them. Many of
these ex ICS men. even their wives
want to be in Parliament. They have
not seen hard days. Why I mention
this is, they ghould not make fun of
Indian journalism and put it down,
put down the great valiant freedom
movement by putling down the great
Journalists who made great contribu-
tion towards the Indian freedom and
over-cstimate their own importance.
They have never felt a wound, they
have never expcrienced suffering lor
freedom, and on retirement they want
to come here and say things like this
which I shall not allow them to say.

Now I come to the lords »f the
Press. What is happening in my own
State. There iz the paper called
Deccan Herald. It is a good clean
paper. That paper is almost gwamped
because of the chain of Indian Ex-
press coming in Bangalore. The
Indian Express, as the hon. Minister
himself will know, has been  given
about 13,000 tons of newsprint which
is higher than that given to many
papers put together. This chain of
newspapers want to destroy all the
newspapers, English, Kannada, Tamil,
Telugu, Marathi and all other papers
in existence.

Sir, 1 forgot to mention .z name
of that outstanding noble and valiant
Editor of the Bombay Chronicle, Syed
Abdullha Brelvi. He was a great
journalist. But he never got any divi-
dends. He died unknown. He was
forced to stiteh six shirts daily in jail
and died of heart failure. We never
recognised his great services Mr, Kha-
ditkar—not this Khadilkar here—
way a journalist in Bombay He
was the first journalist who sald that
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the first communal riots of Bombay
‘were caused by the British. For that
he was hauled up and he got two
years imprisonment. He was defended
by no less a man than the great
Bulabhai Desai. In advance age he
went to jail for two years, too long
long indeed before Shri Dandekar ever
dreamnt of coming intp journalism or
Parliament. Then I think he was in
the salubrious climate of the Indian
Civil Service. Mr. Khadilkar's paper
Nama Kal was not known as a great
paper but it was read by thousands.
Shri Goenka's paper, Shri Shan!i Pra-
sad Jain's paper the Times of India
and others are run on great moneys.
The banks are kept open for them.
They are running their papers com-
manding monopolistic opinions which
will wreck pure and independent
Indian journalism. Ewven our great
fathers of Indian nationalism never
dreamt of big money. Their pens
were never stained by any money
pots. They wrote what they felt for
the freedom of the land and that is
why we are all here; let us not forget
it.
Yet, Sir, these men who never felt
a wound have now become the lords
of the Press. The Hindustan Times
is owned by the Birla femily which
has got enormous, bulging businesses,
which owns many compenies includ-
ing even the manufacture of W.C.
Their opinions hold sway.
Oﬂt group the Tatas, went in and took
a loan of a few crores of rupees for
steel and said that they would not
pay the loan op interest but have taken
substantial shares in running the
Statesman. Even the great Hindu
had to cow down before the indus-
trialists,. I am not saying gnything
except what T heard when they sold
their debentures to Tatas.

How are we golng to have clean
journalism? Shri Dandekar talked of
lack of printing and newsprint facili-
ties, lack of money and other things.
The money lords have ruined clean
journalism and there is no chance of
clean journalism coming up. The
Deccan Herald, as 1 said. has been
swamped by the chain of Express
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papers. The Patriot of Delhi sturdnly
came out of gheer necessity because
the money lords of journalism have
lorded it all over Delhi and do not

allow independent Indian langu-
papers to come up. The
Indian languages Press ig one day

Eoing to be the most powerful Press
of the world It will command more
than 25 million circulation daily. That
is why 1 repeat my demand, which
I made long ago being the first M.P.
to voice it that the public sector
whether it likes it or not, shall have
to come into the fleld of journalism
and run its own dailies, at least flve
or six dai'ies.

Shri Dandekar knows how the Lon-
don Ecomomist, in its latest copy, has
run us down. The Time magazine has
run us down. T asked one diplomat.
He was the first Soviet Ambassador
to India, Mr. Novikov. I met him in
the Soviet Foreign office. He was
head of the UN. section there. He
had once a diplomatic post at the UN,
I asked him “Are you not going back
to America?” He said “how can T
go there? I cannot bear the writings
in their press; they disturb the peace
of my mind” This is one story. I
asked our Foreign Affairs Minister
about his experience hardly three days
ago. He saild that he was induced to
give an interview to a paper in Ame-
rlea. When he gave the interview, jt
appeared torn out of bits, the most
pernicious  type of verslm. Then I
asked him which paper it was. He
sald New York Times, and declared
that he would not give any more in-
terviews to that paper. Here are two
different persons from two different
places giving their views on the atti-
tude of US papers.

Then, Time, this fore'gn journal
equates India with Pakirtan every-
where. They talk of “Pakistan’s Avuh
and Indian's Shastri”. Thev always
put India down. There {s not prece-
dent, there is no protocol, there is no
respectability, they just want to put
India down! India is always put
down ewven though it is a big country
with 360 million people. Thix big
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country is put down in the face of a
tiny small country of Field Marshall
Ayub Khan who wag not even a Lt
Col. till the other day in India itself
and who rose to his present position
only because India fought the free-
dom struggle. He claimed equality
with Nehru who is dead and gone.
These foreign journals always praise
Pakistan and put Indla down. It is
time that we did something about
this.

Shri Dandekar is enamoured of the
foreign press. He talks of maturity,
he talks of wisdom. My foot. We
have wisdom. Our papers display the
highest wisdom, highest patriotism,
highest courage, highest sense of fair-
mindedness. I have saig what they
have done. Since women can clean up
things betiter, I hope the hon. Minis-
ter will take power in her hands and
clean up the yellow journalism from
this country.

Whin the editors and journalists
pre brought before the Press Council
they must feel at home, They must
be amongst their peers and equals,
They must not feel hurt. They have
their carcers, their jobs and salaries
to think about. If they have made
a mistake they must apologize. I apo-
logized only once in my life, and that
was when Mahatma Gandhi was mur-
dered. 1 wrote that Godse was the
guest of late Jamnadas Mehta, who
was one of the accused in the Gandhi
murder case. He pretended that he
was not one of the accused and pro-
tested and I had to make an uncon-
ditional and open-faced apology in
many papers. Here ] have to men-
tion that I am grateful for the advice
of eminent  lawyers, Shri Setalvad
and Shri Dapthari of Bombay who
wanted me to find out what Jamna-
1al Mehta did the previous day or two
days before the murder. I am also
grateful to Shri Morarji Desal. who
was then Chief Minister of Bombay,
who asked the police to take hold of
the diaries of Godse. In his diary
Godse has mentioned {n his own
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hand-writing 27th January in Bom-
‘bay, 28th in Gwalior, 29th in Delhi and
30th Gandhi was murdered and that
was the guest of Jamnadas Mehta
in Bombay. Jamnadas Mehta filled a
civil suit against me in the Bombay
High Court. If it had been a criminal
case, I would have won it, ags I have
several defamation cases for B. G.
Horniman. Under the Indian Penal
Code if I had done a public duty with
good motives, with good and clean in-
tentions, then I am scot free. But
Jamnadas Mehta was shrewd enough
to move the Bombay High Court on
the civil side and in half a dozen
papers [ had to apologize. These are
the types of cases that will come be-

fore the Press Council. What could
We do?
Mr. Deputy-Speak He should

conclude now.

Shri Joachim Alva: As this is a
very important Bill, kindly give me
a few more minutes,

1 was hauled up for writing a cer-
tain editorial. The two men whom
we are yet to recognize snd about
whom India should feel grateful are
yet to be mentioned. One is my
friend K. Srinivasan, who has been
known as Stalin Srinivasan of the
greatest journalists of India, who bul-
lied Lord Mountbatten, who bul-
lied even Sardar  Vallabhbhai
Patel, who was courageous enough to
rise ogainst the British and
who was mauled for il all. He
told me that even though he did not
have money to buy toys for his child
in London, he lived on a monthly al-
lowance of Rs 80 and got all the pro-
ceedings of the Simon Commission re-
ported and sent to India. We should
not forget Srinivasan and Brelvi.

The Press Council should consist of
men of courage. I would say that
the Chairman should be a Supreme
Court or Hiph Court Judge They
should not be the instruments of Gov-
ernment. Let us hand over the power
of judging papers to people who are
competent, who are patriotic and who
are men and women of character.
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I know that Shri Dandekar has
seen a lot of papers. We, on our side
too, have scen newspapers and journa-
lists. Perhaps he has not even heard
of people like Shri Khadilkar who
threw away thelr papers in the face
of the British and spent two years in
Bombay's Yeravda Jail for writing
against the British, When there are
great men like them |n India, how dare
he say that our press is immature?
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Protection of action taken in good
faith.

“No suit or other legal proceed-
ing shall lie against the Council
or any member thereof or any
person acting under the direction
of the Council in respect of any-
thing which is in good faith done
or intended to be done under this
Act.

No sult or other legal proceed-
ing shall lle against any news-
paper in respect of the publication
of any matter therein under the
authority of the Counecil”
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Shri C. K. Bhattacharyya (Raiganj):
Mr. Deputy-Speaker, Sir, 1 am sur-
prised at the opposition to this BIIL
I believe much of this opposition
issueg from the fact that the hon
Members who made this criticism did
not have their view on the background
on which this Bill comes.

This Bill actually has not been
brought on the spur of the moment;
it does not drop from the sky. It
comes from the background of the
recommendations of the Press Commis.
sion gubmitted in 1854. Therefore, the
experience, the discussion and the
consideration for the last ten ycars
are behind this Bill and the proposals
put |nto the form of legislative enact-
ments in this Bill have been fAltered
through the discussions and considera-
tions of the Press Commission in the
first stage, the passage by the Rajya

-
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Sabha of the 1856 Press Council Bill
in the second stage, the consideration
of that Bill again by the Press Com-
mittee set up by the previous Minister
of Information and Broadcasting, Dr.
Gopala Reddi, in the third stage and in
the fourth stage we are getting this
Bill. 8o those who are criticizing the
provisions of this Bill as if they come
something like oysters do  surprizse
me.

1 ghall first go to the Press Council.
The references to the Presg Council
will be & proper reply to some of the
criticism that Shri Dandekar has made.
He was referring to all the enact-
ments in our present legisiation re-
garding the press, both criminal and
civil. But when thes Press Commis-
slon submitted the recommendations,
the recommendations were that this
body would administer the code of
ethics and give its ruling when any
newspaper or any particular journalist
is accused or unprofessional conduct.
Then, the Press Commission proceeds:

*“We consider that the regulation
of the condurt of the Press in the
matter of such objectionable writ-
ing as is not legally punishable
should also be the responsibility
of the Press Council.”

This quotation from the Press Com-
mission's recommendations puts Shri
Dandekar's criticism completely out
of court. This council is not going to
become the court of a magistrate or
an executive authority to deal with
or to administer the penal laws or of
eriminal procedure as embodied in the
Indian legislation.

Then, Shri Dandeksr also raised the
question that there js none from
judiciary; there are no judges; there
is no provision that judges must be
there. To that the Press Commission
says: —

“We have arrived at the con-
elusion that the best way of main-
taining professional standards in
Yournallsm would be to bring into
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existence a body of people prin-
cipally connecled with the indus-
try. whose responsibility it would
be to arbitrate on doubtful voints
and to censure any one guilty of
infraction of the code.”

The Presg Commission Itsslf did not
suggest that the judiciary will be
preponderant. The present Bill has
followed the Press Commission's re-
commendations. If it is g fault the
fault lies with the Press Commussion
and not with the BillL

My friend Mr, Dandekar referred to
the question of judiciary. 1 may
make one humbie submission. I do
not know whether Mr. Dandekar had
any contact with the press at any
time in hig life and career. I have
had it for more than 40 years and
let me tell Mr. Dandekar that journa-
lists working in the newspapers and
particularly the editors have to solve
the questions of law at every moment,
every day, during the course of their
work., Otherwise no paper could be
published the next morning. They
have to see whether they are deterred
by section 153 or 131 or 124 of the
Indian Penal Code. They have 1o
carry in their memory all thesc sec-
tions when they write or pass on the
news for publication. They apply all
these legal provisions. So, the work
they do, T say most humbly by the
application of law is no less exacting
then what the judges do from the
Benches.

Then a question was ralsed: Why
not have a Council on  voluntary
basis? Why have a Council with
statutory authority which can censure,
which can call for evidence, which can
enforce production and  attendance
etc? To that also the Preas Commission
gives the answer. In answering that
polnt, the Press Commission refers to
the condition of the voluntary charac-
tar of the Prew Council in Britain.
1t says:

“The most reeent Instance,
which we have already mentioned,
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ia the censure of Mr. Gunn Edi-
tor of the “Daily Sketch” for his
action In altering the text of a
contribution without the permis-
sion of the author and still pub-
lishing it over the writer's name.
The fact that the Press Council in
the United Kingdom is a purely
voluntary body has undoubtedly
handicapped it in the exercise of
its authority over the press. Its
decisiong in certain cases have
been the subject of violent contro-
versy particularly by those affect-
ed. Even in the last instance the
Council could not ensure the ap-
pearance of Mr., Gunn before it
when It was investigating the
matter. . .*

With that experience, the Press Com-
mission recommended that a mere
voluntary Council will not do and that
a Council will have to be established
with statutory authority. And that is
what has been done.

Another criticism was made about
the immunity granted to the officers
and the workers of the Council in
the work that they do for the Coun.
eil. That has also followed the Press
Commission’s recommendations.

Bhri N. Dandeker: Immunity is all
right. I did not object to immunity.
1 object to Its decisions being final.

Shri C. K. Bhsttacharyya: [ am
quite obliged t; Mr. Dandeker for
correcting me there. But [ belleve
that this i ity has been obj
to by some other hon. Members who
spoke after him—probably Mr. Warlor.

Bhri Warlor: 1 did not mention it
at all

Shri C. E Bhattacharyya: 8o, 1
take it that you have no objection to
it But some objection waz ralsed
about it l mu:ll |'|ve the reply !roln
the Press C ission's rec
ton.

e

It mys:
“Another point that has been
raised in this connection iz that in

ASVINA 1, 1987 (BAKA)

Council Bill

7262

order to be effective a Council of
this character should be given sta-
tutory prolection in respect of ils
action . . "

It says further:

. that its members, indivi-
dulllr and jointly, should have
legal protection in respect of all
the action that they take bona flde
and in discharge of their respon-
sibilitics and that others too who
implement thelr deecisions such as
a newspaper that publishes the
findings of the Council should also
be protected.”

1 hope that the Bill very faithfully
follows the recommendations of the
Press Commission. The Press Com-
mission was a body contalning persons
who have worked In the press and who
could speak on behalf of the press.
This Is so far as the first stage Is con-
cerned.

The next stage was when the Bill
was brought forward by the previous
Minister of Information and Broad-
casting, Dr, Keskar, When that Bill
was brought forward in 1856, all the
different organisations of  persnns
working in newspapers supported it
If I had the time, T would have guot-
ed from the recommendations that
they made in 1856, So, the establish-
ment of the Press Councll of this type
was accepted on behalf of the diffe-
rent functionaries In the newspapers.
In fact, this Bill would have becoms
the law in 1957 had not the Lok Sabha
been dissolved as {ts term had ex-
pired. The Bil] was adopted by the
Rajya Sabha in December, 1856 and in
1957 it would have come to the Lok
Sabha but the Lok Sabha was dissolv-
ed as its term had expired. That I
how this Bill was not enacted into
law and it remained as an unfulfilled
agreement at that time and it had to
be taken up again.

Then, Dr. B. Gopala Reddi took it
up and put it before a committee corh-
posed of different sectiong of the press.
They alsc went through the previous
Bill and submitted their recommenda.
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tions. And this Bill has been brought
forward on those recommendations, I
believe, this Bill had been brought
forward by Shri Satya Narayan Sinha,
the then Minister of Information and
Broadeastlng, and I am glad and
thankful to the Ministry that they
have not allowed the Bill to lapse.
They pursued it and they have now
brought it forward go that it will ful-
fil the requirements and the demands
of the newspapers which have been
made for a long time since the pub-
lication of the recommendations of the
Press Commission,

My friend Mr, Warior was referring
to the appointment of the Chairman.
He asked: Why is the Chairman not &
judge as has been recommended by
the Press Commission? Yes, the Press
Commission recommended it and the
Bill that Dr. Keskar brought forward
in the Rajya Sabha, in 1956, had in-
corporated that recommendation of the
Press Commission tg the effect that a
judge should be the Chairman of the
Council, But it was at the instance of
the Rajya Sabha that the clause was
changed. During the debate on the
Bill, some Mcmbers moved an amend-
ment for the appointment of the Chair=
man by a committee consisting of the
Chiet Justice of India, the Chairman,
Rajya Sabha and the Speaker, Lok
Sabha., That is how that recommen-
dation of the Press Commission,
though acerpted by the then Informa-
tion and Broadcasting Minister, was
changed. But even the amendment
made by the Rnjya Sabha could not
be put into effect because it put three
of the highest personages to decide
upon as to who should be the Chalr-
man, The Speaker, Lok Sabha gnd the
Chairman, Rajya Sabha, intimated that
they were not prepared to accept this
responsibility, That is how the pro-
vision that iz there in this Bill came
in. So. Mr. Warior is absolutely wrong
In making it a cause for complaint that
a judge was not put as the Chairman
of the Council,

Now. T come to the press and the
Bill, We are proud of the Indian press
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and I am proud of my own association
with it, A.chmlnr, in other places,
freedom comes first and the national
press comes afterwards. In India, the
procedure has been reversed, Here,
the national press comes first and it is
this national press that has acted as
the nursery for the Indian freedom.

The Press came first and freedom
came afterwards and all the persons
who had accepted service in newspap-
ers in the missionary spirit suffered
untold hardships and I should say,
even persecutions, to help the progress
of the frecdom movement, so that the
freedom movement might lead to the
consummation where we are now, That
is the proud tradition of the Indian
way and journalists themselves have
a very proud role to play in that tra-
dition.

There wag the question of freedom
of Press, which Mr, Dandeker raised.
By freedom of Press I wunderstand
only one freedom and that iz the free-
dom of the editor. In fact, the Press
Commission's entire aitempt was to
stabilise the position of the editor. If
the position of the editor is stabilised,
if the editor's freedom is ensured, then
the Press is free. If the editor is not
free, the Press is not free. This very
fact was referred to by our late Prime
Minister in the Forum of the All India
Newspapers Editors’ Conference, Re-
ferring to the question of freedom of
Press, he himself posed the question—
“By freedom of the Press what do you
mean?” *“Whose freedom?" Freedom
of every one involved in the newspap-
ers would lead to anarchy, I is the
editor who symbolises the newspaper.
The pewspaper has a status, has an
authority, has a prestige in the society
and it is the editor who symbolises that
status, that prestige and that authority.
By freedom of the newspapers I mean
the freedom of the editor and 1 ac-
cept it in no other sense, When I look
at the provisions of the Press Council
Bill, T only lock to the fact whether
it ensures the freedom of the editor.
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Thers was one complaing by my
friend, Shri Wariar, about the repre-
sentation of working journalists, I
think he has not carefully looked into
the provisiong of the Bill. I am
reading out the relevant portion for
him:

“Thirteen members from among
the working journalists, of whom
dgot less than six ghall be editors
of newspapers . .."

What does this mean? This means
that these six will also be working
journalists, Mr. Warior was speaking
in a way as if these six will be some-
thing separate from the working
journalists. That is not the way in
which I understand it. 1 hope the
English language itself does not take
it in that way when it says that
“thirteen members from among the
working journalisty of whom not less
than six shall be editors of newspap-
ers”, What is Mr, Warior's complaint?
The editors who come are bound to be
working journalists, Over and above
the fact that they have got to be
working journalists, another condition
is jmposed that they must not carry
on any business of newspapers and
must not own newspapers. At this
moment I can imagine of editors who,
though themselves acting ag working
Journalista, are really owners and man-
agers of newspapers. It is for keep-
ing them out that the provision was
put in this form

1 shal] refer to one more point. M-,
Dandeker was trying to make out that
the Bill is quite a monstrosity. He
referred to this particular expression
more than once, He has himself sug-
gested about 33 amendments. Even if
all these amendments are accepted, [
do not think the character of the Bill
will undergo any fundamenta] modi-
fication, Excepting two, namely, am-
endments numbering 25 and 31 there
is nothing fundamental that he has
suggested. If all his amendments are
accepted, 1 hope he will be satisfied.
Even it all these amendments are
accepted, the Bill will still remain for
him s monstrosity in spite of all the
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labour undertaken by him in suggest-
ing amendments.

In conclusion [ support this
This is the best thay we can have
under the circumstances, No legisla-
tion can be so perfect as to be a proof
against everything; no legislation can
be so perfect as will satisfy everybody:
no legislation can be so perfect as will
assure that there will be no complaint
against it. If our legislations could
be of that type, then the courts would
go out of function. Because there are
defects jn the legislation, the courts
come into operation. Ewven if there is
some dissatisfaction for some, let
there be no complaint about it. Ths
is the result of ten years’ efforts, I
should be absolutely sorry if these ten
years' efforts mean nothing. 1 assure
thig House that the entire newspaper
world will be eager to have this Bill
passed into an Act as soon as possi-
ble.

Bill

14.57 hrs,

[Surr Knmapmxar in the Chair]
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15 hrs.

Mr. Chairman: There ig no quorum.
Shri Raghunath Singh may resume his
seat for a minute. The bell is being
rung—Now, there is quorum, The hon.
Member may continue his speech,

Shri C. B Pattabhi Raman: May I
make one point clear? The hon. Mem-
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ber iz frequently referring to nomina-
tion. 1 may point out that Govern-
ment do not come into the picture st
all.

Shri Raghunath Singh: 1 never gaid
‘Government’. 1 was referring to the
committee of three members.

Shri C. R. Pattabhi Raman: They
can be nominated in the first instance.
Thereafter, the franchise is in the
hands of the council. In the first in-
stance, members are chosen from the
Federation of Working Journalists,
the All India Newspaper Editors’ Con-
ference, and two or three bodies like

that. Later on, there may even be
more guch bodies. In the first instance,
there is nominati by the itt

of three consisting of the Chief Justice,
the chairman of the council and &
person appointedq by the President.
Originally we had the provision for
selection. But the Working Journal-
ists' Federation wanted a judge to do
it. They gave evidence and they also
submitted memoranda, Then, the
Rajya Sabha changed it and said that
the matter might be left to the Chief
Justice of India, and his discretion
should not be fettered. In the first
instance, the Chiel Justice, a person
nominated by the President and the
chairman of the council will nominale
the members all of whom should re-
present only the interests concerned.

Shri D. C. Sharma: May | know
for how lung this Bill will go on?

Bhri C., R. Pattabhi Raman: Tt will
go on till 3.30 p.aL

Shri Raghunath Singh: Clause 4(4)
reads thus:

“ ... all the other members
referred to in sub-section (3) shall
be nominated by a Committee
consisting of the Chief Justice of
India, the Chairman of the Couneil
and a person to be appointed by
the President of India . . "

Shri C. R. Pattabhi Raman: That
will come later on
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Shri Raghunath Singh: The chair-
man of the council will be nominated
in the first instance, Therefore, I am
saying this.

Shri C, R Paitabhi Baman: My hon.
friend will kindly read sub-clause (5)
also.

Sbri Raghonath Singh: That will
come afterwards.

Bhri C. R. Pattabhal Raman: The
word ‘nominated’ has been used, be-
cause the working journalists wanted
it; they wanted the discretion to be
left to the committee,

Shri Raghunath Singh: 1 am talk-
ing about the formation of the com-
mittee. It is wholly nominated.

Shri C. R, Pattabhi Raman: That is
20,
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wgle 7 §oedfza & | A
g qrT B AET grir ) & adr
wawat  fe gfrn # el o fad
wifezgun & wer g #E ¥ ow
Mm I & ufafaly ® @ w
wfm = (g7 5@ a9 §f o dar
Qrar & wsmdr wandY ¥ fAn gy
IR ATEM

Shri C. R. Pattabhi Raman: | might
make one thing-clear. Originally the
provislon was that the Chief Justice,
the Chairman of Rajya Sabha and the
Speaker of Lok Sabha would do tie
nomination. Bug the Speaker and tre
Chairman wrote to us saying that they
might not be involved into it, because
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the Members of Parliament were also
there, Then, the working journalists
wanted a judge to be there. I just
wanted to give my hon friend the
history of it.

Shri Raghunath Singh: Whatever
the griginal Bil] might have been, I am
concerned only with the Bill as {1} 1
before us, and I am reading out anly
from that.

¥t qra & oy s g @ fe
wHamrgg o § w25 geedy

o & ¥arw 7 wree A6 En & dow
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TAET X 5 dam AN &

A, FrCgiefagl 1 ST g v aa

agi ov gAYy A g W fag-

art wrifedm 8, gfam W

sy gfm Y o g ag aw-

ferz gfmma &, ot draet g7 &t

WA g W QAWE EET & AE

Woageasizga 1 | dwaw

g7 gredt fad wd § =) aueg e

Fn g aa g AN aw
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g Afeameior 259 3w

Aag & @ § A1 ¥ Nfaiiy T

§ qg sy e g fe oifeie

deg vl wi qF fagrd £17 a1fig

fofon @ & oft 3w feaFama g

forzrk & WYt IR TP YA R §

wa gt wra gk & fec & ad
qavm fe ag 9T drErafam-

#z ®dvaT WANT 7T WEAEr

TR AWM H T M YA wE

w7 ®W R ¢ TR o A e

wan wfge | wk afefran oo

dwm 4T e\ W YT gw T

a1 W TR R T WeRTETE A ¥

forfgm @18 & wT7 AT ANE-EWT A

WA wTef Ter awr @At ¥ 20 &
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[t T FoE)
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it § 9 W AT gRT "T
forat st g &1 Iw OF fagrg wo TR
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a1 ¥feR s @ oAl fe
AT T T FW & e 0w
Tt A A Tew AW y A ol
Ceit e R o T T
T THT B e & W e Q)
Qrorft @ @ wiiva .
woer A4t @ ghan ) gw fofor o
1 99T & | 51 fE g Fm-ar &
adifivE ¥ oF et g § Wk
Rargy i i Tl )
arar & 1 gAfg g% 1 a<E A1 sraedr
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famww gt o gAR AR ww W@
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L 248 S|
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o da wafow faw & ww 4 @
(3) (T) & 13 A @ o A
dudt afgn safeew o 7 & 99
w1 ol Y7 &7 W wifgg o @3
Tt O Ay AN WH A g
i g =nfgy st e wraw agr R Ow
wifee sroE e R A g fam
% fir qg¥ &« @07 AT G 9 W Y
AT H & aw I ¥ W dwe
st @ ek Y am v aft
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& afer 3@ St 1 ofr A 297 fim
i ag Wt F1 AT GTECAT |

THI TFT & fF wT¥ ¢ T 3
(¥1) dag fravgar & —

“Six memberg from among per-
song who own or carry on the

business of management of news-
papers.”
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w37 1 wfawe ¥y aifgd fie & W
T HC /A
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i
3
73
3
.
:

Neafer & @t & @ ¥ gfe-
dta i w1 ww Ay W gRe-
tig w1 T ow fjar &1 st
Wt 3 dw @) gfeddw w1 fos
feat & wa¥ grere ot o
gfrtd= § ? q@ few & oqm ar o
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Wag ¥ Anfw s E owas
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w W wwarT ATl ) S e
arfrer oz e yfefo-
ol ¥ grg & wre g¥ew wmeY &, @
arzfra & gra ¥ A fie e Ffrew o
€15 afccw w1 o fokilfer @m
W R A oz o A T
w1 et &1 fag 8
e Az § fe afefogd & e
Wi wrEvs qE W W W
ot da 9 gfeid wgy £ @ Wy
A EiE? wwdt A wfae
o ST O § ? AT A O & A6
W R YR wfe ww e
ot T % wr g & T wmfe
¢? Rogwgmramgan g 5 faed wmw
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7 qIET W OF, TF 9T I9iH
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wif  fafafey  Fwre Y @-
o gt Infew 2z &1 i
FET w1 QO W e Aifen Wit
RATHAT 1 @ 7w Ko ey ) &
& &ww g fr ATy SurgA i
aawl, faar ofuewi, wgiina wir
oy uifs @7 qona & gdseA
&t smArgr wrafg N wET qIww
qutaz wd @ d fafer NEwE g
T A g & a) fer s
KO AT W aF gade & Ay
e § Al fewwdht ot wedt oo
fagrar aTET ¥ g &1 wEe
w7 AfeT W gt wAAmE A
srarqr ®Eaf & agt gwawma fwa
arr |rfge

Dr. L, M. Binghvl (Jodhpur): Mr.
Chairman, I know that we would have
another opportunity of deal.ug with
the various classes of this Bill when
we come to the ciause by cliuse cun-
sideration stage. 1 would, howewvar,
like to speak on certain aspec!s of tne
Bill which are not, in my humble sub-
missiun, altogether wholesone, But
in doing so, 1 would not like to detract
frora the welcome this Bill ceserves
It is une of those privileged R.ils, pri-
vileged on account of the fe.. that it
deals with the fourth estate ond pri-
vilegrd also becauvse jt ig tw'ie boec,
As you would recall, such a Bill was
brought bufore the House several years
ago but its birth was not really com-
plete in the sensc in whick birth i
recog yised in the raste sy:tem of India.
It has come again and I think the fact
that it hay reappeared reflec.s credit-
ably on the intentions of Government
to boing into being an @uionomius
body regulating the conduct of the
press.

T stould like tp draw the aftenton
of the House to 1 brief munut» of dis-
sent 1 had sppended to this Bi'lL I
must ray in referring to it th=t bv and
large. we found that severai of our
suggestiony were acceptable at the
joiny committee stage and, therefore,
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the urea of controversy or difference
of opinion has been considerably re-
duced. Nevertheless, there persist in
this Bill certain featureg; which I
would consider extremely objection-
able and unwholesome, In particular,
I would draw attention to a very ano-
malous inclusion and conferment of
power on the Chief Justice of India
who would now, under this Bi.l, non.i-
natc the chairman of the Press Coun-
cil, who woulg perform several nomi-
nating functions, I do not kaow how
the Press Commission felt advised to
recommend that these nominating
functions should be invested in the
Chief Justice of India. I eclaim 1o
know a bit of constitutional law and
it appears to me that it is altogetacr
improper, il not totally unconstitutio-
nal, to enjoin functions under g statute
on the exalted office of the Chief Jus-
tice which are essentially extra-consti.
tutional. The Constitution prescribes
the tenure of office of the Chief Jus-
tice and Judges of the Bupreme Court
and it is under the Constitution that
these judicial luminaries function. Tt
is under the Constitution alone that
certain functions can be enjoined upon
them. In trying to enjoin or impose
upon the office of the Chief Justice
certain functions in respect of nominat-
ing the chairman of the Press Council
1 think Government have disregard
the very framework and the under-
lving spirit of the Constitution of
India.

I had raised this point at the stage
of the joint committee, but ynfortu-
nately my objectiong did not prewvail
then. It appears that perhaps the
Guovernment had consulted the then
Chief Justice of India and made surc
that he would accept these nurrinating
functions under the statute. They
may have consulted and may have ob-
tnined his comsent. But it ir obvious
that no Chief Justice can bind his suc-
cessors in respect of assuming these
extra-constitutional functions.  After
all, n particular Chief Justice might
be inclined to take upon himsell the
responsibility of assisting the Govern-
ment or the responsibility of nominat-
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ing a person to be the chairman of
the Press Council. But his successor
may well turn round and say, “Tlus
is none of my functions, This is not
one of the functions prescribed by the
Constitution. Thig is not one of the
responsibilities and duties cnjoined
upon me by the Constitution, I ghall
noi perform it'. What will happen
then? A piece of legislation which
does not even anticipate elementary
occurrences like this is not a good plece
of legislation. Obviously, such func-
tions cannot be imposed or enjolned
upon the Chief Justice of Iudia and
his office. I have considered it appro-
priate to append a minute of dissent
particularly on this aspect of the
matter. I have said:

“I do not know what justification
there is for introducing the Chied
Justice of India in the prucess of
the composition of the Couneil
After all, the functions of the Chief
Justice are defined in the Consti-
tution and it is neither faw nor
proper to cast on that exalted
office a host of extra-constitutional
duties and gbligations, which may
not only be onerous but also em-
barrassing. By not delimiting in
detail the categories from which
the Chief Justice should excrcise
hig powerg of nomination wunder
this enactment, the Chief Justice
may well be confronted with a
complex and dilemmatic adminip-
trative predicament”.

How is it that the Chief Tustice would
be zble to pick and choose porsuns who
should fill these offices in the Press
Council? What superior wisdom,
knowledge or acquaintance wilh per-
sons or current problems in the field
of journalism could the Chief Justce
claim for effecting appropriate nomi-
nations? It appears to me that so far
as this aspect of this legislarion is
concerned it is altogether indefensi-
ble. Whatever may be said for the
consideration of importing tha element
of impartiality into this. I think the
considerations 1 have just pointed out,
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on account of the fact that the Chief
Justice cannot be the appropriate per-
son for making these nominaticns, far
outweigh the consideration of impar-
tiality which should, no doubt, remain
there, but which can be ensured in
ways other than this

1 would also like to mention &t
this stage that the composition of the
Counci] is based more on a cleavage
of classes and interests than on a piu-
ralistic and functional basis. I feel
that it would have been far more in
the interest of the Press Council if
functional interests were better and
more directly represented. It appears
to me that there is a greater aware-
ness of classes than an awareness of
functions to be performed by persons.

In this context, it also appears to
me that some of the expression used
in this piece of legislation are mnot
appropriate. For example, the Chair-
man is described as a whole-time offi-
cer. 1 would have envisaged a Chair-
man of a very high status, an emi-
nencea, not a wholetime officer. The
kind of buresucratic limitations that
appear to have operated in even de-
vising the phraseclogy, indeed In
afflicting the provisions of the Bill
with such phraseology, is evident in
a host of phrases such as ‘whole-time
officer to be Chairman of the Press
Council’

Shri C. BR. Pattabhi Ramam: The
Joint Committee struck out the word
‘honorary’. They wanted a salaried
efficer.

Dr. L. M. Siaghvi: 1 agree that the
officer should be whole-time. The
person discharging this function could
be a part-time person too. But to
describe him as ‘whole-time officer’ s
really to denigrate the office and to
bring it down. by sheer devaluation
in the currency being used in describ-
ing him.

Bhri Warlor: What more appro-
priate term would he suggest?
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Dr. L. M Singhvl: You need not
have it. [t was not necessary to say
‘whole-time officer’; it was not at all
necensary. For example, you do not
say that in other cases. In the Cons-
titution, we prescribe the functions of
a Judge. We do nol say that he s
a ‘'whole-time officer’, though he b
one. Ag a matter of fact, it is wholly
superfluous, a redundsnt phrasealogy
which has been imported into this
statute. 1If that were s0, we would
have to call the minister @ whole-
time officer, as also the judges of the
High Court and the Bupreme Court as
wholetime officers. It is wholly super-
flous and it might really detract from
the high status that we are contemp-
lating for the chairman of the coun-
cil. Now, the power to censor third
parties who are neither journalists
nor concerned directly with this auto-
nomous professional boedy s misplac-
ed power, misconcelved conferment of
powers. Obviously we are not doing
away with the Constitution merely
because of bringing into existence a
professional body of journalists such
as this council. We are not supplant-
ing courts either. Anyone else can
be brought in as a third party . .
(Interruptions), A proprietor could
perhaps be brought in the ambit of
this but T am talking of anybody, any
citizen. Their riphts cannot in any
way be abridged or affected by the
operation of this statute because this
statute is after sll subject to the Cons-
titution. T also submit that the coun-
cil which has becn invested with
powers of civil courts should not be
thought of as a tribunal, even a domes-
tic tribunal wholly supplanting the law
of the land. The frecdom of speech
guranterd in our  Constitution, the
fundamental treedoms that are cn-
shrined in our Constitution are and
must be preserved. This enactment
is in order to make these freedoms
more effective by making our Press
more responsible and making it freer
By making it a tribunal and seeking
to supplant the process of law under
the law of ths land, one would per-
haps be weakning the freedom that
we enjoy under the Constitution.
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Mr, Chairman, these are some of
the points which strike one as the
most fundamental in the composition
and functioning of the press council
At the same time as I said at the out-
set, the establishment of a body such
ag the press council is very muon to
be welcomed and reflects creditably
an the earnestness and the intentinns
of the government to bring this into
existence. It is a resurrection of this
body for this body lay in debris all
this time; as a matter of fact this body
had been resurrected under the pre=
sent government. It will have a
great role to play in bringing Into
existence large schemes of tratning in
cesponsible journals, in weeding out
yellow journalism and irresponsible
journalism and indecent and -rulgar
journals, The other day the uon.
Minister saiq that it was necessary to
bring into existence some uniform
body of laws to correct or to rectity
obacenity in the publications in our
country. It is very difficult to define
obscenity and wvulgarity. There is a
very real danger that In the name of
suppressing obscenily sometimes you
may be suppressing genuine litera=-
ture as happened In the history of
Uteratures in various countries. It
appears to me that in matters such as
these the press council, an autonomous
professional body, responsible, dyna-
mic, living ang resilient could contri-
bute a great deal. I hope that the
Press Council will rise to our expecta-
tions in this regard.

With these words, 1 welcome
Blill, while opposing very emphati=
cally the provision in particularly
about enjoining the Chief Justice of
India to nominate the Chairman and
to perform other nominating func-
tions under this statute.
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[Mr. SPEAKER in the Chair]
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1531 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE—contd,

BomEDiG oN CIVILIAN PoPULATION IN
AMRITEAR——cONLd,

Shri 5. M. Banerjee (Kanpur): Sir,
I call the attention of the Minister of
Defence to the bombing on the Zind
September, 1965 on civilian popula-
tion in Amritsar by Pakistani planes
after the announcement of cease-flre.

Also, we have got news that there
are reports that even after the ceuse-
fire Pakistan is sending some of its
troops to infiltrate behind our lines
and in other arcas bad characters
have been encouraged to infiltrate be-
hind our lines and to loot property, 1
want to know what the position is
about this matter also.

The Minister of Defence (Bhri Y.
B. Chavan); Sir, in one of the must
barbarous &nd indiscriminate bomb-
ings. Pakistani Air Force attacked
Amritsar yesterday at 4'15 pm. Two
B-57s and three F-86 Sabre jets of
Pakistan Air Force raided Amritsar
and dropped hombs indiscrim nately
in and around <Chheharta which
about five miles from Amritsar. The
pircraft ¢ime in at & low height and
and were engaged by our arti-air-
ecraft guns. The raid lasted five
minutes. Three bombs were dropped
about 400 yards away from tl Khalsa
College towards Chheharta in  the
flelds injuring a woman and a child
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and damaging crops. Threz oombs
fell right in the populated area of
Chheharta known as Pratap Bazar, 400
yards from the Chheharta Gurdwura
demolishing 40 houses and damaging
another 35. Dead bodies so far found
are 50 including women and cnildren.
The debris is being searched fir more
bodies. About 65 seriously injured
cases have been admitted in the hoa-
pital. Close to this populated ares of
Chheharta, another six bombs fell in
the flelds near the railway station.
This place is about 8 miles from the
aerodrome. All bombs were of 1000
Ibs. The planes did strafing as well,
as indicated by bullet marks on the
walls of warious houses. There were
no military objectlves in the vicicity.

Shrl 8. M. Banerjee: This unpre-
cedented, uncivilised and barbarous
bombing by Pakistan even after the
announcement of the cease-fire has
given a feeling in the country tha* this
was a calculated action and is a pre-
lude to further violation of the cease-
fire by Pakistan. I want 1o know
whether this nefarious act of Pakis-
tan against humanity has been brought
to the notice of the United NWatinns,
not only to the notice of the United
Nations, but of the entir: world, to
tarnish the face of defeated Pakistan?

Bhrli Y. B, Chavan: Yes Sir; we
have brought this to the notice of the
UNO.

Mr. Speaker: He wants to know
whether other countries also have
been informed.

Shri Y. B, Chavan: Other: steps are
also being taken.

Shri Daji (Indore): The hon. minis-
ter himself has characterised thigz act
as barbarous. Is it true tha* the gov-
ernment has information that [natrue-
tions were issued by the Pakistani
Command that as a cease-fire was
coming, all possible attacks and all
possible infiltration ghould be com-
pleted swiftly? Is it also a fact that
firing continued up to 3-33 this morn-
tng and might have continued a little
Inter also? In view of this, is the gov-
ernment thinking of taking steps to
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take up this matter as a war crime
and bring to trial the Pakistani off-
cers responsible for this, mos: barba-
rous and inhuman act, as in the case
of Nuremberg trial?

Bhri ¥. B, Chavan: We had some
information that such orlders were
issued by the Pakistani authorities.
Naturally we had to issuz instructions
to our people in the fleld that if any
attacks are made, ~ounter-attacks
should be made.

My Information is that in the
Lahore sector the fight continued till
3.30 this morning,

8hri Daji: What about making this
as a war crime before the U.M.?

Bhri ¥. B. Chavan: [ have given
the facts

off fierr wEAmw  (FTEEYT)
w1 wu qe AT & qrr fior w@w w1
oE A & wre druea vl § od
euraz e Wi fafew fese &
ge framf ot wf off 1 gw & T H e
areafaem £

Shri Y. B. Chavan: It is not cor.
rect to say that there was any rela-
xation on the cfforts of anti-aircraft
guns. Anti-aircraft guns went into
action yesterday. That was why,
because they could not attack any
military targets as such, on their way
back they took the very very bar-
baric step of releasing their bombs
on the civilian population.

ot aredt (fewme) - e wgiew,
qrfest drgraT gaw o e
wt Fraefy forar &1 oy ag Sl &
¥t ag s g fi g o7 e
&1 gA91 ) &%ar §, 91 a7 A ww
TN T GIWAT T gAAT GAT 3 A9 THA
I FY gzTaT WY gue g e fra
#fer w e s & e gwaT g
& o1 g gt & 9 O gewr ww aw
®T g § SET R 1 W3 T FW
o 7€ & fe g iy o o frzrrar
oY 99 & a1 gaTl "eere & ag fgarer
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WX BT wwad w ot A 5 g
®1 T FEEIC €T A 3. 30 A€
frg & afmaerey gatar Wt 7w
fror T

Bhrl ¥. B. Chavan: I do not think

the hon, Member js assessing the situ-
ation properly. It is very incorrect.

Bhri Indrajit Gupta (Calcutta South
West): Sir, we read in the papers that
a formal protest has been lodged by
our Government at the United Nations
regarding yesterday's barbarous inci-
dent. But in view of the fact that
attempts are being mrade consistently
in certain interested quarters to equate
the aggressor with the victim of
aggression throughout the conflict, may
I know whether the Government pro-
pose to take any early steps and effec.
tive steps to publicise this, yesterday's,
deliberate  bombing of civillans
throughout all the major capitals of
the world, because this has a very vital
bearing on showing the attitude of the
two parties concerned towards the
whole affair?

Shri Y. B. Chavan; Yes, B8ir; al-
ready action has been taken in this
matter.

ot Tt - e ogew, At
AT &7 W qqTH FAY wEEw A feam
t & 3w & a1 ¥ wo ¥ syaeay wngn
!

weam witn - atiiT e &
qaTw %1 oETe wArnEEw A ¥ feay
Afr ag Wi &3 @ I F A
OO g WY gy AT ) wF qTAAy
Ty @ g1 § fiv oy soavar w1 v
Fragafi awar g1

ot worat & oY wTy o ey
T W

W WEG W AT T A
i ik ol

ot arrfy - A0 T A O g
ity

wemw v - o & anw ¥ g
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Shri Buta Singh (Moga): Sir, I want
to know whether inadequacy of anti-
air protection displayed on this occa-
sion was due to gross negligence or a
part of approved military objective?

Shri ¥, B. Chavan: No, Sir.

ot nem (wfzer) @ wgr ag A
aw 7% & fr gury o oy wEi o @
T & fyonr€ & wndw @ fody o2 @
H § ®row wgdt wEnd 9wty
g¢ 1 v dar g A wur wOETT A
e et w1t agi & 1w SA K
fearema ¢ e fafas grandt o0 ot

TE

8hri Y. B. Chavan: As I said, steps
about publicity of this ma:ter are be-
ing taken and the suggestion made
by the hon. Member is one of them.

t dferc s dw (w127
vEadi #1 WA ¥ gem gm § fw
wHaE W1 MEYT & WL T W
it g | dE SR w1 g W
A qarm £ % Wy w1 o 3y fie a0
% T4 e d aw firt w7 feqn asamm
LA

Shri Y, B. Chavan: Unfortunately,
Jodhpur has been a consisten. target
of the Pakistan Air Force throughout
this hostility and there also they have
certainly made very  indiscriminate
bombing on the civil population. As
for details, I have not got the in-
formation here; I will require nolice.

ot wifere o den: 4
¥ arsrreri o oy o Arerg 3 ofr o mlt
oyt fieam R g ?

weaw Wy ;- ag w74 § fe oW
ot ororlrer A% qre AY £ o
Bhri D. C. Bharma (Gurdaspur):

The cease-fire was declared st 12.30
pm and it became effective at  3.30
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am, May I know if this guestion had
been put 10 any student of inter-
national law as to what the pgbligations
of Pakistan were under the inter-
national law towards carrying out the
cease-fire and, if it has been done,
what remedy has it suggested—whe-
ther we should go to an international
court or something like that?

Shri Y. B. Chavan: I do not think it
is a matter of any interpretation by
any jurist in this matter. The matter
was absolutely clear that the cease-
fire was declared. So far ss the
activity is concerned, it was something
which could be controlled by im-
mediate orders. BSo, it was very easy
for Pakistan to control the aircraft
activities particularly when the air-
craft was going ageinst civil popu-
lation which was against all canons
of morality and warfare.

ot armit : weTw wERT §W qATw
¥ warg ¥ @1 f qfFad of awh
srfige oY 1 77 #rw § fr T oY WY
WTATEY 9T gHAT FAT A IAHY awafan
o7 | ¥fea % a1 o o wgem .
%9 WETC ®1 AaTq wrAr wifgy fw

g aT% ¥ g I §Wg 9%

o, gat gart wgtA awry ¥ fe

M T ZaTdr T UTTwGE A @ ST

fHar 1 @81 AT WA § FAWT 57 A

WIA | AEE W OEY FT gATH § |

Shri Y. B. Chavan: 1 would like to

meake clear one or two points  that
he has raised. As far as the anti-
aircraft guns were concerned, they

went into action and it was only be-
cause of that that some of the military
targets were saved. As for aircraft
going in the air to take on those bom-
bers, the main difficulty about Amrit-
ar or any other area nearer the
frontir= is that these planes can sneak
in at very low altitude,

Shrl Hem Barua (Gauhati):
Is what they had been doing.

That
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Shri Y. B. Chavan: Therefore, it
was rather difficult to catch them on
the radar and to take them on in air
battle. That was the main difficulty.

Shri S. M. Banerjee: 1 have a sub-
mission that another point was re-
ferred to and I requested the hom.
Minister to reply about reports that
even after the cease-fire Pakistan is
sending some of its troops to infiltrate
behind our lines.

Bhri ¥, B. Chavan: We had anti-
cipated, with all this cease-fire and
other things, that their activities—
sbout infiltrators—will continue and
we have given strict instructions %o
our armed forces to deal with them
very firmly.

-

15.432 hrs.
PRESS COUNCIL BILL—conid.

Mr. Speaker: The House will re-
sume consideration of the Press Coun-
cil Bill, as passed by Rajya Sabha
Shri Shree Narayan Das may continue
his speech.

1544 hrs.

[Mr. DxpuTY-SPEARER in the Chairl

ot oy Treowr TR wers wEYEw
& qg vz w1 9 fr wwma § aw
darea & fag waa vt wamw i
I A aga f gEwmen g o
xdifay gw 3 wodr gfaura & wmaor
¥ o g F @A @ ogwRe
faw ufewr & &g @ foar 2

gnazWrarr g gt dw &
@ geTaTIad § 41 %7 § I, a4
g oo gfoum % fiwr & W
qrareew 121 ff § =8 amoraw ¥
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fag farmrt & ag g ger
wifgn 7g aft grar | g% wE O
g wwd &, afew g wrow 0z ¢ e
gaTt A # At wfwwiw  weimios
¢ o f§ ardafas o fafww gare
a7 AT w7 &, TAw A, fagaw
ar 3%t fufowme g @8 91 T &
¥ 79 % 1 A & forat ¥ e
#1 WEH KT KT L |

dar fs w€ waAg qRem A we
for wraraT S &, e s o meqrew
£ 2 quraTed & gurAw ¥ a9 e
7@t & e s 13 wrfeg 1 o @R
W awTATAd guTk 3w A &, o) -
afrw wa q7 fmrior #3% & aong 9%
T AT OT F T KLY F | A7 K7 w7
¥ fe gm 2w & faawr qdah & w3
g ‘gF 98" 77 W TN § A1 exmamn
gad wyd afeym & quraroE ®)
& § IAWT TEIEIT R § | &7 wa
F1 @z A% ®AT & OFT a0 @war §
za & fag w1l & o figmr
¢ afgq g9 awrarE A B oaw
®{ F{7 € AN KT AALTA FR
gmq 7g 1 gafag awar @ fs oR
At gt fdaw @y & fag o o
geqr &1 famior ffar smg o fe g
arar gatfem 1, foad sifg &% grzvi
¥ wan TAA ¥ agiman faa o

ag oY g7 omar & TaeTdl * Bk
fet wear At A fored farir 7
ww fwqy amg fie afz ®rf aurarooa
FX WTEE ¥ FTH T FL A AT IEE W
o frd=er ®%, WD ag wEdT qEwrd
LAl AN

afar oz wvasm AmE gk
fir ¥ wrafas a7 & OF Hear gt
arg | @ qeq ¥ foek ol T &
wTw §@ 4 wTv & ag fis N @
1451 (Al) LS8
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§ Wik & afen aafaee & oo qEt
a® & gawr g, afs g% fowy &
w1 fdty aftfeafa dar g ot =g oy
I wH 1 AT w6 |

I gFg § & O ara wg A
g, Forewy gavt wrreiy geg oft fawet
argw A ot wgr & oy am e | fw
§w wrafaw Wt aoqr w1 frmfr W@
& fag sub moal w1 Amwr wo
areft & Wi av G safer g1 wifgy
fam qx firedt TFTT & qoaT w7 ERY
T & % | Ffew Fawdy aw 3 0y W
orar § fw e wfeew =ara fawme
W oera v § g wwen & fw oWy
us & Hi6 afeew § IR @ w(w
w for 1 fie ot w1 3791 ¢ fadaw
grar fear w51 § SEwr g R WX
& wwa @ fe o s afezw samy
T g% | #fer we gt s afew
N @ & T e g, afc 7w @ ww
WY T ¥ HTC W & AT T T W
e & aren g awen § e
e fag ®r{ geo v E
wifge fis forer i arfeew & ga oo
) fedt gat & afcg wom a1 &%

FE0 am @k A & g
g fae ot e fag & 3t
& ewern § i afz oo seqr o fmter
A & afew grm a1 S adt g
o ¥ B % &) Afrfra AeaT ay
ot @ E 1 W qEer e w § e
wTw & o ¥ a@ ek freraw arnfy
&t TEwY aiw, TN STAE TF HEqT
wuf ot 3@ qr o fae oo g
mqﬁﬂﬂﬁﬁﬂ!"ﬁ.
o g AN ¥ FIC FET T qwan
8, %97 O st T @ fored oy @
weer w1 are die alw & ot ww
wex § 1 wivg o7 91 0% A0% @
o e At e wrd oo oft §
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[«fr sfrareraay )

ww & guwar g 5 w00 e ¥
o T T | @ ww ¥ frare
T 6 97 B oF wRer & W
arqey fieqr arir ag wAE Wt G
soqrel, A% st w7 fawfor & ot
ATY WTdR I ATHL FY WA § W@ T
AT WG

uw ity o foras o & =
Tewmn wgam § 9@ 9T W@ W arg
vy feeeq g a9 & e &
TW o @ wfwT g e o< &
W W@ %y § R fow e §
faers wr§ fa=r &1 sy O SW
wifes WO, T qEeTT W T Fear
& wweg R @ 99 WY IH Y g AT
a1 & gwwar § fie $1€ Qav qawTC
Forgs farerms fardraa 8) Wi wiw o
* = we g fowaa A s @
T wifaw o7 o frezy w2 @ @F &l
w! W aear w1 e g 9 aF w9
¥ ww Y £ & g | W & Ay
T Q¥ e W AT W Y e
uet & @ & gowar g fie oo £ ot
%A w1 wiforw W afg

aY W & ¥z o gy fadow §
g & du wifaw MNgwaA or @ g
g du w¥few & aga & &or fey o
frqmaimat e ag ¢ v G
Y oA AT AT Rt W S &
qwraA ¥ iRt TETC T T eI A
& #feT & wowen § e svd waa
&1 gaTawy ALY T ma & 1wy T @
fir ag S@ # cagaar * oo wOh
& gwwen f v 1@ woaT w1 ag WY wT
g wfgg fie o gt 2w ¥ dw @
gararoye § & Q¥ wwrErd Wy ooffE
g g W 91 fE eteifes & 0w
gl w1 ¥ wifg 1 QEr feum
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A ¥ wigwt & g =ifgg o+ &
T saTaT FH A AT @At | =
Tley fespwT 9T a7 ®wwmEA
By &t s fored forg fon 8% srifediem
w1 Aifew oY fear § 5@ wog & faee
¥ o 9w & o gawT 9T Wit
ufaw 7 wgd gu W fadgw &1 awdq
st § W s w<en g fiE ow ag
forti® qrr g &t gard 3w & ag A
ARG &7 ¥4 99 @7 § 9% 30
wTEe ¥ §T9 A A O O g T
afaer qasTiET 1 agt g9 g fored
T woreE fo o far wagw
o guEE ¥ gW 7 W94 @A W
¥ ¥ W @ § 99 wrew] N g
wr ¥ gATY qAwTT sgraw gt |

t Tle Wo waMfmet (®TUY) ¢
Iqreae wEET AR T AR i TiEwT
St w1 gey WA A oq el g F
TigwT ft w1 wrefw Eqw o W
T T WTAC FHIY ORI KT A
qT zfer a1 Y &Y e oz av A
IFM 38 ¥ fasg ool a7 &t
a1 &t | ¥ 7w g fw gg o1 afafa
Faré a1 Y & ag vF qf@re € wadr
& qura ¢ 1 ATAfaeza w1 @ O
afrmr g M i gmam i e vz o
wa 37% fau sw ofram & g ot
F1 A% fFar w1q g 43 oF g
ot o I 4 e wrf qawr qet
g At §r o ..

Q% STAATT W R A g W
g fie ®rf srary queT vy ff wft
quz & w1 T@q ¢

ot 3Wlo Weo wuifre : a7 wresy
it gt wAw T &7 YA ¢ WK
AT W &g ¥ AT o MR g T
a1 1 i ag woA! wEE w1 T W
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sl g A gl t Ml s
w9 8T § 1 yafeg w1 s wig
I8 3 50 7 W A ¥ wie fwa
g afer sv ag wmifmew & @
wrawe § A fagig & o1 Sad waw
8, 3 wAEY o T o A ST
3w At Fawet § a1 & Fean f fw Ay
TFT EIT W7 a9ETAT § W awAy
o1 99 #) awig 1O A 9fze | we
B TF aYg 1 &% g7 T e su
g & went @3, wans & g
T wt, faamc %%, 25-16 WRHl,
HHETT A9 w43 a1 & swwan
g fr 2 ww7 dif A= ¥ fasre v
aRt W & grem g {w ag wEw
oF sNHT w0 o\ ERw ¥ faw
waler & s o7 fF gvafaea &
FTHT T A191 w1 Ak 9% &S ar
a0 wfgr & e wor fed oA
a wft w1§ qeAT ®1 @ A1 IW =9 F)y
Fratg 7 art arfeg Wi @A W EE
e F Gt wfge 1 & qawar g fe
xa & w1 wdre w1 whiee fogr g
THT A 7@ & ) forw R ¥ oow ow
g =¥ w wafe ag woAr e
O KT AT ¢ AT € TAWT TIT GHAT
a1 3§ 9T g% wWO@ ¥ ufaw
qtT a%a & | W W7 AT T a|ew
o fpdy ot 07 WA g T &
fair g7 @1 9a% fasg gn Wi A1 A
w7 ErEwT aa ¥ 47 Froar ar
ag &1 I TEAT ST AT w § wF
£ wft ak fag adim g w0 &
wawan g fir fedt frné Forq foar
waar w1 ¥ faers HiE zwwaw woq
=% F1 agad! w1 gfz § awoa &
yiz 39T &t gt w6 F whT T
Y ghit it et wfidz & agt enF
fasg 3.7 wiiw T8 FrgriT 1 @
& awwen g s ag a1 wfage w1 frafem
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% & ¥ oag e afr o
atfgy Wi @y nw Tww gfeewie
SiEET A 7 g7 A afEze ¥ o faw
& maw ¥ awl ¥ § a7 waras
o7 57 77F ¥ wif waeq g@ faw
F w2 # W wravawar qt § Ay
frrar ot TEwT & womrer ¥ WlT
Fr |1 AT FY 97 I 9l iwur fe
Ug T &TE § W7 O w60 § v e
a7g ¥ argaT w5 R § awy
7 g AN A gt o g3 go
wrEHt w7 ¢ o1 ow wfufa & o
¥ FT7 mad! d37 (S 0@ vy ) am
wed & wnfew ot afl Dar § AR
9T 7w & af g% wner ey @
w7 At & 97 97 9% ag A
#1 awea Wiy ¢ o) awft M7 97 g
watgz dar gt & fw g Awan
T A ®Y 18 6 F7 06 o wl
T w7 & ) #few 9T gw I EE
femw & faare w2 M S9¥ pmi fan
FIf €% g & vA WA ¥ 7 af
&1 & s & fag ag wgmrwgar § fe
W @ Ffer, oF wnem dX f,
oF T d30A § W7 T 6T OF R
78 & myq gaat &% fag wr § W7
aF qfrre g8 97 vivaTqEE fawiz
w7ar ¢ v gt & wo (e g
wgEt €7 1 T 97 /u w1 AT e
s wr ag afiez g AT o1 g
Gagi R & 7 gw wwd & fw ot
§ dwmeEy & on wdt & e Ay
afaftza wre § e ow 27 feam
& &1 hEAT & e & 1 o sgfer i
fr g% & w7 w1w & fore off o dwmm
# ¥U1 gx miTAgEE WV 3T famrw
gl &t fw worsq fodad & ox
¥ fag = gd s wifea § 7
gafag g7 smg T, qAm oY T
e sfaa afl & 1 @R axt aw
¥ fagia €1 am § o v g
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[sft a0 wo I

g AT & AT g AT w5 e |
O § FifE amv gty saaear
W R T wRer vy Al g ¥
AT WAV g 4y ¥ AAwE A A
¥ | = wfeda & 71 gw g § ey
o WAt w27 @ § 7 ¥t wfRww g
o @ Y gw dwwwda A agt dar 2@
¥ W ot A & 79 mgt o are e
& oftare & ¥ dwneda 1 210 w1 Ew
fagrar =gy & 1 q@ At wrf Guy ol
wmar & s g7 w9 & worae o)
9 ®1 AT WA wT R E

ox T w1 gH AT gEa w0
& 1 ag ama = R B g 2w wcafeew
&1 &L TET W1 TR0 & 1 59 2w W
Todftfos gfeew At ot wfg @
Zar ¥ o FAdTAT WY W weeTdy o
TANT NEATX 6T #§ 8 qw & Gt
A ¥ qrwaty wga frar ¢ & gemn
g W S fs gurt arf wrer A
¥ oF 3o tfagw aw fear sz &
wY 3% wrwan § fr v 2w & acafeen
w1 ¥frara 5w 2w 1 gail 1 chere
tlmmﬁﬁ'ﬂ'arﬂﬂw,‘lm
widt o dro ard fammafor §& my-
qea T2 § | FaIT & @I 6T FIRs
o1 min v faoei §& wETgEe
X woifeon & o ¥ @ § fogiv
fe & ¥ w1 "ot o fanwero 4,
weAT faaft &Y s ayar A &ar o
¥fer ¢ fai w gon § 9w v A
T Kot e T aTE g 1 R g
aff wren f geafaow a=werT §
ag g wwa § fw g geafmew @
¥ $w a=wr g1 | ag afraa na g
fig oot soft ag w% wH ey 20
T TS T F w7 fagar § | gewican
¥ graeg § §9 A0 ¥1 qg saTe wAw
t fr = gsamfm #1 atew ofuew
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da dar farat o awar § o g9 @i
J g & g7 967 4 O #
A & wowman § ) gAafedl & i
fir w1 g% oF frwr 7Y @i w< f
w1 Gy § 9gi oW qEwiar & 0g
A v d ar T T2 L Ew § | OF AT
o1 6T W WEal 1 TF I q4q7
o e far T wC AN £ W
2w FY g wW A ¥ OF a7 T wwdy
21 zw wuA fogmr & qofes oo
gm@ & Awiew gw 2w € vwnfa
1 oF 415 3 ¥ § ag AU TAE
exta & orft § 1 77 foumn ¥ o
mar i 1w avg & & 9ot fammamn
w1 §H IW WY AT W g@AE w7 B
wTHATT gY §EA | TEIA g qE
vanT fred wwiaw w1 g &
ford, a% wmmT Tw WA ® FG@
¥ fou, o gue, 997 T AT wea
==, &, w1, fafew @ & waas
=+ | 9g gWim # feafa § 17 famen
r &% el ox fraaw s wfge |
ag fafves w7 & aeafesw o Aifa &
a a¥ qAF ¥, 1 7g TH 7 § Fore
fir g% @ o & oft anfeeeT &
S WA &1 T w7 T Ry
f 9 inT @O g WG ¢ | F 7
g fr aga ¥ il 77 v § 1 AT
Aga ¥ wAEEY And & a1t ¥ e
fs 37 & a6 o Ad & A
¥ Aw  aAgAT A0d ¥ wmy e o
qdiw foer &

16 hrs,

IqTW AERAT . A OREAT
wre &1 A9 fae & aew w40, o
7z T "y 9y § 7

st awie wo wifert & ¥8 WT
qHT ATEAT

FIisTw wgn A e ag s
taw gom wmaw wrd W@
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16.01 hrs. !

CIRCULAR RAILWAY IN
CALCUTTA®

Bhri Indrajit Gupta (Calcutta
South-West): Mr. Deputy-Speaker, I
had asked for this half hour discussion
on the basis of the most unsatisfactory
and evasive replies which had been
given by the Ministers in reply to the
questions asked here on the 10th of
this month. T am very sorry to find
that the Minister himseif is not pre-
sent here, today.

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
8ir, he is just coming;, he is in the
other House.

Shri Indrajit Gupta; The burden of
my contention is thut on the basis of
these replies which we have listened
to the other day and which are part
of the record of this Parliament, it is
quite obvious that an attempt is be-
ing made again to shelve this whole
question of a circular railway for
Calcutta indefinitely. 1 am charging
that this is a deliberate attempt to

bypass this whole question and
to adopt delaying tactics all
over again without having the

courage to say openly that for some
reason or other—I do not know what—
Government seems to be opposed to
this whole idea of a circular railway
which is now the unanimous demand
of the entire people of Bengal, of all
political parties as embodied in  the
unagimoug resolution adopted by the
Staty Legislative Assembly on 26
Ma this year.

The urgency of this problem, the
need for a circular railway in Cal-
cutta is not capable of being seriously
disputed now by anybody, but un at-
tempt is being made by the Railway
Ministry to minimise it. I hope this
discussion will at least help to throw
some light on the mystery  behind
this. What are the forces and factors
operating behind the scenes and in

whose vested interests is an attempt

*Half-An-Hour Discussion,
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being made once again to hold up this

whole project?

The other day, the Minister and his
Deputy told us that once again this
whole matter is going to be referred
to a committee which is going to yo
inlp this whole question and study it
in conjunction with similar traffic pro-
blems of Madras, Bombay and so on—
other cities as well. An  impression
wai sought to be given that there is
still much to be said on both sides of
the question, a circular railway and
alternative means other than a cir-
cular railway have yet to be properly
assessed and, therefore, there is need
for still another committee,

1 woulg just point out that this is a
thoroughly lame excuse, for the
simple reason that this malter has
been investigated and studied for
years together and on more than one
occasion. I hope the Deputy Minister
knows that in 1947 under the chair-
manship of Sir Padamji Ginwala, the
Tarminal Facilities Committee had
already made a thorough investigation
of this questi and rece ded
that a eircular railway is g must for
Calcutta. Again in 1853, the Govern-
ment of India set up & Committee
whose chairman was the last 8ir 8. N,
Roy which investigated this whole
question again, and again recommend-
cd with slight modifications frem the
Ginwala Committee's report that a
circular railway was not only neces-
sary but feasible, and outlined a de-
tailed plan of how to construct it, be-
cause, as you know, a circular rail-
way for Calcutta really amounts to
nothing more than an extension of
certain existing suburban lines which
are already there in the northern and
southern parts of the city and require
only to be extended and completed so
that the cirele round Caleutta might
be complete.

Again in 1838, th¢ Railway Minis-
try and the Railway Board them-
selves appointed & committee of
which, Shri Sarangapani, considered
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to be one of the most eminent railway
engineers, was the Chairman.

That committee again held in favour
of a circular railway and worked out
the detaily also and estimated in 1958
that the cost would work out to about
Rs. 7 crores. In recent times we had
been told by the Government that the
cost was estimated io be Rs. 50 crores.
I do not know how Mr. Sarangapany's
estimate of Rs. 7 crores turned so
quickly into Rs. 50 crores. Anyway
there is that report on record. Again
from 1063 onwards the Calcutta Met-
ropolitan Planning organisation known
as the CMPO has been conducting
studies into this very same question
and they also have given their sug-
gestions. Nobody has ever disputed
the need for a circular railway and
no one has ever seriously suggested
that there is any other possible al-
ternative in the near future. Every
now and then we hear, sometimes
from the hon. Minister himself, that
he is considering the possibility of an
underground tube railway or elevat-
ed rallway like the mono rails he has
seen in Japan, If I may say so, all this
is talking about castles in the air
because an estimate was made by
French experts who were brought by
Dr. B. C. Roy several years ago and
a considerable amount of money was
spent gn those experts also on this
question of an underground tube rail-
way for Calcutta. These French ex-
perts had also estimated that an un-
derground tube railway would cost
not less than Rs. 400 crores. Techni-
cally, as an engineering project, may
be, an underground railway is pos-
gible; 1 do not know. The cost is
prohibitive. It is known. It doeg not
require any further studies, If further
experts from the World Bank or the
Ford Foundation are to be brought
here by spending several lakhs of
rupeas, that will be anly to confirm
this fact. The fact of the matter is
that the cheapest and most feasible
and most realisable scheme at the
moment can only be a circular rail-
way because as 1 have already said
the existing suburban tracks of
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the eastern railway and the Cal-
cutta port commissioner's own rail-

way are already there, both in the
northern and southern parts of the
city. All that ig required by proper
planning is the extension of these
tracks to complete the circle around
the city, of course with electrifica-
tion. This can be done. Everybody
hag said, all these committees which
I have mentioned have said that this
could be done within a reasonable pe-
riod of time and at a much smaller
cost than any other possible alterna-
tive project. Despite that we were
told again the other day that there
must be another committee. I think
the Minis'er said that it has some-
thing to do with the Planning Com-
mission, I do not know whether it is
the direct concern of hig Ministry or
the Planning Commission. Anyway
the matter has been relegated again
to a committee.

Now, I have referred to the resolu-
tion of the West Benga]l Assembly of
the 26th March, 1985. T have no time
to gn into the wvarious observations
which were made by members be-
longing to different parties. With
your permission, I will just quote one
or two relevant remarks from the
speech of the Minister of Finance of
the West Bengal Government, Shri
Saila Kumar Mukherjee winding up
this debate in the House. He pointed
out that the total number of transit

passengers from the suburbs who
entered Calcutta every day was
737,815, Of these about threa lakhs

disembarked from the trains at the
two railway station: that are there,
Howrah and Sealdah. The traffic pro-
blem of the city,—I think it is very
well known to Shri S. K. Patil and
I do not mean to elaborate it—has
reached almost breaking point and it
has become so acute that any further
burden and strain on the road system
in Calcutta will lead to a complete
breakdown and utter chaos. The
Minister said:

“The Railway Officials here who
have been associated with the
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particularly during the peak
hours, created by the heavy
influx of commuled traffic at
Howrah and Sealdah Stations;

(ii) minimise the risks of mo-
cidents to tramwayg and bus
passengers; and

preparation of the Circular Rail-
way project feels that the scheme
is technically possible and want-
ed to give an estimate after u
detailed survey for which they
wanted a sum of Rs. 3.5 lakhs."
For carrying out the survey, the
Wes. Bengal Government hsy agreed
to bear the cost of the project survey
by the Railway Board officials. Mr.
Mukherjee then goes on to say:

“I have written to Shri Patil

(iii) relieve the present hazsrdous
and intolerable crowding in
the city’s buses and trams;

requesting him to ask the Rall-
way officials to take up the survey
immediately so that the scheme
could be included in the Fourth
P.an. In view of the great im-
portance of the scheme, Govern-
ment of West Bengal have also
agreed to pay the amount which
will be required for the project

This Assembly s of the opinion
that the proposal for a Circular
Railway for Calcutta, which can
effectively and immediately meet
this problem should be taken up
by the West Bengal Government
with the Union Government
forthwith for its early implemen-
tation.”

survey ae It is so vita] not only
to the problems of Calcutta but
to the entire West Bengal. I have
aleo pointed out both to Shri SK.
Patil, Minister for Railways. and
to Dr. Ram Subhag Singh, Minis-
ter of State, that the Circular
Railway would primarily be the
tacility for the suburban popula-
tion who are now coming from
outside and get down at the How-
rah and Sealdah Railway Sta-
tions.... T have also pointed out
that the number of commuted
traffic of daily passengers which
is coming from outside has been
increasing with the introduction
of electric railways and the situs-
tion will get completely out of
hand §f the Circular Railway pro-
ject for Greater Calcutta is not
implemented forthwith....I may
also mention that the cost as at
present estimated for an under-
ground railway is approximately
Rs. 10 crores per mile, whereas
according to the Rallway estimates,
the cost of the circuler railway
would be only Rs. 2 crores per
mile.”

After that, a deputation came on
behalf of the State Government gnd
had discussions and so on, and now,
the other day, when the questions
were asked, we found that the whole
mater i¢ being relegated to some ne-
bulous committee which has not been
set up and whose termy of reference
even are not known.

All that 1 want to say is that pri-
marily this is a burning problem for
the ordinary citizen, for the middle-
class and the lower middle-class peo-
ple, the office employees, the warkers
and al] working people in Calcuita.
They are vitally interested in this
Who is not interested in 1t Who I8
opposing it? Whose interests can pos-
sibly stand in the way? Whose pres-
sure is leading to this contlnua] re-
luctance and rc real on the part of
the Ministry?

1 would say that first of all it {s the
businessmen. In Chitpur which, as
you know, is in the north of Calcutta,
where there i3 the railway yard, these
businessmen are therc and along the
whole of Strand Road which leads
from Howrah station to ithe Dalhousie
“That with a view to— Square. From time immemorial, these
(1) remove the acute traffic pro- big businéssmen, business firms, have

blem of the city of Calcutts, got thelr godowns and goods stores,

Then this unanimous resolution was

adopted, and it reads 8s follows:
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where they keep all their commodi-
ties which are kept for loading and
unloeding purposes, and because the
construction of this circular railway
may cause a little inconvenience to
them, some godowns may have to be
shifted from their sidings and some
arrangemenis will have to be made,
these people have looked with dis-
favour upon the scheme of circular
railway. That is purely for their
own narrow, selfish interests,

Secondly, there is the Calcutta Port
Commissioners who, just because a
part of the Port Commissioner’s rail-
way track will have to be employed
for completing this circular railway,
have always been taking up &an
obstruc.ive attitude that it will cause
a lot of inconvenience and trouble to
them. As you know, a very large
number of members of the Calcutta
Port Trust arc glso precisely these
big pusinessmen.

Thirdly, another explanation I can
think of is tha! a circular railway
could be built by our own Indian
experts. Our owp Indian railway
engineers and experts are perfectly
capable and experienced enough to
construct this circular railway. But
if a monorail or an underground, tube
railway must be built, we will have
to run to the World Bank and the
Ford Foundation to get forelgn ex-
perts on huge salaries and import all
the machinery and equipment wand
material from abroad.

Therefore, | wan: to charge the
Minister with continually reviving
this idea, over and over again, of
some alternative to the circular rail-
way because he wantg to please these
people like the Ford Foundation and
the World Bank. Without their help,
all these newfangled schemes, which
will cost a tremendous amount, can-

not be constructed, whereas a circular’

railway can easily be done by our
people with the existing resources,

In conclusion, I would say, the
minister knows that Calcutta cannot
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be called merely the capital of g
State, It is a national metropolis both
in the composition of its popula.ion,
its imporiance in the field of com-
merce and industry and everything
else. This kind of step-motherly
treatment is being given to it conti-
nuously and a discrimination is being
made in the matter of transport
between Calcutta and cities like
Madras ang Bombay, which have had
suburban electric trains running
right into the heart of the city where
the offices and commercial centrecs
are situated, for years. But Cal-
cutta has been deprived of this faci-
lity consistently.

The minister knows that the West
Bengal Government has produced a
brochure, which they must have stu-
died, in which all these points have
been broughg out very clearly, They
have said both Bombay and Madras
have been provided with railway
facilities to carry the commuted tra-
fiic and 1 believe even Delhi is going
to have a ring railway. Calculta is
the only city which is deprived of
this. If for any reason the govern-
ment has really made up its mind
that it is not going to go in for a eir-
cular railway in the near future, in
the four:h plan, let them come out
and say so clearly.

Sir, I will conclude by quoting one
paragraph from a leading editorial of
the Calcutta Statesman, which is I
think quite a responsible paper. After
quoting the statement of Mr. S. K.
Patil in Calcutta in which he said
that the circular railway “has to
come”, the Statesman says:

“That this retreat from his posi-
tion of the previous month was
no accident scemed confirmed on
Friday, when in Calcutta the
new Chairman of the Railway
Board, Mr. Kripal Singh, called
the project a “sensitive ques-
tion" and refused to go beyond
Mr. Patil's remarks. No wonder
the State Government talks of
“a strange difference” in New
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Delhi: the wonder is it does not
use stronger language. Mr, Patil
needg to be firmly reminded that
the World Bank called neglect of
Calcutta the major blot on the
nation’s Third Plan, let along
the Fourth. Instead of heeding
this warning, the Centre seems
to be giving the city the same
run-around it gave the country
over the small car project.”

I do not wish to say anything more
and I hope the minister will state
clearly what the position is.

Shri H N, Maukerjee (Calcutta
Central): Mr. Patil hag been pro-
lile of promises. I remember his
having sald in this House that there
would either be a circular rallway
or underground roilway, which latter
he preferred, for whatever may be
the reasons. He has been prolific of
promises, which he has never per-
formed. I have seen gtatements in
the press suggesting that the rail-
way ministry is intending to wash
its hands of this matter by pointing
out the civic authorities of the
Caleutta area should undertake &
circular railway or whatever thay
wish for. 1 wani to have a cate-
gorical statement from the minister
and no beating about the bush, ms
to what exactly is their intention,
whether they are going to perform
the promise given repeatedly regard-
ing the circular rallway

Shri 8. M. Banerjee (Kanpur): Is
the minister aware that recently
after a ghastly apecident in Calcutta
there is a restriction that more than
40 or 50 people—I do not remember
the exact number—cannot travel in
the buses? Otherwise, they used to
travel hanging in the buses. There
is a restriction now that anybody
travelling bevond that number wil!
be prosecuted and flned Rs. 150. T
think a similar restriction is being
brought on the travel in tram cars
also, Under these circumstances,
when the population of Calcutta has
increased, T want to knew whether
the Calcutta will have this elrcular
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railway in the fourth plan and if
not in the fourth plan, whether the
work will start in the fifth plan.

Shri B. K. Das (Contai): 1 find
that from time to time so many com-
mitlees have been formed, one by the
Government of India, one by the
Railway Board and also others. Why
is it that the Planning Commission is
forming another Commitiee and the
hon. Minister told the other day that
it is their responsibility and they
have undertaken to do it? May I
know whether this will be the final
committee or any other committee
will come about for 5 final say in
the matter?

Dr. Ranen Sem (Calcutta East):
Sir, nearly six months back, in the
course of a discussion with regard te
this circular railway in Calcutta, the
hon. Railway Minister stated that it
is a question of money. He also
stated that there will be a loss of
nearly Rs. § crores every year in
running this circular railway. I
want to know whether, in view of
the fact ’that Calcutta has become
the centre of the eastern Indian
States where in the coming flve
vears, according to the lalculstion
of the Calcutta Metropolitan Organli-
sation, there will be nearly double
the number of people coming to Cal-
cutta, the Minister thinks it proper
or not to spend a little sum of
money for the development of Cal-
culta transport in the farm of provi-
ding this Calcutta ‘circular rallway
so that the congestion at least within
the coming two or three years will
be lessened and the life in Calcutta
will become p little easy?

Bhri Mohammad Ellas (Howrah):
Sir, we know that another assurance
will be given just now by the hon.
Railway Minister, I only want
know for how long these vague as-
surances will be given to the suffer-
ing people of Calcutta and when ac-
tually the Government will take a
decision to build the circular rail-
way. I want to know the exact time
Y which this circular railway will
he built.
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Shrimati Remuks Ray (Malda): In
vlew of the assurance given by h:
hon. Minister earlier and also in view
of the remarks of the World Bank
regarding the special position of
Calcutta as apart from the position of
other metropolitan cities which do
not have the same kind of over-
crowding, I want to know specifically
whether the assurance that ths
Fourth Plan will contain the circular
rajlway is golng to take plice or not
or whether any other committees are
going to be set up about it since so
many committees have already re-
ported on this?

8hri C. K Bhattacharyya (Rai
ganj):; I want to know from the hon.
Minister whether his attention has
been drawn to g recent announce-
ment by Caleutta citizens led by the
Mayor of Calcutty that because of
the transport difficultv major trains
should not be allowed to come to the
main station but they should be
halted on the way and passengers
got down and diverted from there—
they have suggested Dakshineswar—
to the different parts of the city?

ot fira v (wfegre) : t=w W

& fafaw wwgi ox fafew =g 97
& i wt zrar & 1 & arAA wEat g,
fergem v ste s wmed &, fw
Ty T g TR A e § a1 Ay
@Iz § A 34 ® WA Howgr e g
fpadft € T3 o1 o=z Q ofrzdr q¥Q,
o w917 wfawe ¥ garea w9
¥ wraT A qgar § fed & o 9x
o e Imw ARz F g afeas
¥ T4 A W W AT AT
W AT il w1 dwE qgowmiEw
Fafirere svaw ot qurE &A1 TET &)
Shrl Dinen Bhaitacharya (Seram-
pore): As it has been amply stated
here by Bhri Indrajit Gupta and
others, that during the peak hour®
Calcutta becomes horrible and it be-
comes impossible to travel from one

part of the city to the other, may I
know whether in the meantime, s0
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long as the circular railway is no*
coming up, 8o long as the scheme is
not finalised, the Government has
got any alternative plan for lessen-
Ing the congestion and traffic diffici-
culties in Calcutta?

The Minlster of Rallways (Shri
8. K. Patll): Mr. Deputy-Speaker,
Sir, I do not know how to deal ade-
quately with such a vast and com-
plex subject as a circular railway for
Calcutts in such a short time,

ot gew ww wwam (aTA)
YT SqATAT FT AATH § | Ty W@ wwEA
w1 faug & fam & foamar &Y & 1
7 zar § o wrw # g7 8 gww
Zardt w=i w1 v orar § o fedt ot
fazidft azer &) w=t &1 a1 AT 0
g #fad fis gurdt Wi & o= ager
&2 gu & ora fr wiww & ¥aw 1292
& &\ w1 Wl wgiaw & vmw B
g & fordr g aeeal ¥ oY wrawrw
LU A

Shrt 8. K. Patll: [ can assure you,
Mr. Deputy-Speaker, and my hon.
frlends, Shri Indrajit Gupta and
everybody, that there is nothing like
any prevarication or any avoidance
of responsibility so far as the Minis-
ter is concerned. 1 have been a
transport man all my life-time, even
before I became a Member of this
hon. House. Therefore I know what
transport means to a city, specially
to a city like Calcutts, which is the
biggest city of this country. There-
fore, you need not convert me oOF
convince me of the neccssity of some-
thing which has got to be done
promptly and immediately.

But I can tell you some of the
difficulties which are not mine. 1
have not created them; but they are
inherent in the situation. They have
got to be met with—there is no deny-
ing it. It is as to how to expedite it
with the cooperation of every agency
that is available to us,
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Some of the facts have got .0 b:
remembered. It was only in October
1964 that the West Bengal Govern-
ment sponsored the scheme of
Calcutta circular railway as proposed
by the Calcutta metropolitan organisa-
tion and the need for undertaking an
engineering survey and commencing
the scheme with phase I as 5 Fourth
Plan scheme. It was not even one
full year. The financial implications
of the Caleutta circular railway
scheme were worked out by the Rail-
way Board and it was found that the
acheme would not even cover the
direct working expenses of about Rs.1
crore and the scheme will cause an
annual loss of about Rs. 437 crores.
It was also found that the scheme of
Caleutta circular railway, which was
in effect for an elevated railway,
roughly costing about Rs. 50 crores
cannot be accommodated within  the
tentative financial allocation of new
lines made in the Fourth Plan which
is of the order of all told about Rs, 60

crores.

The scheme of Calcutta elevated
railway was also discussed hy the
Railway Board with the Member
(A.&T.), Planning Commission, who
was advised that the responsibility for
taking up the Calcutta elevated rail-
way should not be that of the Rail-
ways but of an independent autherity
which may also be responsible for
buses as well as other internal trans-
portation of Calcutta. They said that
st the instance of the Railway Board
the Planning Commission agreed in
April 1985, some six months ago, to
the setting up of a committee of ex-
perts to examine the transport pro-
blem, and its solution, of the metro-
politan city of Calcutta. This com-
mittee would later on make a similar
examination of the cities of Bombay,
Delhi, Madras etc. That will be later
on; after Calcutta. Calcuttg is prio-
rity number one. This committee will
inter alia examine the need, feasibility
and financial implications of the ele-
vated uilwa, or any other system or
means of mass transit to meet the
requirement of traffic in the city of
Calcutta. The Planning Commission
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have advised the West Bengal Gov-
ernment in August, 1965 that the pro-
posal for the study team on metro-
politan transportation to be constitut-
ed by the Committee on Plan Projects
has been decided upon,

Then, the transport problems of Cal-
cutta, it will be appreciated, are close-
ly linkeq with the present and future
use of land in the metropolitan ares.
I do not go into other details but I
can point out that it is not solely the
responsibility of the Railways. The
Railways come in because the Rail-
ways have got the technical know-how
of how to build railways. We have
¥et to think as to what would be the
administration which would be neces-
sary for the purpose wherein the Cal-
cutta Corporation, the West Bengsl
Government and the Government of
India—all three—have got to combine
and come together. | do not know
what ultimately will be the modus
operandi that will be suggested. But
surely these are the matters to  be
taken into account.

Shri Priya Gupta: How long will it
take?

Shri 8. K. Patll; As to how long it
will take, etc., It {s beyond me to say.
If anything Is to be done for expedit-
ing it by me, they can rest assured
that I will be even more eager than
themselves to see that it must be
donme. 1 can see the transport pro-
blem of Calcutta. I can even say, In
terms more emphatical than the Mem-
bers who have spoken on that subject,
that it is really something which has
got to be set right immediately. It is
generally sald that because there are
some railway llnes, the circular rail-
way is a very easy one, It ls not so.
Although it is difficult, it has got to
be done. T am not merely putting it
in a negative way or anything of that
kind. It has got to be done. Techni-
cally the elevation of track is involv-
ed at many polnts. It is a congested
city through which the circular rafl-
way has got to be taken. All those
things are really technical; there is
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the engineering problem and all that.
But the problems are not insurmount-
able. I am not suggesting that.

Instances were given that we are
giving  step-motherly treatment to
Calcutta. 1 cap assure my friend that
at least in my own behaviour I have
not made this distinction at all as to
Calcutta should not get anything. 1
say, Calcutta must get the highest
priority because of its population—it
is the largest. It is not hecause of
any other reason.

What he described abcut Bombay
was done ages ago $0 many years agu
—that is also the D.C. traction. In
order to get A.C, it is very difficult.
Money has to be found for it. We are
not thinking about it unless other pro-
blems are settled.

So far as Delhi is concerned, what
is being done is not the ring railway
or any other railway. It is for the
passage of the goods traffic because
there is 30 much congestion. . . .

Shri Priya Gupta: It was subse-
quently said in  this House that it
would be the ring railway for pas-
senger traffic.

Shrl 8. K. Patil: I do not yield It
is for the goods passage.

Shri Priya Gupta: That is not the
way of talking. ...

Mr. Deputy-Speaker: Order, order.

Shri 8. K. Patll: | do not learn from
my hon. friend. The hon. Member
was connected with Railways for some
time and, therefore, he can bring all
his vast experience to bear upon any
problem concerning the Railways, But
we are thinking of the circular rail-
way and not the railway to which the
hon. Member is associated with.

SEPTEMBER 23, 1865 Railway in Calcutta 7312

(H.AH. Dis.)

Shrl Priva Gupta: You are  wrong.
You have given a commitment to the
House,

Shrl §. K. Patll: We want to expe-
dite these things that something must
be done promptly. But the complete
picture of it must be before our eyes.
That complete picture has not come
It is not only the financial aspect
There is the technical aspect and also
the administrative aspect along with
many other aspects. But these are
the three main aspects. There is the
financial aspec! as to what it would
cost ultimately, what will be the fares
and if there is any gap—and the gap
is bound to be there—how it has got
to be met. As it is estimated, it would
cost Rs. 4.37 crores. But I am afraid
it will be even more. Surely, it will
have to be more and the amounts will
have to be found. I am not suggest-
ing it in order to frighten the Mem-
bers that this could not be done. But
1 am saying this in order to bring
home how great this problem is and
it has got o be tackled as such.

‘This problem was considered by the
Planning Commission. What we are
planning now is that instead of ap-
pointing committees later on the work
should straightway begin and should
begin with the city of Calcutta.
Therefore, a Study Team on Metropo-
litan Transport is to be appointed im-
mediately. 1 am making the  first
announcement just now because, I
think, I must commit myself to some-
thing immediately so that the work
may start, the ball may start rolling,
and we should do it as expeditiously
as possible. The Study Team will
have Shri P. H. Sarma, former Gene-
ral Manager, Northern Railway and
Member, Railway Rates Tribunal &s
its leader as he has got the technical
know-how on the spot. The Studyv
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Team will include the following mem bers:

1. Shri Govardhan Lal .
2. Shri K.A. Khan
3. Shri K.L. Luthra .

4. Dr. V.G. Bhatis . .

5. Shri B.G. Fernandes .

Three more members are expected
to be appointed to the Btudy Team—
a highway specialist. a rallway engi-
neer and a financial expert.

The business of this Study Team is
to give us a complete picture as 1o
how it will ullimately emerge. Then
we have lo sit together and find
out whether it will cost Rs. 45 or 50
crores— it will be round about Rs 50
crores—and bow the money has to be
found. The question Is asked: how
is it that it is not included in the
Fourth Plan. The tentative provision
in the Plan for the new lines is Rs. 60
crores for the whole of India. Therc-
fore, the money cannot come out of
this; we may gét a little out of it bu!l
the whole work cannot be finished; it
will take a Iittle more time, There-
fore, the West Bengal Government,
the Caleutta Corporation and the
Government of India have to pool
their resources together in order to
do it. I can assure this House, the
Mover and everybody else that, to the
extent to which it is possible for the
Railway Minister to bring his pressure
on this to get the work done as cx-
peditiously as possible, they would
not find me wanting at any time
whatsoever. 1 am not evading it
What I am persuading is to see that
this is not the normal work of the
Railways. This is not something
which the Railways could take within
their own budget and complete it
This iz something out of the way.
howsoever necessary it might be.
Therefore, they have got to bear with
this, although it has got to be done, I
have discussed this matter with the
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late Chlef Minister oI Wust Bu..ngul
Dr. B. C. Ro_v. time and again for the
last four or five years. We had really
put our heads together to see how
this problam could be selved. Even
with the present Chief Minister, I have
been discussing the matier time and
again. It was with hils concurrence
that a few months back I came to the
decision that, for a technical thing, ap-
preciation of the whole project should
be done immediately. 1 suggested that
it might be taken up with the Ford
Foundation. But ultimately we
thought that the Planning Commission,
which is o continuous body  should
take It or it should be referred to a
Committee under the megis of the
Planning Commission so that the con-
tinuity is maintainéd. That is why,
Mr. Deputy-Speaker, I have come
with the suggestion that a Committee
can be gppointed, which can start
working immediately. A complete
picture will emerge as a result of the
work of the Committee. All thuse
agencies will put their heads together
and find out as to how the provision
can be made in the Fourth Plan.
There are also other methods of doing.
This can b a normal thing in the
Plan if it can be put in the Plan Even
the West Bengal Government  would
not be preparcd to put it in the Plan,
Thei~ Plan is not so big that a sum
of Ra, 50 crores can come out of that
Plan. Therefore, something has  zot
to be done. If therc is any idea or
misapprehension in this House that the
Rallway Ministry or the Tailway
Minictes is avoiding the responsibility:
I want to clear it; I do not want to
avold it because it will be dangerous
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to avoid it. As years go by, the ex-
penses also will grow. Besides this,
the traffic problem will become more
and more acute day by day. It is not
the question of railway alone; the
whole transportation system minus
perhaps the tram with which we are
not concerned today, has to be tzken
into considsration—roads, highways
and everything—because they  must
60 synchronise that, as a result of
that, @ most efficient transport system
should emerge in Calcutta. To that
extent my Ministry will spare no
efforts to do it. That is why we shall
start under the good auspices. That
is all 1 have to say on this proposition.

Mr. Deputy-Speaker: The discussion
is over.
Shri Indrajit Gupta: No reply?

Mr. Deputy-Speaker: That is not
allowed.

Shri Indrajit Gupta;
ask one question.

I shall just

A Committee has been set up to go
into the three questions of administra-
tive, technical and financial problems.
It is quite understandable that thls
is for working out the implications.
Can I take it that, as a matter of prin-
ciple or policy, it has been finally
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will come ang that it is only a ques-
tion of working out the detailed im-
plications. That is not quite clear to
me. Or may this thing be scrapped
later on and thrown away?

Shri 8. K. Patil: To the extent I can
undcrstand the easiest thing is this. I
unce talked about underground rail-
way also, but I know that that will
take many more years. Therefore,
the question is what can be immediate-
ly done. There is no doubt about it
that the committee will go into the
whole complex problem of transpor-
tation of which the main and the most
important is the circular rallway.
That has to be done. [ have also said,
because the technical people have
been telling me, that it is not a ques-
tion of the rails which are already
there, but in many places they have
got to be elevated in order that the
other transport systems would  not
suffer. I am not a technical expert
to say anything beyond that. Barring
that, I think that I do stand commit-
ted that the beginning has got to be
made.

16.41 hrs.

The Lok Sabha then adjourned till
Ten of the Clock on Friday, Septem-
ber, 24, 1065/Asvina 2, 1887 (Saka).
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